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LOK SABHA
Friday, April 24, 1964/Vaisakha 4, 1886
(Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS

Demand and Supply of Trucks

+
Shri P. Venkatasubbaiah:
*1153. ! Shri Maheswar Naik:
( Shri S. C. Samanta:

Will the Minister of Steel,
and Heavy Engineering be
to state:

Mines
pleased

(a) the latest position of the demand
and supply of trucks;

(b) whether the restrictions imposed
on the supply for private purposes
following the emergency are still in
force; and

(c) the measures taken to meet the
immediate and the increasing demands
of trucks in the country?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy
Engineering (Shri P. C. Sethi): (a)
to (c). A statement is laid on the
Table of the House.

STATEMENT

(a) The estimate of demand for
trucks by the end of the 3rd Plan
period is 60,000 Nos. per amnum. The
current demand may be of the order
of 40,000 Nos. per annum. As against
this, the supply corresponding to pro-
duction in 1963 was about 27,000 Nos.

427 (Ai) LSD—I,

.and demand in the country.
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(b) Except for reservation of the
entire production of Dodge|Fargo
short wheel-base trucks and Jeep 1-
ton trucks and of a small quota of
TMB trucks for meeting defence
requireménts, the restrictions imposed
on the sale of trucks following the
emergency have since been lifted.
However, the sale & distribution of
Commercial Vehicles is now governed
by the Commercial Vehicles (Distri-
bution and Sale) Control Order, 1963.

(c) Expansion schemes of the exist-
ing truck manufacturers have been
approved, and necessary facilities
have been afforded to them for the
import of capital equipment which
will help them to step up indigenous
content as also production of their
vehicles. In addition, a scheme for
the establishment of a new unit for
the manufacture of trucks with an
annual capacity of 12,000 Nos. per
annum has been approved.

Shri P. Venkatasubbaiah: From the
statement given there seems to be a
huge variance between production
In that
case may 1 know whether the Gov-
ernment propose to start a truck
manufacturing industry in the public
sector so as to meet the demand of
the people?

Shri P. C. Sethi: There seems to be
no proposal at the moment. Already
the licensed capacity is much more
than the required capacity. The Third
Plan capacity was 60,000 and - the
licensed capacity is about 74,920.

Shri P. Venkatasubbaiah: In part
(c) of the statement it has been stated
that a licence has been issued for a
new unit for production of 12000
numbers annual capacity. Which is
that company and when will it start
production?
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The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
mamiam): This is for Simpsons in
Madras. I do not know, when they
are iikely to get into production. It
seems there are difficulties in the
implementation of this.

Shri Ramanathan Chettiar: May I
know whether it has been brought to
the notice of the Government that a
premium is demanded in respect of
Mercedes trucks; if so, what steps are
Government taking to put -down this
malpractice by the gdistributors of
Mercedes trucks?

Shri C. Subramaniam: There is a
control order and to the extent pos-
sible this getting of the premium and
other malpractices are being control-
led. But ultimately the solution lies
in increased production. That is why
an expansion to the extent of 24,000
vehicles per annum has been given
to this concern and they are imple-
menting this programme of expansion.

it s Fag ¥ ER dw
& fow § o 39w & AR A=y
3§ | T AIAHS I F I ATH Y
ERICCRL 1

W WERT A T A Ak F
T &, 4T ¥ qC H 4G ?

st aw fagrd Agdeaw - ¥ H S
qfeaTe T a7 €, S FT IR ;T
g TP AT FFAT € °

Y To Fo QB : wiwH TIW av
feda feyrdde & € |
Shri Joachim Alva: Is it not true
that Government has an extremely
confused and conflicting mind in the
matter of production of cars and
trucks?

Mr. Speaker: Cars are not concern-
ed here.

Shri Joachim Alva: Is it not true
that Government knows that produc-
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tion of 60,000 trucks is a feasible pro-
position and it can be done by one
unit quickly and expeditiously and
the prices will also come down? Why
is it that Government cannot hand
over this entire business to any one
single unit instead of these four
units?

Shri C. Subramaniam: There are
already four units in existence. We
cannot ignore facts which exist.

Dr. L. M. Singhvi: May I know
whether the Minister is in a position
to reveal the total number of chassis
requisitioned after the promulgation
of the emergency for our defence

purposes, how many bodies were
built over these chassis and how
many remained idle and for how

long?

Shri C. Subramaniam: I think, this
question should be addressed to the
Defence Ministry.

Shri Shimkre: In view of the fact
that the shortage of foreign exchange
accounts for the shortage of supply
of trucks in the country, what steps
are the Government contemplating to
ensure that all the licensed units also
get the required or requisite amount
of foreign exchange?

Shri C. Subramaniam: This is a big
question. Ultimately the foreign
exchange available for each sector
will depend upon the total pool avail-
able. We are trying to increase this
pool as far as possible. In that con-
nection the international trade is do-
ing well to increase our exports,

Shri Shinkre: Why do Government
not issue licences......

Mr. Speaker: That is a
question. Shri Yashpal Singh.

=t g Tag o oifer gaw A
W) g Ja 5 ge @ § Sl
Feoft frar fa § w6 & 7 #rT o
iy & oK ot ?

Shri C. Subramaniam: I am sorry,
I do not have comparative figures

general



12431

with regard to the imported price
but we do not impart anything now.
We manufacture the commercial vehi-
cles indigenously.
=t W1 AT 7@ T A AT
TH qAY ST T & 99 | AT qmA
faraft o 5T @A | F qF AT A
& R qrn ¥ 7% JR g A ?

st To do WS : TW WA HHT
T AT ¥ I FIE 97 AT 0T TWEE
% S AT T LT & K AT
F¥ ot & fF 77 a9 # wifEx 9F Lo

sfra ST G AT S AT
Trade Agreement with Balgaria
+

( Shri Bibhati Mishra:
| Shri P. C. Borooah:

Shri Onkar Lal Berwa:
J Shri Vishwa Nath Pandey:
] Shri Maheswar Naik:
| Dr. Ranen Sen:

Shri Dimen Bhattacharya:
LDr. Saradish Roy:

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that a trade
agreement has recently been conclud-
ed with Bulgaria; and

(b) if so, the main outlines of the
agreement?

*1154.

The Minister of Intermational Trade
(Shri Manubhai Shah): (a) and (b).
A statement is laid on the Table of
the House.

STATEMENT

Yes, Sir. A new Trade and Pay-
ments Agreement operative from the
beginning of January, 1964 upto the
end of December, 1968 was concluded
and signed at New Delhi on 14th
February, 1964. Copies of the Agree-
ment have been placed in the Parlia-
ment Library. The Agreement envi-
sages increased and diversified
trade between the two countries. The
list of exportable commodities from
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India has been enlarged so as to
include engineering goods, electric
motors, diesel engines, pumps, sewing
machines, rolled steel products etc,
drugs and pharmaceutical products,
chemicals and chemical products, cot-
ton textiles, leather footwear includ-
ing ladies chappals and sandals, tyres
etc. apart from such traditional
items as tea and coffee, jute manufac-
tures, shellac, groundnut and cashew-
nuts.

Under the Agreement, Bulgaria will
continue to supply India with items
like electric hoists, cranes, power
cables, transformers, steel products,
Machine tools, Ball bearings, loco-
motives, automatic looms, battery-
operated fork-lift trucks, pig iron,
zine, heavy chemicals like caustic
soda ash and capital goods.

The trade agreement provides for
overall balanced trade of Rs. 103
crores (both ways) in 1965 as com-
pared to Rs. 1 crore in 1961 and Rs. 4
crore in 1962.

=it famfa fawr - 2edie & 71 @

& & I 7% ¥ <9 91 97 AT 7T

s Wk frate g o fegem @

I I T gt I F WA ot ¥

¥ s &

chemicals and chemical products, cot-

ton textiles, leather footwear includ-

ing ladies chappals and sandals, etc.
o g ¥ oA ¥ @@ S fiF

wra

electric hoists, cranes, power cables,

transformers, steel products, etc.

& ofttr R g fF 'R W #l0%
¥ Y7 Y7 97 anTT fRay fray oy
T qgT & ST HIT ST S Y7 a7
fire ® &7 7 ¥ wet s ?

= 7AAE g : 7g G A e
¥ gy @A § O w1 Q9 s89
FifersTd T § | Sfew Feew
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wicfee & ea war o S fw
form wer T W) AR AT &
T T TifeT & awdr & )

ot ffa fa - AT a9 N
T ¥ 3T T ATAAT T g A9 AT
WITAT FET AT AT GRO fF A
I fFaR T98 &1 Srem SR &N
SEERE AR IE I pn i
Fe @ FY a1 F ¥ AT & 1A
g w1 gy fF a8 ¥% 7w aar &
Tifs ga AT BT gaqr I g9 5 gAR
wg ¥ 9 fFAT F1 qwEm av gEd
#1E 7 fFaT A aerly, WA E F
FIT T 7T qwM, Frara @y feaAr

wIeT g ?

ot wqaTd g : ¥e dee A i

AT TETAR FAamT F AN
T qE ¥ S1fgT @ ¥ o gy §
43R gfrar ¥ 3 & o 3 fw
AT & | TF FY R FAT 4T FAS
T FT T 94T T @Y 39 fram
® FE GF A 9IAT | PR WA
e 51 92 # fearaady § sk 3w ¥
TR A AT g At § A€ T awan
g | 3T YRS Y 7 9gery Afg
A& A Sty § 4

st wWiwTe g FTr @ oY

oM a3 w1 ¥ ghm oar faRd

T # g v e mreTR 9% g ?

st wand g ;e A e
& @ & | T weRT W g §
fF 9289 ¥ Yo 9 T FT FNR
1T 29 & g, Yo W WY FT AR
Lo T WM FT 1 AfFw qesy ¥ a7
AT 9T FAT FT R AT I@ A
IFI |
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Productivity Council

*1155. Shri Harish Chandra Mathur:
Will the Minister of Industry be
pleased to state:

(a) the extent to which the benefit
of Productivity Council has gone to
large scale industry;

(b) number of the persons sent
abroad during the last 2 years who
belonged to the industry other than
small scale and what was spent on
them;

(c) what has industry itself contri-
buted to the Productivity Council and
if it has not contributed adequately,
why not; and

(d) when Government propose to
have an independent evaluation of the
work of this organisation?

The Minister of Industry (Shri
Kanungo): (a) to (d). A statement is
laid on the Table of the House.

STATEMENT

(a) The training and other prog-
rammes and facilities of the National
Productivity Council (NPC) and Lo-
cal Productivity Councils (LPCs) are
open to and are availed of by all
types of industry including large
scale industry.

(b) During the last two years Natio-
nal Productivity Council sent abroad
ten study teams comprising 79 mem-
bers of whom 73 were from industries
other than in the small scale sector.
For training abroad National Produc-
tivity Council sponsored 137 candi-
dates during the same period of whom
130 came from industries other than
in the small scale sector.

The entire expenditure on these
study teams and training schemes
was met from aid given by external
agencies and information about the
amount spent is not available with
the Government.

(c) Industry’s contribution to the
National Productivity Council and
Local Productivity Councils is made
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in various forms. During 1962-63
National Productivity Council collec-
ted about Rs. 2 lacs as specialists’ fee
and Local Productivity Councils col-
lected Rs. 4.59 lacs as membership
fee. An additional sum of Rs. 4 lacs
was paid by industry to the Local
Productivity Councils as participation
fee for the various productivity prog-
rammes.

(d) The Government have no such
proposal under consideration. It may,
however, be stated that the National

Productivity Council is engaged in a .

constant and continuous process of
evaluation of its activities.

Shri Harish Chandra Mathur: It is
obvious from the statement that this
benefit from the foreign study teams
to increase productivity is monopolised
by the large-scale industries. Out of
79 members, 73 were from industries
other than the small-scale industries
and out of 173 sponsored candidates
130 came from industries other than
the small-scale industries, How does
the hon. Minister explain this position?
Does he not believe that the small-
scale industry is also in the competitive
market and it must increase its pro-
ductivity and take the benefit out of
it?

Shri Kanungo: That is why one of
the earliest teams, in 1960, was sent
to a large number of countries consis-
ting exclusively of small-scale indus-
trialists, not entrepreneurs but techni-
cians.

Shri Harish Chandra Mathur: My
question is about the imbalance. Out
of 79 members, 73 did not belong to
the small-scale industries. How does
he explain this imbalance? That fis
my question.

Shri Kanango: It is very difficult for
me to clear this doubt in the form
of a question. I would suggest that
if this matter is taken up at the time
of the discussion of the annual report
or somewhere else, the whole thing
can be gone through. The whole
purpose of productivity is not indus-
try-wise or according to the size of
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the industry. It is a question of the
technique of productivity.

Dr. L. M. Singhvi: The statement
laid on the Table of the House shows
that Government do not propose to
evaluate the activities of the Produc-
tivity Council. Are we to understand
that this is because of the autonomy
accorded to this institution or because
Government are completely satisfied
with the evalutions made by the Pro-
ductivity Council or because they
want to turn a deaf ear to the various
representations made to Government
on the floor of this House?

Shri Kanungo: The National Pro-
ductivity Council has been working
on evaluation from time to time, and
the results of such evaluations are
published in the journals, which are
available in the Library of the House.
At the moment, Government do not
think that there is any necessity for
it.

Shri P. Venkatasubbaiah: May 1
know whether it is a fact that there
is a dearth of people who have got
good training in business manage-
ment, and if so, whether on behalf
of the National Productivity Council,
Government are going to sponsor
some candidates to get training in
this?

Shri Kanungo: These are not for
training exactly. Here, the emphasis
is particularly on increased producti-
vity in the matter of production, and
not on management.

Shri Daji: In view of the statement
and the question put by my hon
friend Shri Harish Chandra Mathur,
may I know whether Government are
considering any steps to reorienate
the working of the National Produc-
tivity Council so as to benefit more
positively the small-scale industries?

Shri Kanungo: The benefit of the
whole programme today is available
to all industries, and I would suggest
it to the hon. Member to read through
the annual report and some of the
journals.
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Shri S. N. Chaturvedi: Are Govern-
wment satisfied or is the National Pro-
ductivity Council satisfied with the
productivity of the small-scale indus-
tries, and is that the reason why so
few people have been sent out to study
this matter?

Shri Kanungo: I would say that it
is a subjective thing. Government
are not satisfied and they would like
the improvements to be much better.
But, in the circumstances, I suppose
the productivity movement has an
impact, and it has an impact largely
on the small-scale industries, and,
therefore, the membership is more in
the small-scale industries than else-
where.

Shri Harish Chandra Mathur: The
hon. Minister admits that the mem-
bership is more from the small-scale

industries. The Productivity Council
gets most of its benefits from the
small-scale industries, and yet, the

benefit goes least to the small-scale
industries. Does the hon. Minister not
realise that the pattern of production
and the problems of small-scale indus-
tries are entirely different from those
of the large-scale industries? Does
he not remember that on the floor of
this House, in the course of an earlier
answer, he had said that the time had
not yet come for an independent
evaluation? What did he mean by
saying that the time had not come?
What more does he want in order that
the time for evaluation might come?

Mr. Speaker: The hon. Member is
arguing the matter.

Shri Harish Chamdra Mathur: He
had himself given this answer in this
House on an earlier occasion.

Mr. Speaker: The hon. Member is
entering into arguments. He has
asked ‘Does he not know?’ Does he
not agree?”, and so on. All that
would mean that he is arguing it out.
The hon. Minister might answer the
question if he likes.
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Shri Harish Chandra Mathur: If a
satisfactory answer had been given to
Dr. L. M. Singhvi’s question, 1 would
not have asked this question. The
hon. Minister says that the hon.
Members may read the report. Does
he not realise that we have read the
report already?

Dr. L. M. Singhvi: It is a studied
effort not to answer the questions.
That is why we have to put the
same question again and again.

Shri Harish Chandra Mathur: And
the facts are patently against the
policy of Government.

Shri Kanungo: It is a question of
opinion, and in any case....

Shri Harish Chandra Mathur:
not a question of opinion.

Dr. L. M. Simghvi: It is certainly
not a question of opinion....He
should not treat us so lightly in this
House.

Mr. Speaker: Is this the way in
which information should be elicited?
The hon. Member has asked Does he
not know?’, ‘Does he not realise?’,
‘Does he not appreciate?’, and so on.
These questions are only by way of
arguments. If hon. Members could
sit with the hon. Minister and discuss,
then perhaps they can do all this, or
if there is a regular discussion, these
questions can be raised at that time.
But, now, only information has to be
elicited, and if the information given
is not complete, then there are other
methods.

Shri Ranga: The difficulty is that
the hon. Minister says that it gives
some satisfaction. He himself invites
all these things. What does he mean
by saying that it has given satisfac-
tion?

Shri Harish Chandra Mathur: A
straight question was put, and yet
there was no satisfactory answer;
moreover, the answer was in contra-
diction to what was said here on the
floor of the House earlier. So, we
are left with no alternative but to
ask this question.

It is
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Let the hon. Minister at least
answer this straight question, namely
whether the pattern of production in
the small-scale industries and their
problems are not very much different
from those of the large-scale indus-
tries, and if so, how they are being
catered to by the National Producti-
vity Council.

Shri Kanungo: I would submit
that the effect of the productivity
movement has been well spread out
im the small-scale industries, and that
will be clear from the journals pub-
lished by the National Productivity
Council.

Bokaro Steel Plamt

+
“1156 J/ Dr. L. M. Singhvi:
* \_Shri Jashvant Mehta:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether the financial and
technical collaboration of Japanese
steel industry has been sought for the
Bakaro Steel Plant;

(b) if so, what would be the nature,
extent and terms of such collabora-
tion; and

(c) whether a statement would be
laid on the Table indicating the pro-
gress of the Bakaro Steel Plant and
the developments in respect of secur-
ing foreign technical assistance?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) No,
Sir.

(b) Does not arise.

(c) A statement is placed on the
Table of the House.

STATEMERT

A new Company, Bokaro Steel
Limited, has been formed to own and
operate the plant. The Technical
Committee set up to examine the
detailed project Report at Bakaro has
submitted its Report, which is under
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consideration of the Bakaro Steel
Limited. The terms and conditions
of the consultancy agreement are in
the final stages of negotiation with
Dastur and Company. They are ex-
pected to be finalized very shortly.
Land is being acquired. Enabling
works like survey and investigation
are under way. The township con-
struction is about to begin.

No firm offer has been received
from any foreign Government for
assistance in the setting up of this
plant. However the possibilty is
being explored of purchasing such
equipment from abroad as cannot be
manufactured indigenously, by such
additional credits as may be forth-
coming for this purpose.

Dr. L. M. Singhvi: What are the
reasons which have held up the fina-
lisation of the project report under
the contract with Dastur and Com-
pany? What specific obstacles are
there in the way of finalisation of
the report?

Shri C. Subramaniam: There are
no obstacles. The document is being
drawn up by the solicitors and as soon
as it is completed, it will be signed.

Dr. L. M. Singhvi: May I know
whether it is not a fact that the
Minister stated in one of his speeches
that the chances of securing Russian
collaboration in this project were very
bright? Is there any element of truth
in this or this was only a case of
misreporting?

Shri C. Subramaniam: I do not
think I said that the chances are
bright. I said there are chances of
getting aid from Russia.

Shri Jashvant Mehta: It is stated in
the statement that no firm offer has
been received from any foreign gov-
ernment for assistance. With how
many countries are negotiations going
on and which are the countries which
have proposed offers?

Shri C. Subramaniam: I won't say

that negotiations as such are going on
with any country. But interest has
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been shown by various commercial
interests in USA, France, Germany,
Japan and other countries.

Shri Hem Barua: It has been
reported in newspapers that Russia is
interested in this project. Have Gov-
ernment come to know about it direct-
ly from the Government there or it
is only guesswork on the part of Gov-
ernment that Russia is interested in
this project?

Shri C. Subramaniam: It is not
guesswork. It is based on some facts.

Shri Kapur Singh: Have the US
delegation of private businessmen in
their recent talks with government
functionaries made any concrete sug-
gestions for collaboration in this
plant? If so, what is their nature?

Shri C. Subramaniam: There is no
question of private collaboration as
far as the steel projects are concern-
ed. It will be completely in the pub-
lic sector. Therefore, whatever we
want to get should be by way of
loans.

Shri Daji: Is it a fact that the
offers we have got for the Bokaro
plant far exceed our requirements of
foreign aid for the Bokaro type plant
and are sufficient to have another
plant also? N

Shri C. Subramamiam: These are
all not definite offers. Of course, if
offers come forward which would be
more than the requirements at
Bokaro, we are now planning two
other plants and we are currently

studying the prospects of those two
plants.
Shri S. M. Banerjee: It is stated

that no firm offer has been received
from any foreign government for
assistance. Has the US Government
made the position clear that they are
not going to give anything for this
plant if it is in the public sector?

Shri C. Subramamiam: I thought
this wag past history, We first sought
US Government foreign aid for this
purpose. Then we withdrew that
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request, Therefore, that question does
not arise at all now,

Shri Harish Chandra Mathur: What
is the nature of interest shown by
the different countries and what ad-
vance has been made since the re~
quest for US aid was withdrawn?

Shri C. Subramaniam: Various
private interests in the countries I
mentioned have shown interest, Some
of them are forming themselves into
a consortium for the purpose of
supplying Bokaro equipment on the
basis of either commercial credit or
commercial credit of which a part is
covered by government credit. There
are two or three combines like this
which have shown interest.

Shri D. C. Sharma: It is mentioned
in the statement that it is being ex-
plored how much of equipment will
be required from abroad and how it
will be acquired by suitable credits
from abroad. May I know what is
the approximate value of the equip-
ment we will require from abroad
and whether we have entered into
any correspondence with  private
companies or governments for obtain-
ing those things which are not avail-
able in India?

Shri C. Subramaniam: An exact
assessment of what would be indi-
genously possible to fabricate is being
attempted. Therefore, the exact ex-
tent of indigenous fabrication cannot
be immediately indicated.

As far as the other things are con-
cerned, whether we have entered into
correspondence, those people have
wanted to know the various require-
ments of equipment, and we have
supplied the details of our require-
ments.

Shri Morarka: As we are behind
schedule in the Bokaro plant, may 1T
know what steps are being taken now
to expedite whole project, and whe-
ther the schedules have been revised
ie., by what time will the orders be
placed, and by what time will the
plant be actually erected?
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Shri C. Subramaniam: After we
found that US aid would not be avail-
able, we formed another schedule of
actions or targets, we are sticking to
that. By the middle of this year, if
it becomes necessary, we may go in
for global tenders.

Shri Ramanatham Chettiar: From
the answers given by the hon. Minister
to the various supplementaries, are
we to understand that Government
being averse to foreign equity parti-
cipation in this Bokaro steel plant,
the American investors are not show-
ing any interest in this project?

Shri C. Subramaniam: Our policy
is quite clear. With reference to this
policy, if any party shows interest, we
shall take advantage of it. We are
not going to change our policy for the
purpose of somebody else taking in-
terest in it.

Shri Joachim Alva: We acquired a
lot of experience in building up
Rourkela and Bhilai. In view of the
experience acquired, will our financial
responsibility become less in putting up
this plant?

Shri C. Subramaniam: To the ex-
tent our efficiency has improved, to
that extent we will have advantages
also.

Shri Shinkre: What are the reasons
that prompted the Government to form
a new company, the Bokaro Steel Ltd,,
instead of bringing this project also
under the purview of Hindustan Steel
Limited?

Shri C. Subramaniam: Hindustan
Steel Ltd. has already wide responsi-
bilities, running three plants, expan-
ding three plants and building one
special steel plant. Therefore, con-
sidering the volume of work they have
to turn out, we thought a separate cor-
poration would be able to devote its
sole attention to the Bokaro problem.

Coal Quotas for States

+

1151 f Shri Ramachandra Ulaka:
'\ Shri Dhuleshwar Meena:

Will the Minister of Steel, Mimes
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and Heavy Engimeering be pleased to
state:

(a) whether Government have re-
vised the allocations of coal quotas to
different States;

(b) if so, the basis of this revision;
and

(c) the quota allocated to different
States for 1964-65 and what was for
1963-64 and how much of it was
actually utilised by them?

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engimeering
(Shri P. C. Sethi): (a) to (¢). With
increased production of coal and easy
transport position, it is possible to meet
the entire demand of coal for various
categories of consumers. At present
there are no quota restrictions, and,
subject to grade-wise entitlement, con-
sumers can ask for additional quanti-
ties of coal irrespective of their quota.
A statement indicating the quotas of
coal allocated to different States during
the year 1963-64 and the despatches
of coal to these States during the
period April 1963 to February 1964 is
laid on the Table of the House [Plac-
ed in Library, See No. LT-2773/64].
For 1964-65, although there are no
quota restrictions, for purposes of bulk
allotment of wagons on g regular
basis, the existing quotas are being
continued.

Shri Dhuleshwar Meena: Are the
quotas allotted to the various States
sufficient for the year 1964-65; if not,
what are the reasons thereof and steps
taken by the Government to fulfil the
requirement.

The Minister or Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): As stated in the main ans-
wer, there is no question of quota now.
Even if the requirements are more,
over and above the quota, coal will
be available.

Shri Dhuleshwar Meena: Have some
State Coal Controllers complained of
rigidity in rationalisation of coal trans-
port? What are the steps the Govern-
ment is going to take to Introduce fur-
ther relaxation in movement?
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Shri C. Subramaniam: There is no
difficulty even with regard to the
movement now. As a matter of fact,
wagons are being surrendered because
there is not sufficient demand,

Shri Nambiar: May I know whe-
ther the Government are aware that in
spite of the improved position in
wagons, sufficient coal is still not
made available to the industries in
the South, and they have made
repeateq complaints about it?

Shri C. Subramaniam: I think this
should have been some time in the
past. All their requirements, what-
ever their demand, are being met now.
As far as the South is concerned, we
also move coal by coastal shipping.

Shri S. M. Banerjee: May I know
whether, after this relaxation, the coal
will be supplied in adequate quantities
for filling the coal dumps which, ac-
cording to the Minister’s predecessor,
were established for having coal to
supply coal regularly? I would like to
know whether coal will be available
there, and the extra coal will be given
to the dumps, or the dumps, on which
money has been spent, are going to be
closed?

Shri C. Subramamiam: The dumps
were to be brought into existence for
the purpose of meeting scarcity, so that
the various requirements of a region
could be met. But now that the trans-
port position is also easy, there is no
necessity for the dumps. As a matter
of fact, any consumer can get his coal
direct.

Mr. Speaker: They will
there; they are not needed now.

Shri S. M, Bamerjee: At that time
there was no coal at the dumps; now
coal is available. Government spent
a lot of money on them. Will they be

used for any purpose?

Mr. Speaker: He has explained it.
Mr. Yashpal Singh.

= g fag W7 TR AT
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Shri D. N. Tiwary: May I know
whether the Minister is aware that
there is a place on the map called
North Bihar and in spite of the relaxa-
tion in wagons position, the transport
bottleneck is so much there that coal
does not reach that place in sufficient
quantity, and the Minister in answer
to a question said that he would look
into the matter but so far no arrange-
ment had been made.

Mr. Speaker: The question should

not be so long.

Shri C. Subramaniam: I have heard
of this region; I have not visited this
region. There are some difficulties
and we are trying to tackle and solve
them.

Shri Basappa: May I know whether
there is larger production of inferior
type of coal and if so, how this
inferior type of coal is used?

Shri C. Subramaniam: The surplus
is mainly in the lower grade coal but
lower grade coal is allowed to be used
more and more for brick kilns, etc.

Shri S. N. Chaturvedl: May I kno,
if the relaxation of the restriction has
resulted in more coal being lifted
from the pit heads and transported to
various parts of the country?

Shri C. Subramaniam: Initially
there was more movement of coal
The users have built up stocks and,
therefore, there is now some hesitancy
to purchase more coal That is why
there is some slump.

=Y ey wray ;B § foae
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Shri Kapur Singh: Sir, I request
that 1164 and 1167 may be answered
along with 1158 as they are allied
questions and can be discussed
together.

Shri Manubhai Shah: The party
seems to have withdrawn question
No. 1164; and 1167 is a different
question.

Iron Ore Price

*1158. Shri P. R. Chakraverti: Will
the Minister of International Trade
be pleased to state:

(a) whether it is a fact that there
has been a continuing fall in the price

of iron ore in the international
market;

(b) whether Brazil and Sweden
have brought down their prices,

thereby putting India at a disadvan-
tage;

(c) the extent to which India had
to reduce the price of iron ore last
year and this year; and

(d) the steps taken to reduce
freight costs which come to nearly 60
per cent of the price of ore?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
Yes, Sir.

(¢) The reduction varies from 4.92
per cent to 10-80 per cent depending
on the grade of ore.

(d) In regard to railway freight,
Iron Ore is subjected to a reduced
railway supplementary charge of §
per cent on total freight as compared
to 12 per cent levied on general
merchandise. Rebate is also allowed
on low grade iron ore moved for ex-
port from Rajasthan to Kandla. The
possibility of further relief is being
examined. For achieving reduction
in Shipping freight, ports capable of
receiving large ore carriers with pro-
vision for stepping up the loading
rate are being developed.

Shri P. R. Chakraverti: Taking into
account that the freight charge comes

12448

to nearly two-thirds of the total cost
of iron ore, is the Govt, trying to im-
prove he capacity of ports to take in
heavy freighters?

Shri Manubhai Shah: Yes, Sir;
that is in the master plan on the
development of export of iron ore
which I had laid on the Table of the
House. It is clearly stipulated that
the freighters’ size will be increased
from the present 20,000 tons to almost
65,000 tons and the discharge capa-
city to about 2000 to 2500 tons per
hour from the present 20 tons per
hour. For that we are investing
Rs. 305 crores in the next seven years
on the entire development of the
master plan for export of iron ore.

Shri P. R. Chakraverti: A delega-
tion from India visited eastern parts
of Europe recently. What is the
result?

Shri Manubhai Shah: As a result of
the tour of Eastern Europe, additional
sale of iron ore to the extent of 2.1
million tons has been accomplished.

Shri Basappa: Since the reduction
of railway freight is the most impor-
tant thing in the export of iron ore,
what is being done in co-ordination
with the Railway Minister to re-
arrange and expand the railway lines?

Shri Manubhai Shah: The first
thing is dieselisation and packed
trains. Larger type of BOX wagons
are being introduced. It will be a
whole-sale packed train. It will move
through diesel engine so that it is not
to stop at intermediate stations and
directly embark at the port. All the
steps are being taken. Many changes
are made. Loops are being added.
Many times, loops are being added;
somewhere the gauge is being
changed, and in some cases additional
parallel lines are being constructed.
More than Rs. 150 crores programme
is involved in the rail transport
development.

ot o =wo W7 : T W WEW
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Shri Ranga: Can any effort be
made to bring about an international
agreement between iron ore suppliers
in different parts of the world in view
of the fact .that this price really
forms a very, very small percentage
of the price of iron so that a minimum
remunerative price can be maintain-
ed?

Shri Manubhai Shah: I am glad
that the hon. Member has raised this
very important question. This is one
of the things which we mentioned at
Geneva, that there should be an inter-
national commodity agreement on iron
ere between the world suppliers.

Shri Kapur Singh: Apart from
Japan, what other foreign markets do
we have for our iron ore and which
of them have been worst-affected by
this recent action of Brazil and
Sweden?

Shri Manubhai Shah: We are sel-
ling iron ore to 37 countries of the
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world. Japan is our principal buyer.
50 per cent of the ore goes to Japan,
The rest of the ore goes to East Euro-
Pean countries and West European
countries and something to the United
Kingdom.

Mr. Speaker: Which of them have
been worst-affected? -

Shri Manubhai Shah: There is no
question of being worst-affected. It is
going up and up. I may say that
somewhere the development is slower
than in other areas. In Japan we
have sold more. But nowhere we
have sold less.

Shri Daji: How have the mines in
the Goa region been affected because
of the fall in iron ore prices, and how
does the minimum price fixed by the
Goa Administration for export of iron
ore compare with the world market
price?

Shri Manubhai Shah: When Goa
got integrated with the motherland
in the natural course of history, we
were afraid that there would be a
fall in export of iron ore, but those
fears have been belied. The exports
have gone up. The minimum prices
have been maintained, and still we
are selling more.

Shri Nambiar: May I know whether
the mismanagement of the small-
scale operators in mining in the iron
ore field is also responsible for the
high cost of production?

Shri Manubhai Shah: There are
many factors contributing to this, in-
cluding the one which the hon. Mem-~
ber has indicated. But the historical
things cannot be reversed in a day.
We want to rationalise the method of
mining by bringing modernisation.
Therefore, in the export scheme of
iron ore, we have built in incentives
for modernisation of mines.

Shri Firodia: Is there any high-
powered co-ordinating body in the
different Ministries which deal with
this problem?
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Shri Manubhai Shah: The Ministry
of International Trade has been
assigned this task of development of
iron ore in all aspects for the export
of iron ore. There is going to be an
Inter-ministerial Board with its Chair-
man who will be on the level of the
Secretary to the Government, with
three representatives from the Minis-
try of Mines, Ministry of Transport
and the Ministry of Railways. These
four people will constitute the high-
powered Inter-ministerial Board, with
the status of each officer being almost
like the Additional Secretary to Gov-
ernment or Secretary to Government.
They will supervise and co-ordinate
all aspects. Of course the implemen-
tation will be done by the Ministries
concerned, but the Board will co-
ordinate the work.

Dr. Sarojini Mahishi: May | know
whether the high cost of production
of iron ore is also due to the fact that
iron ore is transported at uneconomic
rates and exported to distant ports, for
example, the iron ore in Bellary is
exported to Bombay and Madras?

Shri Manubhai Shah: Actually,
what we are trying to do is, there is
so much of regional pull for every
area being developed, which 1is
natural, but, at the same time, we
have got perforce to move the ore
from one area to another in order to
save in costs.

Shri Harish Chandra Mathur: Is it
a fact that the Minister visualises an
export of 25 to 30 million tons of iron
ore and has he been assured by the
Ministry of Mines that they will be
able to do it?

Shri Manubhai Shah: Yes, Sir.

Shri Joachim Alva: In regard to
part (d), has the Mining Board come
to any conclusion or made any recom-
mendation that if iron ore from Bel-
lary could be carried to Hubli-
Karwar, if the Karwar Port is deve-
loped and if a railway line is con-
structed from Hubli to Karwar,
transport will be cheap and the
freight will be much less?
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Shri Manubhai Shah: This is a
highly problematic question. At the
same time, we are for connecting that
particular section by a metre gauge.
There have been suggestions thrown
up that it should be broad gauge.
But the availability of ore in that
area so far has not shown that it
would be economically justifiable to
undertake further expenditure for
conversion of that section. But I can
assure the hon. Member and the
House that wherever the connecting
gaps are to be linked, we shall be
the first to give priority to it.

Amalgamation of Small Collieries

*1159. Shri Yashpal Singh: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) whether Government propose
‘to bring forward a legislation for the
amalgamation of small collieries as
suggested by the Indian Mining Asso-
ciation;

(b) if so, whether contrary views
have been expressed by the Indian
Mining Federation; and

(c) when a final decision will be
taken in the matter?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) to (c).
During the course of their speeches
delivered at their respective annual
functions, the Chairmen of the Indian
Mining Association and Indian Mining
Federation have made a reference to
the existence of a large number of
small collieries. The former suggest-
ed the importance of large-sized ece-
nomic units, and the latter, on the
contrary emphasised that even small
coal producing units had their place
in the Indian economy.

Government have not yet decided
to bring forward legislation for the
compulsory amalgamation of small
collieries, though voluntary amalga-
mation has been allowed where
parties put forward technically sound
schemes. The matter is under consi-
deration of Government.
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Shri Jashvant Mehta: May I know
whether the Government have chalk-
ed out any phased programme for the
amalgamation so that the production

and employment potential may not
suffer?

The Minister of Steel, Mimes and
Heavy Engineering (Shri C. Subra-
maniam): Till now there has been
only a programme of voluntary amal-
gamation and we have not made much
progress. Therefore, we have now to
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review the whole position and if
amalgamation is necessary for the
purpose of economic production, then
a certain amount of compulsory
amalgamation will have to be brought
about.

Shri K. C. Pant: May I know the
reasons for the slow disposal of cases
by the amalgamation committee and
what steps Government propose to
take to expedite the disposal of these
cases?

Shri C. Subramaniam: Applications
are made and parties later on have
second thinking on it. That is why
there has not been quick disposal of
these cases. But even then, out of 49
proposals, 32 proposals have been dis-
posed of and only 17 are pending.
But there has not been any enthusiasm
shown by the small mine-owners to
come together and amalgamate.

Shri D. N. Tiwary:
fact that the scheme of voluntary
amalgamation has become a failure
and this question of bringing amalga-
mation has been pending with the
Government for the last three or
more years, may I know what stands
in the way of Government coming to
any conclusion in this matter?

Shri C. Subramaniam: As I stated,
the matter is under the consideration
of the Government. Formerly the
decision was taken that three or four
years should be given to find out how
far voiuntary amalgamation will work
and it was thought that we should
take up the matter again in the third
year of the Third Plan. Now it has
been taken up and it is under consi-
deration of the Government.

In view of the

Shri D. C. Sharma: May I know
whether this voluntary amalgamation
has taken place in the form of private
limited companies or co-operatives?

Shri C. Subramaniam: No, it is in
private companies and not co-
operatives.

Shri P. R. Chakraverti: Does the
Government appreciate the fact that
it is a strange anomaly that in a

A,
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eountry with more than 850 collieries,
we produce only 65 million to 70 mil-
lion tons of coal; if so, may I know
whether the Government, in the light
of past experience of voluntary
amalgamation, think that we should
now immediately impose some form
of compulsion?

Shri C. Subramaniam: Yes, Sir; I
completely agree with the hon. Mem-
ber that a solution will have to be
found to this. We cannot have 850
collieries for the purpose of producing
60 million to 70 million tons of coal
The Government intend first tackling
the coking coal problem and then
take up the other non-coking coal.

Shri Ranga: Have the Government
made any plan for these amalgama-
tions in different areas; if so, may 1
know whether their plans also in-
clude the necessary steps to be taken
to provide alternative employment to
those workers who would come to be
unemployed as a result of these
amalgamations?

Shri C. Subramaniam: 1 do not
think there will be any unemploy-
ment because of these amalgama-
tions,

ot frq amw - §F g s
wEaT g 39 g ¥ oY qage
IFTTGT ST, TIAHE ST F71 T7GSITH
FIT

WerR WEWW . ITE S4qie A
AT AFT R

Czech-Trade Mission to India

+
Shri Yashpal Singh:
Shri P. C. Borooah:
LShri Vishwa Nath Pandey:

Will the Minister of International
Trade be pleased to state:

(a) whether a Czech Trade Mission
recently visited India; and

(b) if so, how far the prospects of
Indo-Czech trade development have

*1160.
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improved with the visit of this team?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
A statement is laid on the Table of
the House.

STATEMENT

Yes, Sir. A Czech Trade Mission
headed by Mr. Frantisek Ruzicka,
Vice-Minister of the Czechoslovak
Ministry of International Trade visit-
ed India during March, 1964 The
object of the visit was to make a
thorough survey of all varieties of
consumer goods available for export
from India and to explore possibili-
ties of purchase of non-traditional
consumer goods such as, tinned fruit,
juices, fish and fish products, ladies
chappals, footwear, cigarettes and
razor blades. The Trade Mission has
also shown interest in Cotton textiles;
readymade garments, socks, pullovers,
sweaters, knitting wool and yarn etc.
Although it is too early to assess the-
results of their investigations, it is
expected that as a result of the visit,
a sizeable quantity of non-traditional
goods of the kind mentioned above
will be exported to Czechoslovakia.
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Shri Kapur Singh: What proportion
do the manufactured goods which we
export to Czechoslovakia bear to our
total exports to that country?

Shri Manubhai Shah: 62 per cent
of our total exports now—it has risen
from Rs. 5 crores in 1960 to Rs. 30
crores in the current year—are manu-
factured goods.
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Shri P. Venkatasubbaiah: After the
.survey has been made by the Czech
Trade Mission, may I know whether
any agreement has been reached by
our Government and, if so, when this
will be put into operation?

Shri Manubhai Shah: Up till now
Czechoslovakia was doubtful whether
India can supply engineering goods
and modern goods or machinery. The
recent tour has convinced them that
all these are within the practical
possibilities of India supplying {o
them, and those results will flow from
their visit.

Shri Tulshidas Jadhav: What are
the articles imported from Czecho-
slovakia in exchange for our articles?

Mr. Speaker:
statement.

Shri Mamubhai Shah: There is a
list of 80 items. Broadly speaking,
they are: power turbines, transfor-
mers, large industrial machinery,
fertilisers and various other types of
.goods.

It is given in the
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Ship-Breaking Industry

+
Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri B. K. .
( Shri P. C. Barman

Will the Minister of Industry be
pleased to state:

(a) whether any attempts have
been made to set up a ship-breaking
industry in India;

(b) whether scraps of Liberty ships
and other condemned ships can be
broken in order to use the ship plate
for making small boats for coastal
shipping, barge making and fishing;
and

*1161,

(c) if so, whether any proposal has
been made to establish such an indus-
try at Haldia?

The Minister of Industry (Shri
Kanungo): (a) to (c). A statement
is laid on the Table of the House.

STATEMENT

I am advised that ship plates re-
covered from such condemned ships
are not suitable for making small
boats for coastal shipping, barges or
fishing vessels. Such plates can only
be sold as scrap for re-rolling pur-
poses. Due to greater availability of
prime materials, the demana for
industrial scrap has also shown a
tendency to come down. Besides,
only a very few re-rolling mills in
the country would be able to utilise
the types of scrap that would be
available from the dismantling of
the ships. The payment for these
condemned ships also involves foreign
exchage. No special attempt has been
made, in the circumstances, to set up
a ship-breaking industry in the
country.

No proposal has been received for
the setting up of such an industry at
Haldia.

Shri Subodh Hansda: From the
statement I presume that there is a
demand for these ship plates. May
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1 know what is the total quantity of
scrap at present utilised by re-rolling
mills?

Shri Kanumgo: The scrap that
would be available from breaking up
ot ships will not be of any use in our
country.

Shri Subodh Hansda: In the state-
ment it has been said that .

Mr, Speaker: Order, order. There
are so many talks going on with the
result that the proceedings are being
disturbed. T am not able to listen to
what is being said.

Shri Subodh Hansda: It has been
clearly mentioned in the statement
that there is demand for the utilisa-
tion of scraps, What is the total de-
mand of scraps in the country?

Shri Kanungo: There is no demand
for this particular type of scrap.

Shri Subodh Hansda: It has been
stated that it involves the payment
of foreign exchange. I would like
to know whether there are such cases
where Government had to pay foreign
exchange for these ships.

Shri K numgo: Yes, there have
been some proposals. The Transport
Ministry is not in favour of setting up
an industry for the dismantling of
ships.

Heavy Electricals Plant, Bhepal
+
f Shri D. D, Mantri:
" Shri D, C. Sharma:

‘Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

*1165.,

(a) whether Government have de-
cided to have a separate Company for
managing the Bhopal Heavy Elec-
tricals Plant;

(b) if so, the m ~
of; and

features there-

(c) the reasons for the decision?

The Deputy Minister in the Minis-
try of Steel, Mined and Heavy Engi-
427 (Ai) LSD.—2.
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neering (Shri P. C. Sethi): (a) to
(c). A statement is laid on the Table
of the House.

STATEMENT

The Heavy Electricals (India) Limit-
ed is, at present, managing the exist-
ing ‘Heavy Bladtrical Factory at
Bhopal and the new Units namely,
the Heavy Electrica] Equipment Pro-
ject, Hardwar, the Heavy Power
Equipment Project, Hyderabad and the
High Pressure Boiler Plant, Tiruchi.
Its responsibilities are growing and
the problems of administration, labour,
construction and production are
diverse. A single management may
not prove equal to the task of admi-
nistering all these big units. It has,
therefore been decided to entrust the
implementation of the new heavy
electrical projects at Hardwar, Hydera-
bad and Tiruchi to a new Company to
be formed. The Board of Directors of
this Company has not been finalised
yet.

=t TITET | WA . THI FT
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Shri P. C. Sethi: That does not out
out of this question, This relates to
the ‘formation of a company.

Mr, Speaker: Is there any propo-
sal to form separate companies?

Shri P, C. Sethi: Wherever it is
necessary, it is being done. In the
case of HSL, the Bokaro Steel Com-
pany has been formed.
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Dr. L. M, Singhvi: May 1 know
whether any detailed study has been
made of the quantum of work that
can be handled in a single manage-
ment? If so, what are the details of
the study? May I know whether this
decision has been determined on the
basis of the detailed study or it is
only a guess work?

The Minister of Steel, Mines
Heavy Engineering (Shri C.
maniam):

and
Subra-
It is based on experience.

Dr, L, M Singhvi:
for guess work.

Shri S, M. Banerjee;: Apart from
having a separate company for manag-
ing the three units of HEL at Hardwar,
Hyderabad and Tiruchi has any defi-
nite policy about industrial relations
been chalkeq out by the Government
to see that the other plants also func-
tion efficiently?

Another name

Shri C. Subramaniam: This question
relates to the formation of a separate
company.

Shri Joachim Alva: The Bhopal
Heavy Electricals is a mighty pro-
ject. When there are so many troubles
in regard to its directorship and
management you are going to form a
separate company for the other units.
Why is it not possible to have a single
unit for manufacture in Hardwar,
Hyderabad and Tiruchi apart from
Bhopal?

Shri C., Subramaniam: I have given
the answer why it has been bifurcat-
ed.

st g feg - I A mOEr
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Shri C., Subramaniam:
separate question, I think.

Shri Daji: I would like to kmow
whether from experience it has been
found that every plant once it start-
ed functioning under a single corpora-
tion it tends to become more efficient

That is a
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than when it is under different corpo-
rations.

Shri C. Subramaniam: It depends
upon the size of the plant. If it is a
huge plant involving production of
various categories then perhaps a
single unit management would be
better:

Shri Ranga: So, they have no defi-
nite policy.

Shri P, Venkatasubbaiah: May I
know whether it is a fact that it is
want of proper management on the
part of Bhopal Heavy Electricals
Limited that has necessitated the cons-
titution of a separate company for
Hardwar, Hyderabad and Tiruchi?

Shri C. Subramaniam: As I have
already said, the management has to
devote attention to the construction of
the three plants and the running of
this plant. This plant itself is a huge
one. So, we thought that a separate
management which will devote its sole
attention to the various problems aris-
ing out of this would be more efficient.

Mr. Speaker: Does any hon. Mem-
ber want any particular question to be
taken up now?

Shri Ranga: While you were on
Question No. 1165, we wanted to ask
questions about the strike in Heavy
Electricals, Bhopal. But, then, the
hon, Minister said that another ques-
tion on that subject would be coming
up today. It is also in the Order
Paper. Unfortunately the hon. Mem-
ber who has given notice of it is absent
and so it was not taken up. It is

Question No. 1166—Strike in Heavy
Electricals Ltd., Bhopal.

Mr_ Speaker: Yes, it might be
answered.

Strike in Heavy Electricals Ltd.,
Bhopal

#1166, Shri D, C. Sharma: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state the
extent of loss sustained by the Heavy
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Electricals Limited Bhopal as a result
of the recent strike?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): As a re-
sult of the frequent stoppages of work
from the 18th March to the 28th
March, 1964 and the shut-down of the
Bhopal Plant from the 30th March to
the 17th April, 1964, the estimated loss
of production is Rs. 100 lakhs approxi-
mately.

Shri Nath Pai: Is it a fact that
according to the technical consultants
appointed to this firm it has been es-
timated that even before this strike
trouble started the factory or this
complex was working only to 70 per
cent of its rated capacity because of
very many faults and weaknesses in
the working of the management?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subrama-
niam): I am not prepared to say that
the management has been 100 per cent
efficient, but the main trouble here has
been the labour difficulty. the indisci-
pline there. Th4t has caused us a
good deal of difficulties in the work-
ing of this plant. That is why it
could not be worked to the full capa-
city; but still, taking into account the
detailed project reports and the tar-
gets of production fixed by the con-
sultants, we are doing better. As a
matter of fact, the consultants had laid
down a very conservative target and
we had to revise those targets.

Shri Shinkre: With regard to ques-
tion No. 1160, I would like to know . .

Mr. Speaker: About 1160? Shri S.
M. Banerjee.

Shri S. M. Banerjee: According
to the newspapers, the plant has
started functioning; production has
started. I would like to know whe-
ther the hon, Minister has considered
the main demand of the workers on
which the agitation had started, that
is. dearness allowance according to the
Central Pay Commission’s Report. I
would like to know his reaction and
whether any orders have been issued
or are likely to be issued?
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Shri C. Subramaniam: Here the
real difficulty was that the HEST
Union which made this demangd is not
the representative union. It is only
the representative union which can
raise the demand regarding the entire
labour conditions. But, apart from
that, whether dearness allowance is
being properly paid to the various
employees there is under the consi-
deration of the management.

Shri Daji: Is the Government
aware, even now after the reopening
and restarting of production, that over
100 employees are still in jail and over
a 100 employees have been suspended
and virtually a rule of terror prevails
there? Will the Government take
steps to normalise it so that normal
production can be continued?

Shri C. Subramaniam: When a
person commits an offence the law
will have to take its own course. Why
they are in jai] is a judicial matter and
is going before the court. I suppose,
the courts will decide it.

Shri Daji: The report is wrong.
There is no case pending in the
courts. This information is abselutely
wrong. There is no case pending;
therefore, the courts cannot do any-
thing. They are detained under the
DIR and section 151 IPC.

Shri C, Subramaniam: Only a few
cases are under detention; the others
are for offences committed under the
Defence of India Rules. They are be-
ing prosecuted.

st amre fag AT wE o
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Shri C. Subramaniam: In an en-
terprise like this when there is a
labour dispute, these are bound to

happen and we have to line with

these troubles.

Shri P. Venkatasubbaiah: May 1
know whether it is a fact that still
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some loyal workers are being intimi-
dated by the leaders of the other
rival organisation which was respon-
sible for this strike; if that is so, what
safety has been provided to these
workers?

Shri C, Subramaniam: There were
charges of intimidation also. It is for
these charges that some persons have
been arrested and that would be taken
care of by the law.
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Shri C. Subramaniam: In these
matters only the State Governments
which are on the spot will have better
information and better intelligence.
Their information is that some sec-
tions belonging to the Peking Group
of the Communist Party are respon-

sible for the ttouble there. I suppose,
their assessment is correct.

Mr, Speaker:
Chakravartty,

Shrimati Renu Chakravartty: 1
wanted to ask another question,

Mr. Speaker:

Shrimati Renu

Shri Ranga,
Shri Nath Pai rose—

Mr. Speaker: I have already allow-
ed Shri Nath Pai.

Shri Nath Pai: We take some inte-
rest in this matter.

Shri Ranga.

Shri Ranga: In the light of the ex-
perience gained, are the Government
trying to evolve, as was suggested by
severa] of us, in the House, a labour

Mr. Speaker:
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policy by which they could ensure a
greater cooperation and more cons-
tructive relationship between the em-
ploying authority and the labour con-
cerned anqd would they also institute
an inquiry into the causes and also the
manner in which this strike and these
disturbances had taken place which
resulted in the lock-out so that we
would know who was more responsi-
ble and how they are to be looked
at?

Shri C, Subramaniam: As far as the
reasons for the lock-out are concern-
ed, they are very well known. That
was mainly due to the indisciplinary
acts of the labourers belonging to the
HESTU. The lock-out was the direct
result of that, With regard to the
policy, first of all we have to find out
whether the policy which is already in
existence is wrong or the implementa-
tion of it; and of course better rela-
tionships will have to be built in each
industrial unit.

Shri Harish Chandra Mathur: Now
that the hon. Minister is aware that
there is the Peking group in this par-
ticular project, may I know how tle
Government proposes to deal with it
here and elsewhere?

Shri C. Subramaniam: Many per-
sons have been arrested by tne
Madhya Pradesh Government on the
basis of the information they have.
Perhaps they have arrested them on
the basis of that information and many
of them who are inside the prison be-
long to this group.

Shri S. M. Banerjee: I want to know
whether it has been brought to the
notice of the hon, Minister that three
representatives of the HESTU came
here ang met some Members of Par-
liament to explain their position and
they were arrested under D.LR. the
moment they went outside the Parlia-
ment House precincts and, if so, whe-
ther they were arrested because of
the intervention of the Central Minis-
ter here or of the State Government.

Shri C. Subramapiam: I am sorry
1 have no information about that.

Shri S, M, Banerjee:
sion is .

My submis-
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Mr, Speaker:
no information.

He says that he haz
What can I do?

Shri S, M. Banerjee: That is much
more serious. ’

Mr peaker: I cannot do anything.

Shri S, M, Banerjee: I tabled 2
Calling Attention Notice and that
might have been misplaced some-
where.

Mr. Speaker: No. I refused it be-
cause that was concerning the law and
order in the State, They were arrest-
ed on the warrant issued by the State
Government.

Shri S. M. Banerjee:
given the information.

I was not

Mr, Speaker: Order, order. Next
Question.
Shrimati Renu Chakravartty: T

request Q. 1160 may be taken up.
Mr. Speaker: All right.

Indian Bureau of Mines

+
- s1169 f Shri Indrajit Gupta:
"\ Shri Vasudevan Nair:

Will the Minister of Steel. Mines
and Heavy Engineering be pleased to
state:

(a) whether the Coal Section of the
Indian Bureau of Mines is being shift-
ed from Nagpur to Ranchi;

(b) if so, whether this has ad-
versely affected cmployment and ser-
vice conditions of about 1,000 em-
ployees;

(c) the number cf employees of he
Indian Bureau of Mines served with
notices of retrenchment so far; and

(d) whether any action is bewz
taken to protect the employees inte-
rests?

The Deputy Miunister in the Minis-
try of Steel, Mines and Heavy Engl-
neering (Shri C, Subramaniam): (a)
The coal prospecting work, which was
hitherto being done by the Indian
Bureau of Mines on behalf of the
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National Coal Development Corpcra-
tion has since been taken over by
that Corporation with effect from Ist
April, 1964.

(b) to (d). No rzgular employee of
the Coal Scheme of the Indian DBureau
of Mines has been declared surplus.

Shrimati Renu Chakravartty: In
view of the fact that there are a very
large number of work-charged staff
and casual labour who have been
workng in this prospecting field for
the last 10 or 12 years, may I know
whether it is not the policy of the
Government to make these people
permanent as there will be still large
prospecting of coal going on in the
N.CDC.?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): There are 1200 casual
labourers. Out of them, 700 are
skilled and semi-skilled and 500 un-
skilled labourers. It is our intention
to absorb the 700 skilled and semi-
skilled labourers. But nothing can be
done regarding the unskilleq labou-
rers because they cannot be moved to
any other place.

Shrimati Renu Chakravartty: In
view of the fact that the N.C.D.C.
is taking over the prospecting of coal
in Madhya Pradesh and other areas,
will it not be possible to keep these
people who are the poorest of the
poor, coming from Kerala and other
parts of India and working for so
many years, in the N.C.D.C.?

Shri C. Subramaniam: To the
extent possible, they wil] be absorbed.
But I cannot give the assurance that
all of them will be absorbed.

Shri S. M. Banerjee: May I know
whether it is a fact that these casual
workers have put in more than one
year’s service or two years’ service
in certain cases, and in any case more
than six months’ service, whether they
were not decasualised before termina-
tion of their service, and if so, the
reasons for the same, and whether
they will be included in the common
pool of unskilled workers?
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Shri C, Subramaniam: The term
‘casual labour’ means that as and
when required they have got to be
employed, If the work is over, we
cannot carry the burden of employ-
ing these people. But if there is work
available, we shall certainly absorb
them.

WRITTEN ANSWERS TO
QUESTIONS

Export of Spices

J Shri Shree Narayan Das:
_ Shri P, Kunhan:

Will the Minister of International
Trade be pleased to refer to the
reply given to Unstarreq Question
No. 1628 on the 13th December, 1963
and state:

(a) whether the special Export Pro-
motion Scheme to provide facilities
for stepping up the export of spices
has been finally considered; and

(b) if so. the result thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
A final view opn the scheme will be
taken after the Spices Export Pro-
motion Council have furnished the
necessary data which they are in the
process of collecting,

*1152.

Matching Steel for Engineering
. Industry

*1162. Shri Indrajit Gupta: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to state:

(a) whether an acute shortage of
matching ‘steel for fthe engineering
industry still continues;

(b) if so, the steps taken to improve
the supply position; and

(¢) whether there is any rationali-
sation scheme under consideration to
reduce the existing range of over 500
sections of matching steel?

The Minister of Steel, Mines and
Havr Engineering (Shri C, Sarama-
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niam): (a) to (c). Yes, Sir. Gov-
ernment have taken steps to meet the
shortage by imports and by rationalis-
ing the existing range of matching
sections. A small committee consist-
ing of concerned interests was set up
last year to examine the various pro-
posals{recommendations about ratio-
nalisation of sections. The commit-
tee is now finalising the report which
will be submitted shortly.

Rourkela Steel Plant

*1163. Shri Hari Vishnu Kamath:
Wil] the Minister of Steel, Mines and
Heavy Engineering be pleased to state:

(a) whether it is a fact that a Ger-
man technical team has suggested cer-
tain measureg for the proper undis-
turbed functioning of the Rourkela
Steel Plant;

(b) if so, the details thereof; and

(c) whether Government
accepted the same?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Suhra-
maniam): (a) to (c). Yes, Sir. The
German Technical team which visited
Rourkela in January, 1964, was by
and large satisfied with the operation
and maintenance of the Plant. The
report of the technical Team has just
been received and is under considera-
tion.

have

Supply of Iron Ore for Steel Plants

*1167. Shri Maheswar Naik: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) the existing level of consump-
tion of Iron ores by each of the three
public sector Stee] Plants and the
level to which consumption is esti-
mated to go up at the end of the
period when the plants will work to
their full expanded capacities;

(b) the sources of supply of iron
ores for each of the plants; and

(c) how long is it likely to take
these Plants to dispense with their
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dependence on the outside sources for
the supply of ores?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subrama-
niam): (a) The existing level of con-
sumption of iron ore at Bhilai and
Durgapur is about 2.3 million tonnes
a year. At Rourkela the rate of
annual consumption is about 1.4 mil-
lion tonnes. After the completion of
their Third Plan Expansions require-
ment of iron ore has been estimated
at 4:5 million tonnes for Bhilai, 3.3
million tonnes for Durgapur and 2.7
million tonnes for Rourkela,

(b) Bhilai draws its entire re-
quirements from Dhallai Rajhara
mines, Durgapur from Bolani and
Barajamda area and Rourkela from
Barsua and Barajamda area.

(¢) Durgapur and Rourkela may
continue to draw some of their high
grade iron ore requirements from
Barajamda area.

Trade Agreement with South Korea

*1168. Shri P. C. Borooah: Will
the Minister of International Trade
be pleased to state:

(a) whether a long-term trade
agreement has been concluded recent-
ly with South Korea;

(b) if so, the main terms of the
agreement; and

(c) the commodities to be imported
from and exported to that country?

The Minister of International Trade
(Shri Manubhai Shah): (a) No, Sir.

(b) and (c). Talks were, however,
held in January 1964, in New Delhi
with a South Korean Trade Delega-
tion regarding a long-term Trade
Arrangement between the two coun-
tries, and an aide memoire indicating
the nature of the proposed arrange-
ment drawn up. The main commo-
dities proposed to be exchanged are
non-ferrous metals and concentrates
from South Korea and engineering
goods and drugs and pharmaceuticals
products from India. No formal
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agreement was considered necessary
at this stage.

Private Sector Coal Industry

*1170, Shri P. C. Borooah: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether a delegation of the
private sector coal industry called on
him on the 6th February,' 1964 to
press their demands;

(b) if so, the nature of their de-
mands; and

(¢) Government’s reaction thereto?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) to (¢). The represen-
tatives of the private sector of the
coal industry met the Minister of
Steel, Mines and Heavy Engineering
on the 6th February, 1964 to dis-
cuss some of their problems.

The main point raised in the meet-
ing were broadly as follows:

(i) incentives for increased pro-
duction 'and neutralisation of
> increased costs;

(ii) increase in rates of stowing

subsidies and of subsidy for

difficult mining conditions;

assessment of  demand for
coal and fixation of target of
production for the Fourth

Plan period;

(iv) introduction of grading of
coals on the basis of heat
content, and

(v) the grant of concessional rate
of import duty on more items
of coal mining machinery.

(iii)

Coal prices have since been increased
with effect from 3-3-1964 as a mea-
sure of incentives to encourage pro-
duction of superior grades of coal.
The Coal Board is examining the
question of revising the rates of sub-
sidies. An assessment of the demand
for coal during the fourth plan and
matching of this demand with pro-
duction have been undertaken. The
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question of introduction of grading of
coals on their heat value is under
consideration of the Government. So
also the question of extending the
concessional rate of import duty on a
few more items of mining machinery
ig being examined.

Textile Mills in Orissa

2401, Shri Ramachandra Ulaka:
‘Will the Minister of Industry be
pleased to state: !

~(a) whether Government have any

proposal to expand the capacities of
spindles of the existing textile mills
of Orissa during 1964-65; and

(b) if so, the details thereof?

The Minister of Industry ¢Shri
Kanungo): (a) and (b). Government
have no such proposal. However, all
textile mills having less than 25,000
spindles are allowed to expand their
capacities upto 25,000 spindles.

Ferro Chrome Plant in Orissa

2402. Shri Ramachandra Ulaka:
Will tht Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) whether there is any proposal
to establish a ferro chrome plant at
Jaipur Road (Orissa) during the
Third Plan period; and

(b) if so, the details thereof?

_The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). Yes, Sir. A
letter of intent has been issued to the
Industrial Development Corporation
of Orissa Ltd, for the setting up of a
plant in Orissa for the production of
low carbon ferro chrome with a
capacity of 10,000 tons per annum.

Steel and Alloy Plant in Orissa

2403. Shri Ramachandra Ulaka: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to
state: !

(a) whether there is any proposal
%0 establish a steel and alloy plant in
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Orissa during the remaining period
of the Third Five Year Plan; and

(b) if so, the details thereof?

The Minister of Steel Mines and@
Heavy Engineering (Shri C, Subra-
maniam): (a) No, Sir.

(b) Dwes not arise. !

Expenditure on Invention Promotion
Board

2404. Shri Bhagwat Jha Azad: Will
the Minister of Industsy be pleased
to state:

(a) the amount of grant sanctioned
in 1963-64 for the Invention Promo-
tion Board;

(b) the total amount spent during
the period;

(c) the amount spent during 1963-
64 towards the salary of (i) officers,
(ii) stenographers, (iii) assistants and
clerks, and (iv) class TV employees,
separately; and

(d) how much was spent on (i)
office rent, (ii) electricity, (iii) tele-
phone charges, and (iv) other allow-
ances and honoraria?

The Minister of Industry (Shri
Kanungo): (a) Rs. 2,77,700.00,

(b) Rs. 2,73,000° 00

(¢) (i) Officers 56,660 00
(1) Stenographers 7,396 00
(3i1) Assistants & Clerks 23,296 00

(iv) Class IV Employees 6,597 00

(d) (3) Office Rent . 19,360 00
(if) Electricity & Water 1,825-00
(#i7) Telephone Charges 2,208-00
(#v) Other allowances and

honoraria 27,56500
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Rates for: Iron Ore

2405. Shri Sivamurthi Swamy: Will
the Minister of International Trade
be pleased to state:

(a) whether any representation has
been received from the mine owners
of Bellary District requesting Govern-
ment to take into consideration the
distance of the mines to the loading
railway stations in fixing the fo.r.
rates for iron ore;

(b) if so, the action taken thereon;

(c) whether it isa fact that prefer-
ential rates have been paid to certain
mine owners in Hospet area; and

(d) if so, the reasons therefor and
the names of such firms and how
much higher rates are paid to them?

The Minister of International Trade
(Shri Manubhaj Shah): (a) Yes, Sir.

(b) The distance from the mines to
the loading railway stations has,
among other things, been kept in view
always in fixing the procurement
rates station-wise.

(c) No, Sir.
(d) Does not arise.

Export of Iron Ore

2406. Shri Sivamurthi Swamy: Will
the Minister of International Trade
be pleased to state:

(a) the quantity of iron ore export-
ed from Bellary District in 1963-64;

(b) the quantity fixed for export
from Bellary District during 1964-65;

(c) the basic rate given per ton of
iron ore by the State Trading Cor-
poration in 1963-64; and

(d) the rate settled between the
mines owners and the Minerals and
Metals Trading Corporation for 1964-
65?

The Minister of International Trade
(Shri Manubhai Shah): (a) Statistics
on the export of iron ore are not
maintained district-wise.
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(b) The targets for export are fix-
ed port-wise and not district-wise.

(c) and (d). It is not in the public
interest to disclose the information.

Industrial Project for Gas
Production

2407. Dr. L. M. Singhvi: Will the
Minister of Industry be pleased to
state:

(a) whether it is proposed to
license any major industrial project
for the production of gas generally
and allied or ancillary industries in
the remaining period of the Third
Five Year Plan; and

(b) if so, the capacity to be licens-
ed, the location of such projects and
the size of the capital outlay?

The Minister of Industry (Shri
Kanungo): (a) and (b). It is not
clear as to which particular gas is
being referred to. In respect of in-
dustria] gases like oxygen and dis-
solved acetylene, however, it may be
mentioned that sufficient capacity has-
already been licensed and for the
present there is no scope for creating
any additional capacity for these
gases.

Coal Industry

2408. Shri D. C. Sharma: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that the
number of Coal Producing Units
which are going to form co-operatives
is not adequate; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) There
is no proposal in regard to coal pro-
ducing units forming themselves into
co-operatives.

(b) Does not arise.
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Khadi Bhandars °

2410  Shri Kapur Singh:
"1_ Shri Yashpal Singh:

Will the Minister of Industry be
‘pleased to state:

(a) whether Khadi Bhandars in
various parts of the country are
managed by the Khadi and Village
Industries Commission;

(b) if so, whether the Khadi and
Village Industries Commission is an
autonomous body subsidised by the
‘Central Government; and
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(c) whether it is a fact that the
Congress Party Flag still flies' over
the Khadi Bhandar Premises?

The Minister of Industry (Shri
Kanungo): (a) The Khadi and Vil-
lage Industries Commission directly
runs 5 Emporia one each in Delhi,
Madras, Calcutta, Bangalore and Goa.

(b) Yes, Sir,

(c) No, Sir, in so far as the Em-
poria managed by the Commission
are concerned.

Raniganj Coal
J Shri Rameshwar Tantia:
* \_ Shri Ram Ratan Gupta:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state;

2411

(a) whether any of the industries
and plants have been using Raniganj
coal with ash and moisture contents
exceedings 28 per cent., i.e. ungrad-
able coal;

(b) if so, what are these industries
and plants; and

(c) whether Government are con-
sidering any proposal to check down-
grading and upgrading due to slight
variation in ash and moisture con-
tents so as to avoid wasteful con-
sumption in inferior uses?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C, Sethi): (a) and
(b). Coal with ash and moisture
content exceeding 28 per cent in
Raniganj series is not graded by the
Coal Board or any Government
authorities, and no sanctions are
issued by the Coal Controller for the
movement of such coal by rail. As
such no information is available
about the consumers who take coal
with ash and moisture content
exceeding 28 per cent. This variety
of coal is mainly used in small quan-
tities for local consumption and the
Brick Kilng in and around the coal-
fields. ' !
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(c) Checking of grades by drawing
loading samples is a continuous
process, If the analysis of these
samples calls for downgrading or up-
grading this is done. Government
have no intention to stop this process
of checking of grades,

Powerloom Industry

Shri M. L. Jadhav:
2412,{ Shri Jedhe:
(_ Shri Lonikar:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that the
powerloom industry has been singled
out from the list of smal] scale in-
dustry;

(b) if so, the reasong therefor;

(c) the criteria applied, for includ-
ing any industry in the small scale
industry; and

(d) the sources from which the
powerloom industry can get loans and
advances?

The Minister of Industry (Shri
Kanungo): (a) to (d). Industrial
units with a capital investment of
not more than Rs. § lakhs, irrespec-
tive of the number of persons em-
ployed, are generally regarded as
falling within the category of small
scale industries, eligible for con-
sideration under the scheme for
development of small scale industries,
if they do not belong to groups of
industries, the development of which
is helped by special All-India Boards/
Commissions, e.g., Handloom Board,
Silk Board, Coir Board, Khadi and
Village Industries Commission, ete.
Having regard to the nature and
development of powerloom industry,
it has not been regarded as a small
scale industry for the purpose of any
assistance by the organizations of
the Development Commissioner of
Smal] Scale Industries or the Na-
tional Small Industries Carporation
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The powerloom industry can get
loans and advances from the existing
ordinary financial institutions.

Terylene Fibre Production

J Shri Ramachandra Ulaka:
* \_ Shri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to state:

2413

(a) whether the production of tery-
lene fibre in India has gone down;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
in this regard? i

The Minister of Industry (Shri
Kanungo): (a) There is no produc-
tion yet. !

(b) Does not arise.

(c) One unit has been licensed and
a letter of intent has been issued in
another case.
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Canadian Trade Team

2416. Shri Ram Harkh Yadav: Will
the Minister of International Trade
be pleased to state:

(a) whether Government have in-

vited a Canadian Trade Team to visit
India;
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(b) if so, when the team is expectec
to arrive; and

(c) the purpose of the visit?

The Minister of International Trade
{Shri Manubhai Shah): (a) to (c). 1
presume that the Hon’ble Member
has in view the recent visit of a mis-
sion of the Vancouver Board ¢f Trade
to India. This Mission arrived in
India on the 27th March. 1964 and
left on the 31st March. It is a prac-
tice of the Vancouver Board of Trade
to arrange visits of Inissions to some
foreign countries every ycar. This
year they visited India at our re-
quest. Meetings were arranged with
Senior Government officiuls and wita
representatives of the Trade snd In-
dustry. It is expected that more in-
terest will be createq in trede with
India; it is also hoped that invest-
ment will result from the contzacts
which have been established with the
Vancouver Board of Trade,

Indian Standards Instilute

2417. Shri Yashpal Singh: Will the
Minister of Industry be pleased to
state:

(a) whethey it is a fact that the
Indian Standards Institute does rot
have standards for various cosmetics;

(b) if s0, the reasons therefor; and

(¢) whether any companry had ap-
proached for ISI mark in tae past?

The Minister of Industry (Shri
Kanungo): (a) and gb). Nc Indian
Standard for cosmetics hag so far bcen
laid down. A technical Conimtiee for
the formulation of Indian Standards
for cosmetics & Toilet Goods was set
up by Indian Standards Institution in
1962. The Committee is collect:ng data
from within the country a>d abroad
and simultaneously it starteq prepar-
ing Indian Standards [or raw mater-
jals used in the manufacture of cos-
metics & toilet goods. So far 10
Indian Standardg for such raw mate-
rials have been published and three
more draft Indian Standards nave
been finalised for publication. In ad-
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dit‘ion 11 Indian Standards are being
§u1tably modified to cover their use
in cosmetic industry.

Foreign standards oix  cosmetics
which are available to a limited ex-
tent meet only physico-chemical re-
quirements. The most important as-
pect of standardisation in respect of
cosmetics should relate to ensuring
freedom from health hazards such as
demartological disorders of the skin
and cumulative effect of various in-
gredients used in the formulation of
cosmetics. Moreover, their perform-
ance as to the specific funclion ex-
pected of them keeping quality in
tropical and sub-tropical conditions
etc. is also to be taken care of. As
no authentic data covering the import-
ant aspects of the standardization is
available, I.S.I. has been studying the
whole field of cosmetics critically to
evolve some suitable standards. Work
has been started in the first 1instance
on Skin Powders; and with the accu-
mulation of technical data in respect
of various cosmetics, the work will
be extended to other items in the
near future.

(¢) Enquiries have been received by
the Indian Standards Institution from
some manufacturars for ISI Certifi-
cation Mark. As a resuit of a recent
amendment to the Indian Standards
Institution (Certification Marks)
Act, it will now be possible for ISI
to issue licences for issuing the ISI
Certification Mark on the basis of
standards. ' provided such Indian
Standards do not exist.
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Lloyd Tested Plates

Shri S. C. Samanta:
2419, J Shri Subodh Hansda:
1 Shri S. K. Das:
( Shri P. C. Barman:

Will the Minister of Steel, Mines
ang Heavy Engineering be pleased to
state:

(a) how much Lloyq Testeq Plates
are now imported and how much in-
digenously manufactured; -

(b) the foreign exchange involved;

(c) whether by starting ship-break-
ing yards such foreign exchange can
be saved; and

(d) if so, whether any survey can
be conducted?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) As separate figures of
import of Lloyd Tested Plates are
not recorded, it is not possible to
indicate the exact quantity imported.
However, it is estimated that about
20,000 tons of Lloyd Tested Plates
were importeq in 1963-64.

The indigenous production of these
plateg was about 13,500 tons.

(b) Approximately Rs. 1 crore,

(c¢) Plates recovered from con-
demned ships cannot be utiliseq again
for ship bulding, if they arc to adhere
to the rigid specification prescribed
under the Lloyds test. Such plates
can only be used as scrap.

(d) Does not arise.
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Stainless Steel for Punjab

2420. Shri Daljit Singh: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the total quantily of stainless
steel allotted to Punjab during 1963-
64; and

(b) the quantity of siainless stesl
proposed to be allotted during 1964-65
to that State?

The Minister of Stec!, Mines and
Heavy Engineering (Shri C, Subra-
maniam): (a) and (b). No allotinent
of Stainless Steel Sheets was made to
any State including the Punjab dur-
ing 1963-64. During tiie current ycor,
it is proposed to make an allotment
of some quantity (approximately 180
tonnes) to Punjab along with other
States from the sheets which are be-
ing imported against barter deals.

Khadi and Village Industries
Punjab,

2421. Shri Daljit Singh:
Minister of Industry be
state:

Board,

Wiil the
rleased 1o

(a) whether the Khadi and Village
Industries Board, Punjab have for-
warded any scheme for the develop-
ment of village industries in the State
during 1964-65;

(b) if so, the details thereof; and
(c) the decision taken thereon?

L)
The Minister of Industry
Kanungo): (a) Yes, Sir.

(Shri

(b) and (c). Scheme; fc1 the deve-
lopment of Khadi and Village indus-
tries in various States are discussed
between the represeatatives of the
Khadi and Village Industries Com-
mission ang the State Boards along
with. budget proposals A statement
showing tentative zllocation to the
Punjab Khadi and Village Industries
Board for the purpose during 1964-65
is lai@ on the Table of ihe House.
[Placed in Library, See No. LT-2774/
64].
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Chairman of the Heavy Enginecering
Corporation, Ranchi

( Shri P. R. Chakraverti:

| Shri A. P. Sharma:
2422,{ Shri S . M, Banerjee:

| Shri Daji:

| Shri Warior:

Will the Minister of Sieei, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that a new
appointment has been made in the
office of Chairmanship of Heavy
Engineering  Corporation,  Ranchi;

(b) if so, when the person concern-
ed will take charge; and

and
new

(c) the special qualifications
record of past services of Lliae
incumbent?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P C. Sethi): (a) to (c).
Shri T. R. Gupta, General
Manager (Works) of Jay Engineering
Works, Calcutta and a Director of the
Heavy Engineering Corporation has
been appointed as Chairman of the
Heavy Engineering Corporation. He
took over charge with effect from the
24th March, 1964. The long and
varied experience of Shri Gupta in
the management of Engineering Con-
cerns has been the main cousidera-
tion for his appointment.

Aluminium Plant at Koyana

2423. Shri Firodia: Will the Minis-
ter of Steel, Mines ang Heavy Engi-
neering be pleased to state:

(a) whether Government have
taken a decision on establishing an
aluminium plant at Koyana in Maha-
rashtra State in Public Sectcr;

(b) the total expenditure involved
and capacity of the plant; and

(c) whether foreign private parties
will be allowed to have interest in
the same?

12488

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineer-
ing (Shri P, C, Sethi): (a) Yes, Sir.

(b) Details are being worked out

(c) Yes; foreign collaboration is-
envisaged.
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Allied Products Export
Council

2425. Shri P. C, Borooah: Will the
Minister of International Trade be-
pleased to state:

P'romotion:
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(a) whether a delegation of the Al-
lied Products Export Promotion Coun-
cil sponsored by Government visited
some East Asian Countries including
Burma recently to study the market
for glassware and ceramics; and

(b) if so, the result thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.
The Delegation of Chemicals & Allied
Products Export Promotion Council
‘visited some countries of East Asia
during Marach, 1964; but they did
‘not visit Burma.

(b) The report of the Delegatiun is
“yet awaited.

Cost of a Standard Cement Plant

2426, Shri P. C. Borooah: Will the
"Minister of Industry be pleased to
state the present verage cost of set-
‘ting up a standard cement piant with
a capacity of 2 lakh tons per annum

and its average foreign exchange
content?
The Minister of Industry (Shri

"Kanungo): The present average cost
of setting up a standard cement plant
with a annual capacity ot 200,000
tonnes is about Rs. 3.5 crores includ-
ing working capital; the foreign ex-
change required for the import of
components which are no' at present
indigenously available is ahou* Ps. 40
to Rs. 45 lakhs for the main plant and
-about Rs, 15 to Rs. 20 lakhs for guarry
.and mining equipment,
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Invention Promotion Boarq

2429. Shri Bhagwat Jha Azad: Will
the Minister of Industry be pleased
to state:

(a) whether re-empisyments after
retirement are made as a rule in the
Invention Promotion Board;

(b) the number of officers in the
Invention Promotion BRoard and the
number of them re-employed after
retirement (superannuated): and

(c) the special qualification of the
re-employed officers?

The Minister of Industry (Shri
Kanungo): (a) No, Sir. In the forma-
tive stage, however, the Board pre-
ferred having experienced personnel
amongst its staff.

(b) Of the six officers of the Board,
two were re-employed after retire-
ment.

(c) Experience in their respective
fields of specialization.
Assistance to inventors

2430. Shri Bhagwat Jha Azad: Will
the Minister of Industry be pleased to
state:

(a) whether prizes and financial as-
sistance are given to the inventcrs by
the Invention Promotion Board; and

(b) if so, the amount given in
1963-64?

The Minister of Industry (Shri
Kanungo): (a) Yes, Sir.

(b) Rs. 59,355.00. .

The Case of Shri Priya Gupta, M.P.

2431. Shri Hari Vishnu Kamath:
Will the Minister of Law be pleased
to refer to the statement made by
him on the 8th April, 1964 regarding
the case of Shri Priya Gupta, M. P.
and state:

(a) the date on which the President
signed the order;

(b) the date on wnich it reached
him or his Ministry;
427 (Ai) LSD—3.
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(c) whether there wag
delay in transmission; and

12492
abnormal

(d) if so, the reasons therefor?

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Misra):
(a) and (b). The Order was signed
by the President on Friday, the 27th
March, 1964, It was transmitted to the
Ministy of Law on Saturday, the 28th
March, 1964, and was received in the
Ministry of Law on Monday, the 30th
March, 1964.

(c) No, Sir.
(d) Does not arise.

Manufacture of Telecommunication
Cables

2432 J Shri M. Rampure:
* Shri D. D. Mantri:
Will the Minister of Industry be
pleased to state:

(a) whether Government propose to
set up a plant for the manufacture of
aluminium sheated tele-communica~
tion cables; and

(d) if so, when a decision is likely
to be taken?

The Minister Of Industry
Kanungo): (a) Yes.

(Shri

(b) The foreign exchange aspect of
the propject is under consideration.
Plant for Special Grade Paper
J Shri M. Rampure:
\ Shri D. D. Mantri:

Will the Minister of Industry be
pleased to state:

2433.

(a) whether it is proposed to set up

a plant for manufacturing special
grade paper for tele-communicatian
cables; and

(b) if so, when a decision is expect-
ed?

The Minister of Industry (Shri Kan-
ungo): (a) Yes, Sir.
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(b) Government had set up a Com-
mittee to examine the possibility ot
the establishment of a unit for the
manufacture of paper for tele-commu-
nication cables. Report of the Com-
mittee has since been received and the
feasibility study regarding this pro-
Ject is being taken up by National
Exdustrial Development Corporation

td.

Salt Plant at Kharaghoda

J’Shri D. D. Mantri:
434 IShri M. Rampure:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that a plant
to manufacture salt is likely to be
installed at Kharaghoda;

(b) if so, when its actual work is
likely to be taken up;

(¢) what would be the capacity of
the plant; and

(d) whether there will be any
foreign collaboration?

The Minister of Imdustry
Kanungo): (a) No, Sir.

(Shri

(b) to (d). Do not arise.

Export of Salt

2435 f Shri D. D. Mantri:
* 7\ Shri M. Rampure:

Will the Minister of International
Trade be pleased to state:

‘(a) whether Government were nego-
tiating with the Philippines, Nigeria
and Malaysia for export of salt; and

(b) if so, the outcome thereof?

The Minister of Internationa]l Trade
(Shri Manubhai Shah): (a) The State
Trading Corporation has made offers
of Indian Salt to prospective buyers
in the Philippines, Nigeria and Malay-
sia.

(b) No business deal has resulted so
far.
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Illegal Trading in Commwodities
2436. I Shr_i Shree Na.fayas.l Das:
1Shn Yashpal Singh:

Will the Minister of Internatiomal
Trade be pleased to state:

(a) whether it is a fact that illegal
trading is going on in the banned
items under the guise of free commo-
dities on a large scale; and

(b) if so, the steps taken to stop
these malpractices?

The Minister of Intermational Trade
(Shri Manubhai Shah): (a) Yes, Sir,
at certain places in northern India.

(b) Stern warnings have been issu-
ed, police raids have been carried out
and prosecutions launched; the ques-
tion of regulating forward trading in
free commodities is under considera-
tion and permission to trade in fresh
contracts in these commodities is not
being granted.

Enrolment as Advocates

2437. Shri Jedhe: Will the Minister
of Law be pleased to state:

(a) whether under the present pro-
visions of the Advocates Act and the
Bar Council rules a Government em-
ployee, who otherwise satisfies the
conditions prescribed, is eligible for
enrolment as advocate;

(b) whether persons who earlier
practised as pleaders but later joined
and continue in Government services
are eligible for enrolment on their
satisfying other conditions; and

(c) if the replies to parts (a) and
(b) above are in the negative, the
exact position regarding enrolment of
persons who are in the Government
service as advocates?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
(a) to (c). There is no specific prohihi-
tion in the Advocates Act against en-
rolment of Government employees as
advocates. Under Section 24(1)(e)
read with Section 28(2)(d) of the Act,
State Bar Councils are empowered to
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make -rules imposing conditions sub-
ject to which a person may be admit-
ted as an advocate. In pursuance ocf
this power, rules have been framed by
various State Bar Councils which inter
alia provide that persons who are in
full or part-time employment or en-
gaged in trade or profession shall not
be admitted as advocates. Exception,
however, has been made in respect of
certain categories of persons including
persons who are Law Officers of Cen-
tral Government or of a State Govern-
ment. Thus an employee who is a law
officer of a Government may be en-
rolled as an advocate.

The fact that the person who seeks
enrolment was a pleader prior to
taking up service does not make any
difference.

Cotton from Tanganyika

2438. Shri Ram Harkh Yadav: Will
the Minister of Imdustry be pleased to
state:

(a) whether it is a fact that Govern-
ment have decided to import a large
quantity of cotton from Tanganyika;
and

(b) if so, the details of the agree-
ment?

The Minister of Industry (Shri
Kanungo): (a) No, Sir. Cotton from
Tanganyika is imported, as usual,
against our global quotas.

(b) Does not arise.

Lignite Deposits in Madras State
/ Shri Yashpal Singh:

\ D=, P, Srinivasan:

Will the Minister of Steel, Minies

and Heavy Engineering be pleased to
state:

2430,

(a) whether it is a fact that deposits
of lignite have been found in an area
between Karaikudi and Devecottai in
Ramanadhapuram District of Madras;
and

(b) if so, the estimated quantity of
the deposits?
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The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engine-
ering (Shri P. C. Sethi): (a) and (b).
Occurrences of lignite near Karaikudi
have recently been reported by the
geologists of the Government of
Madras. The mineral is reported to
have been struck in bore wells for
water in the State Agricultural Seed
Farm at Managiri. Two seams (25
feet) 7-62 metres and (15 feet) 4'57
metres thick were recorded within a
depth of 115-82 metres (380 feet). No
estimate of the quantity can be made
till explorations are carried out. In-
vestigation by drilling is proposed to
be undertaken shortly by the Geologi-
cal Survey of India.

Cement Price in Delhi

2440. Shri D. C. Sharma: Will the
Minister of Industry be pleased to
state:

(a) whether the price of cement has
been raised in Delhi; and

(b) if so, the reasons therefor?

The Minister of Industry (Shri
Kanungo): (a) Yes, Sir.

(b) The Delhi Administration which
is concerned with the fixation of re-
tail price of cement in Delhi, consider-
ed the element of incidental charges
inluded in the retail price as inade-
quate and increased the price by 13
nP. per bag of 50 Kilograms.

World Seminar on Raw Material for
more Papers

2441. Shri Ram Harkh Yadav: Will
the Minister of Industry be pleased
to state the recommendations of the
World Seminar on raw material for
more papers held in Delhi in April,
19647

The Minister of Industry (Shri
Kanungo): The Seminar held on the
11th and 12th April, 1964 was arrang-
ed by the Indian Pulp and Paper
Technical Association, a newly consti-
tuted private professional bedy. No
specific recommendations have so far
been received from that Association.
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Iron and Manganese Ores m Goa

2442, Shri Alvares: Will the Minis-
ter of Steel, Mines and Heavy Engine-
ering be pleased to state:

(a) the approximate amount of Iron
Ore and Manganese Ore deposits in
Goa;

(b) the number of pig iron and pel-
letisation plants sanctioned for Goa
and their annual capacity; and

(¢) whether an estimate has been
drawn up and a division made of the
type of iron ore for export and for
lccal consumption for use in the
plants?

The Deputy Minister of Steel, Mines
and Heavy Engineering (Shri P. C.
Sethi): (a) The reserves of iron ore
and manganese ore are estimated by
the Indian Bureau of Mines at 525
million tonnes and 6 million tonnes
respectively. The reserves of ferro-
genous manganese are estimated at 10
million tonnes.

(b) (i) A letter of intent has been
issued to a private firm for establish-
ing a pig iron production unit with an
annual capacity of 300,000 tonnes.

(ii) The Government have approv-
ed the scheme of a private party for
the establishment of a  pelletisation
plant for iron ore fines of a capacity
of 500,000 tonnes per annum.

(c) No, Sir.

Low Temperature Carbonisation Plamt
at Kothagudam

2443. Shri R. N. Reddi: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to refer to the
reply given to Starred Question No.
694 on the 3rd April, 1963 and state:

(a) whether it is a fact that the
party named Shri Hashim Mehdi to
whom a letter of intent has been
issued for setting up of a low tempera-
ture carbonisation plant at Kothagu-
dam (Singareni) Andhra Pradesh has
not shown any interest; and

(b) if 'so, whether Messrs. Singareni
Collieries Company has been asked to
undrtake the same?
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The Deputy Minister in the Ministry

of Steel, Mines and Heavy Engineering

(Shri P. C. Sethi): (a) Shri Hashim

Mehdi does not seem to have taken

any tangible steps so far to set up the

low temperature carbonisation plant

since the letter of intent was issued

to him.

(b) The question of setting up a low
temperature carbonisation plant by
the Singareni Collieries Company
is under consideration.

12.00 hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF SINGARENI CoOLLI-
ERIES ComMPaNy LiMITED, AND Rg-
VIEW BY GOVERNMENT ON WORKING
THEREOF

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): I beg to lay on the Table a
copy each of the following papers:—

(i) Annual Report of the Singa-
reni Collieries Company Limited,
Hyderabad, for the year 1962-63
along with the Audited Accounts
and the comments of the Com-
ptroller and Auditor-General
thereon, under sub-section (1) of
section 619A of the Companies Act,
1956.

(ii) Review by the Government

on the working of the above

Company.

[Placed in Library. See No. LT-
2767(64].

HALF-YEARLY REPORT ON ACTIVITIES OF
Comr Boarp AND

CORRIGENDUM TO ANNUAL REPORT OF
RusBer BoarD

The Minister of International Trade
(Shri Manubhai Shah): I beg to lay
on the Table a copy each of the fol-
lowing papers:—

(i) Half-yearly Report on the
activities of the Coir Board and
the working of the Coir Industry
Act, 1953 for the period from the
1st April to 30th September, 1963,
under sub-section (1) of section
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19 of the Coir Industry Act, 1953.
[Placed in Library. See No. LT-
2768/64].

(ii) Corrigendum to the Annual
Report of the Rubber Board for
the year 1961-62 laid on the Table
on the 13th March, 1964. [Plac-
ed in Library. See No. LT-2769/
64].

CorroN TEXTILES (CONTROL) AMEND-
MENT ORDER, AMENDMENTS TO KHADI
AND VILLAGE INDUSTRIES COMMISSION
RULES, AND

AUDIT REPORT ON ACCOUNTS OF
CENTRAL SILK BOaRD

The Minister of Industry (Shrl
Kannngo): I beg to lay on the Table—

(i) a copy of the Cotton Textiles
(Control) Amendment Order, 1964,
published in Notification No. S.O.
457 dated the 8th February, 1964,
under sub-section (6) of section 3
of the Essential Commodities Act,
1955. [Placed in Library. See
No. LT-2770/64].

(ii) a copy each of the following
Rules under sub-section (3) of
section 26 of the Khadi and Village
Industries Commission Act, 1956:—

(a) The Khadi and Village In-
dustries Commission (Amend-
ment) Rules, 1964, published in
Notification No. GSR. 125 dated
the 17th January, 1964.

(b) The Khadi and Village
Industries Commission (Second
Amendment) Rules, 1964, pub-
lished in Notification No. GSR.
1093 dated the 17th March, 1964.
[Placed in Library. See No.
LT-2770/64].

(iii) a copy of Audit Report on
the accounts of the Central Silk
Board for the year 1961-62.
[Placed in Library. See No. LT-
2772 /64].

Drucs (FisT AMENDMENT) RULES
The Deputy Minister imn the Minis-
try of Health (Dr. D. S. Raju): On
behalf of Dr. Sushila Nayar, I beg to
lay on the Table a copy of the Drugs
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(First Amendment) Rules, 1963, pub-
lished in Notification No, SO. 2092
dated the 27th July, 1963, under sub-
section (3) of section 33 of the Drugs
Act, 1940, [Placed in Library. See
No. LT-2295/64].

COMMITTEE ON GOVERNMENT
ASSURANCES

MINUTES OF SEVENTH SITTING

Shri Morarka (Jhunjhunu): I beg to
lay on the Table the Minutes of the
Seventh Sitting of the Committee on
Government Assurances held during
the current Session.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 97 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Indian
Railways (Amendment) Bill, 1964,
which has been passed by the
Rajya Sabha at its sitting held on
the 21st April, 1964.”.

INDIAN RAILWAYS
MENT) BILL
Lam oN THE TABLE As PASSED BY
Rajva SaBHA

Secretary: Sir, I lay on the Table of
the House the Indian Railways
(Amendment) Bill, 1964, as passed
by Rajya Sabha on the 21st April, 1964.

(AMEND-

PRESENTATION OF PETITION
st TR da% A (IIEHT) o
eay wgiad, & farg sy (aE)
TST & ITEIE F 912 § TF arfay
FIX g0 geaEfya oF afasr qu
F@TE I
RESIGNATION OF MEMBEK
(Sert LAL SHYAMSHAH)

Mr. Speaker: I have to inform the
House that Shri Lal Shyamshah, an
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[Mr. Speaker]
elected Member of Lok Sabha from
Chanda constituency, has resigned his
seat in Lok Sabha with effect from
the 24th Abpril, 1964.

INDIAN COINAGE (AMENDMENT)
BILL*

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Sinha): On behalf of Shri T. T. Krish-
namachari, I beg to move for leave to
introduce a Bill further to amend the
Indian Coinage Act, 1905.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Coinage Act, 1905.”.

The motion was adopted,

Shrimati Tarkeshv-ari Simha: I in-
troduce the Bill.

12.03 hrs.

CONSTITUTION (EIGHTEENTH)
AMENDMENT BILL*

Mr. Speaker: Now, Shri A. K. Sen
may move for leave to introduce his
Bill.

Shri Surendranath Dwivedy (Ken-
drapara): Before the hon. Minister is
called upon to move for leave for
the introduction of his Bill, I have to
make a submission to you.

As you know, this is a very con-
troversial Bill about which we have
already.

Mr. Speaker: That will be seen after
the hon. Minister has moved for leave,

Shri Surendranath Dwivedy: I am
only making a submission before that,
about which all of us had written to
the hon. Prime Minister also, namely
that it would be better if this Bill
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wag not introduced now, because at
the introduction stage, we have 3 con-
vention in this House that ordinarily
we do not oppose the introduction of
Bills.

Mr. Speaker: I have received noti-
ces from some hon. Members that
they want to oppose the introduction.

Shri Surendranath Dwivedy: We
shall have to oppose it if it is sought
to be introduced. I am only submit-
ting even at this last moment, that
the hon. Minister may choose not to
introduce the Bill,

Mr. Speaker: That is not for me to
say.

The Minister of Law (Shri A. K,
Sen): I beg to move for leave to in-
troduce a Bill further to amend the
Constitution of India.

Mr. Speaker: Motion moved:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India”.

Shri N. C. Chatterjee (Burdwan):
1 want to oppose this.

Mr. Speaker: I have received inti-
mation from (Shri H. N. Mukerjee,
Shri S. M. Banerjee, and Shri N. C.
Chatterjee.

Shri Ranga (Chittoor): We all op-
pose thig Bill.

Shri Kapur Singh (Ludhiana): We
oppose this.

Shri Surendranath Dwivedy: We
oppose this.

Mr. Speaker: I have received inti-
mations from those hon. Members. I
can only allow one Member to speak.
If the hon, Members concerned could
agree among themselves as to who
should speak, that would be better.

Shri S. M. Banerjee (Kanpur): Last
time, in the case of the Preventive

* Published in the Gazette of India extraordinary Part 11,

dated 24-4-1964.

Section 2,
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Detention (Continuance) Bill, you had
allowed opportunity to everyone of

us.

Shri Ranga: You have mentioned
that yow have received intimatiion
from some hon. Members If you
would give me permission, I would
also like to associate myself with
those hon. Members,

Shri Surendranath Dwivedy: We all
oppose it. There are many more hon.
Members who want to oppose it.

Mr. Speaker: I have received inti-
mation from some hon. Members, and
I shall have to select one from among
them., If they could agree among
themselves as to who should speak,
1 shall have no objection.

Shri Kapur Singh: You may give
half a minute to each Member. I also
want to say something.

Shri H. N. Mukerjee (Calcutta
Central): I have a submission to
make on this. I have a feeling that
this motion might be opposed among
other grounds, on the ground that the
Bill initiates legislation which is out-
side the legislative competence of the
House.

In that case, under Rule 72.

Mr. Speaker: I can permit that. Let
me first hear one Member, After that
question is raised, I will listen and
then I can decide whether we can
allow it.

Shri Mukerjee or Shri Chatterjee?
‘They can agree among themselves.

Shri H. N, Mukerjee: Whoever you
eall?

Mr. Speaker: Let it be Shri Chat-
terjee. He has been defending some
of those cases.

Shri N. C. Chatterjee: Mr. Speaker,
Sir . .

Mr. Speaker: It would be a brief
statement.

Shri N, C. Chatterjee: Yes.

(Eighteenth)
Amendment Bill

This ig the blackest day in the his-
tory of this country when the Govern-
ment, headed by Prime Minister
Nehru, who is known to be a true
democract, comes before this Parlia-
ment with this kind of measure which
shows that the Government has
flouted the guaranteed freedoms and
also the guaranteed rights of the citi-
zens under the Constitution. There-
fore, they want to amend the Consti-
tution, to condone the violations of
the Constitution by the Government
which was pledged to uphold th¢
Constitution.
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I oppose the introduction of this
Bill because the Government, consti-
tuted under this Constitution, can
claim no moral or legal right to
amend the Constitution for the pur-
pose of covering up their violations
of the fundamental rights.

Any Member of Parliament bound
by his oath to uphold the Constitution
will, I submit, be failing in his duty
to his country ang to the Constitu-
tion if he does not demand the re-
signation of the Government which
persists in such unconstitutional and
undemocratic actions, specially when
it admits that it has flouted the Cons-
titution and demands the condonation
of such violations, and specially when
it demands that in future it will have
the right to violate the Constitution
and to escape the effects of such vio-
lation. If a State Government had be-
haveq in this manner, if it had ad-
mitted that it has flouted the Cons-
titution and has trampled upon basic
human rights guaranteed to the citi-
zens of India, then this Parliament
and the President would have been
justified in demanding the dismissal
of that Government.

The most tragic feature today is
that the highest law officer of the
State, the Attorney-General of India,
had to concede before the Chief Jus-
tice and the Judges of the Supreme
Court on the Constitution Bench that
the arrests and detentions under the
Defence of India Act and Rules were
—wholly illegal and unconstitutional.
May I read to you the judgment....
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Mr. Speaker: That is al] right. He
has referred to it.

Shri N. C. Chatterjee: At that time,

Justice Gajendragadkar asked him
that question

Mr. Speaker: But.

Shri Nath Pai (Rajapur): For the
edification of the House, he may be
allowed to read it. That is the pro-
nouncement of the highest Judge

Mr. Speaker: At this stage, we can-
not go into the details of arguments.

Shri N, C. Chatterjee: I am not do-
ing that.

Shri Nath Pai: It is the pronounce-
ment of the Chief Justice . . .

He may be allowed to read it.

Shri N. C. Chatterjee: I am point-
‘ing out that Justice Gapendragadkar
records that—

“It appears that as regards the
validity and constitutionality of the
impugned provisions of the Defence
of India Act and the Rules, the
Attorney-General was not in a posi-
tion to challenge the contentions
of the appellants that the Act con-
travened article 14, article 21,
article 22 (4), (5) and (7) of the
Constitution” .

Therefore all these articles were
violated. T am submitting that this is
a crude attempt really to cover up the
violationg of these articles which were
consciously incorporated in order to
effect equality in the eye of law,
afford equal protection and minimum
protection for all citizens deprived of
their liberties.

Another Judge said:

“Three courses are open to the
Government and to Parliament.
Parliament can make a valid law
without infringing Kfundamental
rights other than article 19”—

You know under article 358, only
article 19 is suspended, but under ar-
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ticle 359 other fundamental rights
continue to be in full force and they
are not at all to be affected. The learn-
ed Judge said:
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“The second course open is that.
Parliament can amend section 491,
of the Criminal Procedure Code in-
order to take away the right of
habeas corpus, or thirdly, Parlia--
ment can do both”.

But Shri Sen, the Law Minister, is

today pursuing an extraordinary
course. He is pursuing a rcourse
really to amend the Constitution.

Why? He wants to bend the Consti-
tution to fit in with his unconstitu-
tional laws. On the other hand, he-
ought to have bent the laws in order
to fit in with the guarantees of the
Constitution.

Therefore, I am submitting that
this is a course which Parliament
should avoid.

We have been told by a distinguish~
ed lady, for whom we have some res-—
pect, that the Prime Minister of India,
Mr, Nehru, is “the greatest living de-~
mocrat”. I want that democrat not to
preside over the liquidation of de-
mocracy in this country today. If we:
allow this kind of amendment of the
Constitution, then the rule of law is
finished. The result is that in spite
of the Supreme Court’s clear judg-
ment, and in spite of their pronounce-
ment, all fundamental rights from to-
morrow can be completely violated
and trampled under foot. I submit
the Executive should not be given
such uncontrolled power.

The Constitution-makers delibera-
tely and consciously made it the law
that only one article 19 could be af-
fected during an emeregncy. Under
the plea of emergency, you cannot vio-
late article 14, article 21, article 22,
which are very important rights
given to the citizens. We are pround
of our Constitution, we are also proud
that we have not merely guaranteed
rights but they are not meant to be
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platitudes, we want them to be effec-
tive rights. Therefore, as Mr. Justice
Patanjali Sastri, as you may remem-
ber, had stated in a leading case, we
had made one departure which is not
to be found in any other Constitu-
tion in the world. We have given a re-
medy, which is also a guaranteed
fundamental right. The remedial
right has been made a guaranteed
right. The effect of this amendment
would be not only to vest the Exe-
cutive with complete, uncontrolled
and uncanalised power to set at
nought any of the fundamental rights,
apart from article 19, but also to
give it retrospective effect. I think
that it is wholly illegal and wholly
unconstitutional, andq therefore it
should not be permited,

Shri H. N. Mukerjee: It is unusual
to oppose at this time, but this is,
even for this Government, which has
shown monumental ineptitude 1n
regard to legislation about law and
the Constitution, a most unusual Bill.

I notice prevarication, sheer prevari-
cation, in the Statement of Objects and
Reasons, where the Minister suggests
that doubts arising from( difference
in language between articles 358 and
359 are very innocently being sought
to be resolved, but the real intention,
as we shall have occasion to say later,
and as Mr. Chatterjee has suggested,
is  to extinguish the fundamental
rights.

Government has very thoughtfully
supplied us with copies of the judg-
ment of the Supreme Court, and I
hope Government had also thoughtful-
ly assumed that Members of Parlia-
ment would not take the trouble of
going through it. But if one does go
through it, one discovers that the real
game is something very different
from what the Minister has stated
in the Statement of Objects and Rea-
sons.

Mr. Justice Gajendragadkar, apart
from saying so many other things, to
which I need not make a reference,
has stated very clearly that if Parlia-
ment legislates in order to afford in-
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demnity to the Executive in respect
of illegal acts of detention, then, I
am quoting his words, “the validity
and the effect of such legislative
action may have to be carefully scru-
tinised.” This is, in the characteristi-
cally guarded language of our ju-
diciary, a warning administered by
the Supreme Court regarding the lia-
bility of the Executive for wrongfui
detention after the emergency is going
to be lifted.

12508.

I remember that the Law Minister
in the other House possibly, tried tu
pooh-pooh Members of the Opposition
who had pointed this out and said
that Government could afford to pay
compensation, Government did not
bother about indemnification of ac-
tions done in violation +of the Consti-
tution. He is now trying to circum-
vent the position, and the only wea-
pon he knows is the bludgeon of a
constitutional amendment.

And in regard to this, I wish to sub-
mit to you for your very serious con-
sideration the fact that he is propos-
ing retrospective operation of the
amendment, he is trying to indemnify
the executive in regard to actions, il-
legal actions, of detention. But article
34 of the Constitution lays down very
clearly that such indemnification-
would be provided only in relation to
acts done during a Martial Law pe-
riod. An emergency, however, is by
no means tantamount to Martial
Law. Yet that sort of an attempt at
indemnification is going to take place.
Instead of following the advice giver
to Government by Mr. Justice Gajen-
dragadkar and his brother judges, in-
stead of coming before Parliament to
rectify the defects in the Defence of
India Act and the rules so that it did
not militate against the Constitution,
Government has chosen this course
which is the most dangerous proce-
dure. After all we have a written Con-
stitution which puts an obligation on
our judges to interpret and after all
it is only in our judiciary that we can
expect that independence, real and
true, to be in operation. This right
of the judiciary is sought to be taken
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away, not even on a plea that the coun
try is socio-economically to advance
the fundamental interests of our
country’s development; this might be
some warrant for deviation from a rigd
interpretation of the law. Nothing of
that sort of formulation is being put
forward by the Government, but Gov-
ernment tries only to expand the
power of the executive, an executive
which is pilloried every day of its ex-
istence, in this House and outside, for
its acts of omission and commission
ranging from corruption and in effici-
ency to God-knows—what other-
default. This is the Executive which
is trying to arrogate to itself powers
in violation of the rights of the judi-
ciary, in violation of the fundamental
tenets of the Constitution and it is
therefore that we wish to oppose with
all our strength the introduction of
the Bill which the Law Minister
wishes to bring up before the House.

Mr. Speaker: He told me that he was
objecting to the legislative compet-
ence of Parliament,

Shri H. N. Mukerjee. I referred to
article 34 where it is laid down that
indemnification of acts done in vio-
lation of some provision of the Cons-
titution could only be offered by
means of legislation if those acts re-
ferred to a martial law period, in
a region where martial law was in
application. Declaration of emergency
is very different kettle of fish, very
different from the operation of mar-
tial law. Therefore, indemnification
with retrospective effects is some-
thing which goes against the spirit
and the letter of article 34 and it is
from that point of view that you and
this House should consider this mat-
ter.

Mr. Speaker: I cannot agree there...
(Interruptions.) Hon. Members only
want to associate themselves. There
ought to be some rules which should
guide us. They will have an opportu-
nity to speak later.

Shri S. M. Banerjee: They are to
be used against us not against them.

APRIL 24, 1964

(Eighteenth)

12510
Amendment Bill

Shri Ranga: It may be used against
them when these friends here come
into power.

Mr. Speaker: I do not think it is
necessary that every one should speak,
If they want to associate themselves,
I shall take down their names; they
can stand up.

Shri Ranga: Sir, this is a kind of a
battle axe which they are placing
on the heads of all of us in this House
and all over India. It ig only now that
we can say something. Once this Bill
is allowed to be introduced, of course
their majority is there and we are at
their mercy. This is the only occasion
when we can possibly say something
against this.

Mr. Speaker: But even at the intro-
duction stage, such a majority is
there.

Shri Ranga: That is a different mat-
ter.

Shrimati Renu Chakravartty (Bar-
rackpore): A letter was written by
all the leaders of the opposition to
the Prime Minister, he should also say
something,

Mr. Speaker: If the House wants to
suspend the rule I can allow :zIl the
hon. Members.

Shri Kapur Singh: A couple of
sentences, Sir—not more than that.

Mr, Speaker: I can put in the
names «. ose who want to associate
themselves.

Shri Kapur Singh: No, Sir; vocal
association by just saying one or
two sentences.

Mr. Speaker: There ought to be
some justification for suspending the
rule or not.

Shri Kapur Singh: It will only give
us some satisfaction that we asso-
ciated ourselveg with the peoble, and
so, may say two sentences?

Mr. Speaker; Let him have that sa-
tisfaction.
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Shri Kapur Singh: The principle of
this Bill is that—the unconstitutional
lawlessness of the Government should
be.

Shri S. S. More (Poona): Sir, on a
point of order. Under the rules of pro-
cedure, there is no procedure for as-
‘sociation.

Mr, Speaker: I am only allowing
the Members, who want to oppose
this, to have their say.

Shri S. S. More: But they are mak-
ing speeches.

Mr. Speaker: I know that

‘Shri Kapur Singh: I want to say
that the very principle of this Bill is
that the unconstitutional lawlessness
perpetrated by the Government should
be constitutionally approved. In sim-
ple, plain and non-technical language,
this is an act of banditry and I say
that banditry is not within the com-
petence of this House.

Mr. Speaker: I suppose he is satis-
fied now.

Shri S. M. Banerjee: We cppose
this Bill, because, in my opinion and
in the opinion of my friends, it des-
troyes the democratic foundation of
the sovereign democratic republic of
India. It is a fraud on the Indian
Constitution sought to be practised by
Government constituted under the
Constitution. I feel that the provisions
of this Bill will make the people of
this country defenceless and then this
Government in power wants to apply
the Defence of India Rules, I would
request the hon. Prime Minister for
whom there is some respect and confi-
dence left in this country to rise
as a democrat, and see that the funda-
mental rights of the people are not
crucified on the cross of unconstitu-
tionality that is being practised by
the Law Minister, and as such I op-
pose this Bill tooth and nail, lock,
stock and barrel.

Shri Nath Pai. Sir, I will be ex-
tremely brief. I would like to point
out to you, to the Government, the
Prime Minister and the Law Minister
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the very dangerous precedent which
We are about to set up in complete
violation of the oath they took to
uphold the Constitution. As Shri N.C,
Chatterjee  pointed out, they have
very lightly come before the House,
proceeding with the amendment. In
the past, they have been guilty of
maltreating the Constitution. But to-
day, I am saying that they are bring-
ing a Bill here which is nothing short
of mauling and maiming the Consti-
tution. What you are bringing today
is not an amendment.

Shri Kapur Singh: Murdering the
Constitution.

Shri Nath Pai. If this amendment
is aliowed to be passed, it will be
substituting something very different
from the Constitution to which we
have pledged our allegiance when we
became the Members of this House.
I want to point out particularly to
the Prime Minister a very dangerous
anomaly—because the other points have
been made—and it is this: tdat inad-
vertently an Act called the Enabling
Act was allowed to be passed by the
Reichstag; it had a retrospective effect,
and it gave power to do away with
the basic guarantees of the Constitu-
tion. That was the begin-
ning and the end, of the Re-
public of Germany, I do not like that
odious analogy to be brought here,
particularly before a man who pri-
ded himself upon being the wonted
opponent of that kind of rule. But
unknowingly, we may be going down
if so lightly we will be tampering
with the basic guarantees of the Cons-
titution. May I therefore, plead with
with them that they do not make it
a matter of prestige, particularly the
Congress  back-benchers— (Interrup-
tion) am concluding; I have a right
to make my point—and the Whip of
the party should not be allowed to
smother their conscience and allow
them to forget the oath they took,
that they will be here to enhance the
rights of the citizen and not to curtail
them. The Bill which the Law Minis-
ter is bringing is precisely calling
upon you to do something which you
have pledged yourself to fight.
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Mr. Speaker: The hon. Law Minis-
ter.

Shri H. P. Chatterjee (Nabadwip):
They are sowing the wind and they
shall have to reap the whirlwind.

The Minister of Law (Shri A. K,
Sen): Sir, may I at the very outset
correct the impression which is sought
to be created by some that this is a
Law Minister’s Bill.

An Hon. Memper: You are a help-
less spokesman.

Shri A. K. Sen: It is a Government
Bill and Government stands fully.
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Shri S. M. Banerjee: You are a
Shikhandi of the Government (Inter-
Tuptions).

Mr, Speaker: He has had his say:
let us hear the Law Minister.

Shri H. P. Chatterjee: He is not the
Law Minister; he has thrown law to
the winds.
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Mr. Speaker: Then too we have to
listen to him.

Shri A. K. Sen: As I said, this is
a Bill introduced by the Government

after full consideration of all the
circumstances and conditions which
have to be taken into account. (Inter-

ruptions). Mr. Ranga will at least ex-
tend to me the same courtesy which.
I have extended to him, and listen
to me, even if he has to condemn me
later on.

I quite anticipated a heated discus-
sion even at thig stage. It is necessary
to explain clearly the object which
has prompted the Government to in-
troduce this amendment. A perusal of
articles 358 and 359 would convincz:
anyone that these articles.are meant
to be applied after the emergency has
been declared. When an emergency is
declared, ipso facto the powers of the
Legislature and of thet Government
are extended. Article 358 completely
abrogateg article 19 of the Constitu-
tion. The purpose is, when an emer-
gency is declared, the framers of the
Constitution knew that even to main-
tain the Constitution and the free
Government which it creates, it may
be necessary for the Government to
be invested with extraordinary po-
wers and if the fetters of article 19
still operated on the Legislature and
the Government, it would be impossi-
ble to meet the demands of an emer-
gency.

With regard to article 359, the fra-
mers of the Constitution contemplat-
ed that all the other fundamental
rights need not be abrogated auto-
matically like article 19, but that the
President should be invested with
power to declare from time to time
by an order which other articles are
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to be specified by him in the orders
in question, so that all remedies for
the enforcement of the fundamental
rights covered by the orders in ques-
tion would pe barred. The purpose is
.obvious. The legislators thought that
as soon as thare is an emergency,
article 19 must go. So far as the other
articles are concerned, they felt that
they need not go all at once, but thc
President should be the guardian to
see which of the articles should be
barred, so far as the enforcement of
remedies are concerned, and when the
President makes an order, such or-
der should be subject to review by
Parliament, because the President is
a constitutional President.

If that is so, the purpose of article
359 is also clear, as the Chief Jus-
tice of the Supreme Court in his
judgement in the latest case has said.
that no remedies are open to chal-
lenge a Government action or legisla-
tion passed by Parliament on the
ground that they contravene any of
the articles other than article 19 so
long as the emergency operates. The
point taken was a point which was
left open completely by the Supreme
Court, on behalf of the Governmen!
that when remedies were barred in
regard to particular fundamental
Tights, those rights must be deemed
to be suspended also during the pe-
Tiod, because it was a trite princip'e
of law that there was no right with-
out a remedy and if there was no re-
medy, there was no right. That point
wag left completely open by the Su-
Ppreme Court. )

Shri Nath Pai: I think you are mis-
quoting the Supreme Court. They said
the remedy is barred.

Shri A. K. Sen: I am reading those
‘words. ,

‘They said:— Page 7, last paragraph

“Before proceeding further, we
‘may, at this stage, in paranthesis,
observe that there has been some

(Eighteenth)
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argument before us on the ques-
tion as to whether the fundamen-
tal rights specified in the Presi-
dentialiy order issued under arti-
cle 359 are even theoretically
alive during the period specified in
the said order. The learned
Attorney General has contended
that the enforcement of the said
rights in law amounts to the sus-
pension of the said rights them-
selves for the said period. We
do not propose to decide this ques-
tion in the present case.”
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They left the question open.

Shri H. N. Mukerjee: Read further.
They said:

“We will assume in favour of
the appellants that the said rights
are in theory alive.”

Shri A. K. Sen: Any lawyer weuld
tell Shri Mukerjee that thst means
the question hag been left open and
it has not been decided. Therefore,
the point is not correct, when made
by Shri Chatterjee, that the Attorney
General conceded that the orders were
invalid.

Shri N. C. Chatterjee: I read the
very language. I was present there
in the Supreme Court. I can assure
the House that the Law Minister has
been thoroughly misinformed. He
did concede that the law is unconsti-
tutional (Interruptions).

Shrimati Renu Chakravartly: Why
are you not being honest Read the
whole thing.

Shri A. K. Sen: I hope Shriman
Renu Chakravartty will not impure
dishonesty to anyone. The entire
judgment has been printed for peru-
sal. I am very sorry Shrimati Renu
Chakravartty used that expression.

An Hon. Member:
should be expunged.

That remarx

Shri A. K. Sen: I do not take any
notice of it. The question is, what
the Attorney General conceded was,
if those articles were in operation,
namely, articles 21, 22 and others, these
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orders would certainly be in contra-
vention of those articles. There was
no question that....

Shri N. C. Chatterjee: It is not
eorrect. May I read the exact langu-
age? The Chief Justice said:

“As regards the validity of the
impugned provisions of the De-
fence of India Act ang rules the
Attorney General was not in a
position to challenge the conten-
tion of the appellants (Mr, Setal-
wad’s contention and my conten-
tion) that the Act contravened
articles 14, 21 and 22(4)(5) and
.

Mr. Speaker: That is in the latter
portion. It was put down: “we need
not go into that question; we will
assume in favour of the appellants”.

Shri A K. Sen: On page 30 what
was contended was that those orders
which were challenged would cer-
tainly, from a very perusal of them,
show that they were in conflict with
article 20 and others. But the whole
contention of the Government was that
in an emergency when those very arti-
cles are specified in the Presidential
order, the remedy is completely bar-
red and those articles must also be
deemed to be barred during the period
of the emergency. That is the whole
question. It is. a curious interpreta-
tion, in my submission, if I may say
30 with respect to Shri Chatterjee and
others, to say that remedies for en-
forcement would be barred and Gov-
ernment would be entitled to act in a
particular manner notwithstanding
the limitations of those articles dur-
ing an emergency, and the moment the
emergency revives there would be
right of action (against the officers
who had carried out those orders be-
cause it is well known that the Gov-
ernment is not liable at all and it is
only the officers who are. It is a
curious interpretation of the framers
of the Constitution that, when they
gave this power to the President to
bar remedies as regards particular
articles, they were contemplating that
action under these very articles,
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remedies of which would be barred
during an emergency, can be taken
immediately after the emergency
against officers who would be faith-
fully carrying out these very orders.
It is only to clarify the position
which, according to us, is quite clear,
namely, that when remedies are com-
pletely barred as regards particular
rights during an emergency, the rights
themselves must be deemed to be in
suspense. This is the purpose of the
present amendment.

A lot of things have been said
about the Prime Minister, about us.
The Prime Minister needs no defence
by me or by others. It has been said
that we are all presiding over the
liquidation of the Constitution.

Shri Ranga: Quite right,

Shri Nambiar (Tiruchirapalli) ©
Democracy (Interruptions).

Shri A, K. Sen: I am very glad to
hear voices of devotion from the other
side about democracy. But we be-
lieve, unlike them, that there should
be more parties than one and that
democracy has to work with the action
and inter-action of opposing parties
and not by the action and inter-action
of one single party. In order to pre-
serve that very democracy, it is
necessary in an emergency to act in
a certain manner. But the Parliament
is always the guardian of the rights of’
the citizens.
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Shri A. K, Sem: The emergency
does not abrogate parliamentary con-
trol over the executive. Democracy
means parliamentary democracy so far
as our concept goes, and so long as the
government has to account for its
actions even in the exercise of these
powers with which it is invested,
democracy continues. The moment an
emergency is declared by the Presi-
dent certain rights are barred by the
Presidentia] Order. Even during that
emergency we are accountable for
every action in Parliament and so
long as parliamentary control conti-
nues, I deny, repudiate the suggestion
that democracy ceases to function. All
that happens is that Parliament is
freed from some of the limitations
imposed by Parliament by reason of
this constitutional guarantee. Par-
liamentary control is untouched. For
every little action that is taken in
exercise of these emergency powers,
parliamentary control still continues in
its old form and Parliament remains
as supreme as ever in its field as a
guardian of the liberties and freedoms
of our citizens.

Shri J. B, Kripalani (Amroha):
Parliament has been created by the
Constitution.

Shri A, K. Sen: . . .and in seeing
that the executive does not transcend
the limits which Parliament would
think proper for the executive to be
confined to.

Shri Ranga: This Bill comes in the
way.

Slut! A. K. Sen: Therefore, in my
submission, though these high-sound-

Division No. 25]
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ing phrases about democracy, rights
and so on sound quite pleasant, when
we make a cold analysis we find these
pharases appear to be quite empty of
meaning; when the larger objective
is fighting the aggression with which
the country is threatened, when we
know the large-scale espionage activi-
ties with which this country is faced
from one end of the country to an-
other, when all sorts of subversive
activities are to be tackled .

An hon, Member: China lobby.

Shri A. K, Sen: Well, I do not want
to mention any lobby myself. But
we have the perils to face. Because
the perils have to be faced, we can-
not keep within the limits prescribed
by the fundamental rights in exercise
of our duties to defend the Constitu-
tion itself and it is, therefore, in an
emergency, our framers thought it
necessary that the legislature and the
government should be freed from-
the fetters of these constitutional limi-
tations. But the rights of Parliament
still remain and the voices of the
people are still capable of being ex-
pressed on the floor of this House, and
the Government has to account for
every action that it takes even in an-
emergency.

With these words, I beg to move for

leave to introduce a Bill further to
amend the Constitution of India.
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Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The Lok Sabha divided.

[12.44 hrs-

Achal Singh, Shri Barupal, Shri P. L.
Akkamma Devi, Shrimati Basumatari, Shri
Alagesan, Shri Baswant, Shri
Alva, Shri A, S. Besra, Shri

Alva, Shri Joachim Bhagavati, Shri

Arunachalam, Shri

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Balakrishnan, Shri
Barkataki, Shrimati Renuka
Barman, Shri P. C.

Bist, Shri J.B.S.
Brajeshwar Prasad, Shri
Brij Raj Singh Kotah, Shri
Chakravarti, Shri P. R.
Chanda, Shrimati Jyotsna
Chandrasekhar, Shrimati

Chandrikei, Shri

Chattar Singh, Shri
Chaudhuri, Shrimati Kamala
Chavda, Shrimati
Chettiar, Shri Ramanathan
Chuni Lal, Shri

Das, Shri N. T.

Das, Shri Sudhansu
Dasappa, Shri

Deo Bhanj, Shri P. C.
Desai, Shri Morarji
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Malhotra, Shri Inder J.
Mandal, Shri J.
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"Bhanu Prakash Singh, Shri
Bheel, Shri P. H.
‘Brij Rej Singh, Shri
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Misra, Shri Mahesh Dutta
Mohsin, Shri

Morarka, Shri
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More, Shri S. S.

Murli Manohar, Shri
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Naik, Shri D. J.
Naskar, Shri P. S.
Nehru, Shri Jawaharlal
Nesamony, Shri
Niranjan Lal, Shri
Panna Lal, Shri
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Patel, Shri Chhotubhai
Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri D. S.

Patil, Shri M. B.

Patil, Shri S. B.
Patnaik, Shri B. C.
Pillai, Shri Nataraja
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Raghunath Singh, Shri
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Raj Bahadur, Shri

Raja, Shri C. R.

Rajdeo Singh, Shri
Raju, Dr. D. S.

Raju, Shri D. B.

Ram, Shri T.

Ram Sewak, Shri

Ram Swarup, Shri
Ramaswamy, Shri V. K.
Ramdhani Dass, Shri
Rane, Shri

Ranjit Singh, Shri

Rao, Shri Krishnamoorthy
Reo, Shri Muthyal

Rao, Shri Thirumala
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Reddi, Shri K. C.
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Chatterjee, Shri H. P.
Chatterjee, Shri N. C.
Daji, Shri
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Dwivedy, Shri Surendranath
Gulshan, Shri
Gupta, Shri Kashi Ram
Gupta, Shri Priya
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Kandappan, Shri S.
Kapur Singh, Shri
Kohar, Shri
Kripalani, Shri J. B,
Lahri Singh, Shri

Sadhu Ram, Shri
Sahs, Dr. S. K.

Sahu, Shri Rameshwar
Sarma, Shri A. T.

Sen, Shri A. K.

Shah, Shri Manubhai
Shakuntala Devi, Shrimati
Shankaraiya, Shri

Sharma, Shri A. P.
Sharma, Shri D. C.
Shahstri, Shri Lal Bshadur
Sheo Narain, Shri

Shinde, Shri
Siddananjappa, Shri

Singh, Shri R. P.

Sinha, Shri B. P.

Sinha, Shri Satya Narayan
Sinha, Shrimati Ramudulari
Sinha, Shtimati Tarkeshwari
Sinhasan Singh, Shri
Sivappraghessan, Shri Ku.
Sonavane, Shri

Soy, Shri H. C.
Srinivasan, Dr. P.
Subbaraman, Shri
Subramaniam, Shri C.
Subramanyam, Shri T.
Surendra Pal Singh, Shri
Swamy, Shri M. P.
Tiwary, Shri K. N.

Tombi, Shri

Tula Ram, Shri

Tyagi, Shri

Upadhyaya, Shri Shiva Dutt
Valvi, Shri

Varma, Shri Ravindra
Veerabasappa, Shri
Veerappa, Shri
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Vidyalankar, Shri A. N.
Vijaya Ananda, Maharajkumar
Virbhadra Singh Shri

‘Wadiwa, Shri
Wasnik, Shn Balkrishna

Yadava, Shri Ram Sewak
Yadava, Shri B. P.

Manoharan, Shri
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Mukherjee, Shri H. N.
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Raghavan, Shri A. V.
Ram Singh, Shri
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Reddy, Shri Narasimha
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Shashank Menjari, Shrimati Solanki, Shri Vimls Devi, Shrimati

Shastri, Shri Prakash Vir Swamy, Shri M. V. Vishram Prasad, Shri

8ingha, Shri Y. N. Swamy, Shri Sivamurthi Yashpal Singh

Singhvi, Dr. L. M.

Shri Ram Sewak Yadav: rose— 1245 hrs,

ARMED FORCES (SPECIAL

Mr, Speaker: Did he try his

machine?
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Shri Muhammad Ismail (Manjeri):
“The machine did not work; the light
has not turned up. I am for ‘Noes'.

Shri Kisan Veer (Satara): I tried
the machine, but my vote has been
wrongly recorded. I am for ‘Ayes’.

Mr_ Speaker: The statements of
these hon. Members have been re-
«corded. The result of the Division is:

Ayes 172; Noes 52.

The motion was adopted.

Shri Surendramath Dwivedy (Ken-
drapara): We cannot be a party to
it; so, ag a protest, we walk out . . .
(Interruption).

Mr. Speaker: I have given them
that opportunity. If they want to
stage a walk-out, they might go out
silently . . . (Interruption).

Y TRIATT AT ¢ ¥

Mr, Speaker: Nothing need be re-
corded. The press should also note
that they do not take note of this.

Shri Surendranath Dwivedy, Shri
Ram Sewak Yadav and some other
hon. Members then left the House,

8hri A. K. Sen: Sir, I introduce the
Bill. ’

POWERS) CONTINUANCE BILL~—~
Contd.

Mr. Speaker: The House will take
up further consideration of the fol-
lowing motion moved by Shrimati
Lakshmi Menon on the 22nd4 April,
1964, namely:—

“That the Bill to continue the
Armed Forces . (Special Powers)
Regulations, 1958, for a further
period, be taken into considera-
tion.”

Shri Ranga might continue his speech.

Shri Ranga (Chittoor): Mr.
Speaker, Sir, in continuation of what
I said the other day I would like to
sound a note of warning in regard to
what is happening in the border areas.
There hag been either continuous or
intermittent reports of weapons com-
ing from our enemies across the bor-
der to be utilised by their agents on
our side. There is also a possibility

t TREAAAR (FER) G
qg, e
Mr, Speaker: Order, order; he is
speaking now.

Shri Ranga: Also, we have heard
reports of quite a number of aliens
having come within our borders, mix-
ing with our people and carrying on
their nefarious activities. Not enough
care has been taken to weed out these
people or to capture the weapons that
are coming into our territory and in
that way minimise the danger.

It we are to tackle this problem
with the help of the Army, we will

®*Not recorded,
€27 (Ai) LSD—4.

!
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also have to see that the occasions or
which the aid of the Army would have
to be invoked would be and should
be minimised and that could be done
only when our civil arm is made
effective and strengthened and their
morals also is raised. Unfortunately,
for a very long time the people who
have been employed there, namely,
the frontier constabulary and various
other cadres that have been maintain-
ed there, in order to protect us in that
area have not been properly treated.
There is very great need for not
merely increasing or (providing an
additional allowance but for offering
them a special pay or allowance and
also something more in order to look
after their families and so much more
of compensation and allowances in case
they meet with accidents and other
troubles which are incidental in the
risky responsibilities that they have
to discharge. So little has been done.
Special care has got to be given to
this aspect of it. 1I.hope, very soon
Government would come forward with
their proposals for improving the ser-
vice ooditions of our frontier coms-
tabulary and other officers and other
ranks who are being employed there,
not only because their functions in-
volve so much of risk but also because
it is so much more costly for them to
have to live there and at the same
time maintain their families here and
go through all the other incidental
troubles.

Then, there is also very great need
for improving the relations betwecn
the local people and our own admi-
nistration. For a very long time there
have been complaints that our civil
officers who had been sent there had
not been able to win the confidence
and friendship of the local people, but,
on the other hand, had behaved in an
arbitrary or undemocratic manner to-
wards them as also unsympathetically.

Communications are the most im-
portant need. They say that they have
done so much. 'They have spent
crores of rupees; it is true. But there
has been so much of corruption there
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and so little has been done in order
to put down that corruption that there
is so much of delay in providing thase
communications, even in completing
the projects that they have themse.ves
undertaken. So much greater need
there is in that area for developing
community development institutions
than in the rest of India and I hope
Government would give special atien-
tion to this.

Lastly, when the invaders came, I
was told there were certain <ections
who welcomed them, When they were
going away, there were certain ele-
ments who gave them warm send-off
as if their own relatives were going.
I do not know who was responsible for
it. I do not know whether the people
themselves felt like that or whether
they were agent provocateurs who
misled some of our people and made
them behave in such an unpatriotic
manner. What is more is, I would
like to know whether there is any-
thing to justify these symptoms, un-
democratic mannecr, inefficient manner
and unpatriotic manner in which our
own civil arm has behaved and has
been behaving in that area. So. in
conclusion, I wouid like to appeal to
the Government not to be satisfied
merely with obtaining the powers that
are being given to them by this piece
of legislation but aiso to try to do all
that is humanly possible for them to
do their best, to win the confidence of
the local people and to gain their sup-
port so that they will accept the acti-
vities of our civil arms as well as our
military arms as a God-given protec-
tion for their own protection and for
the protection not oniy of this gene-
ration but also the ‘generatinos te
come.

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): Mr. Speaker, Sir,
I regret to say that most of what Prof.
Ranga has said is not at all relevant
to the Bill. The Biil only contem-
plates giving certain powers to the
army in their functioning so that they
will be able to fulfii their dutiea
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effectively. The conly relevant point
that he raised on Wednesday was . . .

Shri Ranga: The only
point?

Shrimati Lakshmi Menon:

relevant

Yes, Sir.

Shri Ranga: How brave of you!

Shrimati Lakshmi Memon: The only
relevant point that he raised was
about the working of the regulation.
Sir, the troops, after the promulgation
of the regulations .

Shri Ranga:
people.

Shrimati Lakshmi Menon: ..have
been constantly operating against hos-
tiles by virtue of the powers given to
them under the regulations. So far,
we have been able to destroy hide-
outs and 45 camps out of 350 and 700
persons were apprehended and about
260 weapons of al] types were seized.

Shri Ranga: They were there.

Very  irresponsible

Shrimati Lakshmi Menon: Also we
have been able to coordinate the acti-
vities of the Armed Forces with the
Mntelligenc as a result of which we
have been able to pursue the hostiles
who escaped to Pakistan and harass
groups of them and thus you will find
that one of the groups was not even
able to reach Pakistan,

Then, Sir, I was rather surprised at
a statement that the hon. Member
made about the fifth column activities.

Shri Ranga: Are they not there?

Shrimati Lakshmi Menon: No, Sir.
As far ag the Nagaland is concerned,
we have no information at all to con-
firm what the hon. Member has said.
There have never been any fifth
column activities in the Nagaland
either in the civil forces or in the
armed forces. There might be some
activities by the Naga hostile groups
when they went to Pakistan to collect
arms. But such a possibility is there
and our administration is very vigilant
about it.
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Shri Ranga: Irrespansible state-

ment she makes.

Shrimati Lakshmi Menon: I have
nothing more to add except that 1
hope that the Bill be passed.

Mr, Speaker: The question is . . .

Shri Ramga: I have raised this par-
ticular point of the manner in which
the civil army has been treating these
people. I want to know whether any-
thing hag been done to improve the
situation.

Shrimati Lakshmi Menon:
people?

Which

Shri Ranga: The local people there,
the Nagas themselves. They have got
their own local Government. Buf
what is it that is being done in order
to improve the conditions between
them and ourselves? Nothing.

Shrimati Lakshmi Menon: This
does not arise out of the Bill. The
Bill only gives certain powers to the
army so that in areas which are re-
garded as disturbed they will be able
to manage their work without diffi-
culty, such as, they will be able to
arrest people without warrants or
search houses without warrants. These
are the extra-ordinary powers given
to the army under the Bill. It has
nothing to do with the conditions or
the terms of service of the forces em-
ployed there or the conditions or re-
lationship with Naga people, etc.

Mr. Speaker: The question is:

“That the Bi]l to continue the
Armeq Forces (Special Powers)
Regulation, 1958, for a further
period, be taken into considera-
tion.”

The motion was adopted.

Mr. Speaker: We shall now take up
clause-by-clause consideration of the
Bill. Are there any amendments?

Shrimati Lakshmi Menon: There is
one Government amendment, that is,
insertion of new clause 5.
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Mr. Speaker: There are no amend-
ments to clauses 2, 3 and 4.

The question is:

“That clauses 2, 3 and 4 stand
part of the Bill”

The motion was adopted.

Clauses 2, 3 and 4 were added to the
Bill

New Clause 5—(Repeal and Saving)

Shrimati Lakshmi Menon: I beg to
move:

“Page 1, after line 12, insert—

“5. (1) The Armed Forces (Spe-
cia] Powers) Continuance Ordi-
nance, 1964 is hereby repealed.

(2) Notwithstanding such re-
peal, anything done or any action
taken under the saiq Ordinance
shall be deemed to have been
done or taken under this Act, as
it this Act had commenced on the
2nd day of April, 1964.” (1).

Sir. this is to repeal the continu-
ance of the Ordinance, The House is
already aware how the Government
was compelled to have the Ordinance
because there was no time to intro-
duce this Bill. Because the Regula-
tion expired on the 4th of Apri] and
as both the Houses of Parliament
were not in session and also the Lok
Sabha was dealing with the Demands
for Grants during which period no
other Bil] could be passed, an ordi-
nance was introduced. This amend-
ment is to repeal that ordinance,

Mr. Speaker: The question is:
‘Page 1,—after line 12, insert—

“5. (1) The Armed Forces
(Special Powers)y Continuance
Ordinance, 1964 is hereby repeal-
ed

(2) Notwithstanding such re-
peal, anything done or any action
taken under the saig Ordinance
shal] be deemed to have been
done or taken under this Act, as
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if this Act, had commenced on the
2nd day of April, 1964.”

The motion was adopted,
Mr. Speaker: The question is:

“That new clause 5 be added to
the Bill”

The motion was adopted.

Clause 5 was added to the Bill.
Mr. Speaker: The question is:

“That clause 1, the Enacting
Formula and the Title stand part
of the Bill.”

The motion was adopted,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shrimati Lakshmi Menon: I move
that the Bill, as amended be passed.

Mr. Speaker: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.
13.00 hrs.

DEMANDS FOR EXCESS GRANTS
(GENERAL),* 1961-62

DeMAND No. 1—MINISTRY
MERCE AND INDUSTRY

or Com-

Mr. Speaker: Motion moved:

“That a sum of Rs. 60,803 be
granted to the President to make
good an excess on the grant in
respect of ‘Ministry of Commerce
and Industry’ for the year ending
the 31st day of March, 1962.”

DeEMAND No. 10—DEFENCE SERVICES,
EFFECTIVE—NAVY

Mr. Speaker: Motion moved:

“That 5 sum of Rs. 61,79,516 be
granted to the President to make
good an excess on the grant in

*Moved with the recommendation of the President.
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Demanp No,

tive—Navy’ for the year ending -
the 31st day of March, 1962.”

12—DEFENCE SERVICES,
NON-EFFECTIVE

Mr. Speaker: Motion

“That a sum of Rs. 20,32,181 be
granteq to the President to make
good an excess on the grant in
respect of ‘Def2nce Services, Non-
Effective’ for the year cnding the
31st day of March, 1962.”

moved:

Demanp No. 13—MINISTRY oF EpuUca-

TION
Mr. Speaker: Motion moved:

“That a sum of Rs, 20,497 be
granteq to the President to make
good an excess on the gramnt in
respect of ‘Ministry of Education’
for the year ending the 31st day
ot March, 1962.”

DEMAND No, 16.—TRIBAL AREAS

Mr. Speaker: Motion moved:

“That a sum of Rs. 31,57,964 be
granted to the President to make
good an excess on the grant in
respect of ‘Tribal Areas’ for the
year ending the 31st day of March,
1962.”

Dremanp No. 24—TAXEs ON INCOME IN-

cLUDING CORPORATION TAX, ETC.
Mr. Speaker: Motion moved:

“That a sum of Rs, 11,19,304 be
granted to the President to make
good an excess on the grant in
respect of ‘Taxes on Income in-
cluding Corporation Tax, ete’
for the year ending the 31st day
of March, 1962.”

DeMAND No. 32—MISCELLANEOUS De-

PARTMENTs AND OTHER EXPENDITURE

UNDER THE MINISTRY OF FINANCE
Mr. Speaker: Motion moved:
“That a sum of Rs. 14,13,760 be
granted to the President to make
good an excess on the grant in
respect of Miscellaneous Depart-
ments an@ other Expenditure

Demanp No.

for the year ending the 31st day
of March, 1962.”

DeEMAND No. 47—CABINET

Mr, Speaker: Motion moved:

“That a sum of Rs. 87,278 be
granteq to the President to make
good an excess on the grant in
respect of ‘Cabinet’ for the year
ended the 31st day of March,
1962.”

Demanp No, 50—PoLicE
Mr. Speaker: Motion moved:

“That a sum of Rs. 23,476 be
granteq to the President to make
good an excess on the grant in
respect of ‘Police’ for the year
ended the 31st day of March,
1962.”

DemAND No. 69—LABOUR AND EMPLOY-

MENT

Mr. Speaker: Motion moved:

“That a sum of Rs. 52,95,047 be
granted to the President to make
good an excess on the grant in
respect of ‘Labour and Employ-
ment’ for the year ended the 31st
day of March, 1962.”

DeMAND NoO, 86—MINISTRY OF TRANS-

PORT AND COMMUNICATIONS
Mr. Speaker: Motion moved:

“That a sum of Rs. 1,09,698 be
granted to the President to make
good an excess on the grant in
respect of ‘Ministry of Transport
and Communications’ for the year
ended the 31st day of March,
1962.”
83—PosTs AND TrLT-
GRAPHS—DIVIDEND TO GENERAL REVE-
NUES AND APPROPRIATIONS TO RESERVE
Funps
Mr. Speaker: Motion moved:
“That a sum of Rs. 2,96,63,517 be
granted to the President to make
good an excess on the grant in
respect of ‘Posts and Telegraphs—
Dividend to Genera] Revenues and
Appropriations to Reserve Funds’
for the year ended the 31st doy
of March, 1962.”
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DEMAND No. 90—LIGHTHOUSE AND
LIGHTSHIPS

Mr. Speaker: Motion moved:

“That a sum of Rs. 6,63,496 be
granted to the President to make
good an excess on the grant in
respect of ‘Lighthouse and Light-
ships’ for the year ended the 31st
day of March, 1962.”

DEmMAND No. 95—COMMUNICATIONS
(mNcLupING NATIONAL HIGHWAYS)

Mr. Speaker: Motion moved:

“That @ sum of Rs. 15,61,541 be
granteq to the President to make
good an excess on the grant in
respect of ‘Communications (in- ~
cluding National Highways)’' for
the year ended the 31st day of
March, 1962.”

Does the hon. Minister want to say
anything?

The Deputy Minister im the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): No, Sir.

Shri Yashpal Simgh (Kairana): I
beg to move:

“That the Demand for an Excess
Grant of a sum of Rs. 20,497 in
respect of Ministry of Education
be reduced by Rs. 100.”

(Excessive expenditure incurred on

telephones).

uzAe Agied, TTAIT SAIET ¥ SATRT
AT FAT &GRSR, T FT A AAT AL
¥ 3 § few o o g saver
FEFA e 1@ IER ¥ =
Y gwwaE S 3 e foa e
AT FEET § g9 ST W7 TOA
Ppr ¥ AR Ag MR FEAT S (v g
¥ sarer g9 37 fom = fer mm o
T surr AT far 9= oo

APRIL 24, 1964

for Excess Grants
(General)

wfaal & o=t F 97 gw ¥ v
A AT 4T, ¥ J OF TF 0, TF T
FoaeR s far 1 sgd ar fw
FFTT A AR qT, W A AT S
fear, IfFT a7 g F S v fadr
§ 1 feegw faoms st E Ale @
70T 3w ¥ Ay W 9 WA
aag § g wva fF Pra @ § @R
T cu,395 ®o Y o To F «qT
faa & 1 uF avw @ ag T & froag
WY ST AT AW, S W Sy ATy
g FT afFwq o F o gFA 9,
I e Y S ¥ I g SmE
T F AT EHA A, T F A, @A
6 AT TF UFoqTo &I a1 W ¥
FA ¥,500 To fray & aeR ¥ AW
s fafreex w1 fag =17 feamy & fad
Y,000 Fo fAA I §, ATAT TF THo
qro FY FeeaTg § vaTar uF fafaeex
7 (T T &g FLAT L1 QY S
TF THT &N FI A3T T A|T AT I
T g I fF e 3w ¥ for s
Tfw Tifed s g waE Iy o
mfex 7zt @1 mfwame g, afese &,
gfsqs 3, €9 §© § | I 919 WX
T AT F Fgdl & 5 29 F o,jus
JYAT TS @ &) AT § | A g
t 5 ag wTar 37 wfadi &7 qreEmgi
¥ ¥ FTeT AT, AT T FT FFAT 9T
T T G T AT AT |

12534

T & womar fafeex onr oy
TNEF F19 5 § 37 W 71§ fra-
Fu A g Tw Y ¥ fr il & ol
q%oo 19 fafrma &, foely 5 fo
qcoo FTA fafea & f&it & foX
Reoo F1w fyfrT §, afsw fafmeT
@ifear & fa 18 fefegawm 78 &1
# azi waw fr uw fafeeet see 3
yTy NG F ag TR TTET @



12535 Demands
qr, A0 F qg0 T AR FUAT T}
qT, 99N 241 F 7 TR FAAQ T
qT, WO qFF D AT SATHE AET @I
q I FF gzt gm AR ¥ garw
T ITFT AT Y FT AXET qE@T Av
I ¥ G2 TN IV FAGAH 1 FAT
fear war | 77 fafaed 1w fadt
1 T AFAT E A 7 QY AT FT Q)
FFATE M ANIT FT G FFATE | I
FF I A aafE 9 F A ag
T T @ fF 39 aR ¥ arE T
X2 W 2, WA QFT A7, G TF 7
= fegqaes 9 aror 7 amaT 1 AR
WMF oF g @ ¢ e g wrew
fafrezr feg wve @

SIAMFARTY, HEF MAaTAy, FIfW
Iqgarat  Ffger w@wWew

T ag ARW @ & fr Al §
43 FT FEAT TAA X | WIT IW ]
mIMEFF @Y a0TF A o
(Y T OF q9 99 /19§, OF
TR T Fig s ar §)
T " ¥ T X ag g frar @r
f& et § 30 wraHY a% § faz #%
& fad 7Ty fr o fag 1% werd
1 g ag o, P Dfg g
7 A A1 | IR O FE A w6
gfasm 7€ 97 | F T A TP EEa
o gEd a6 OF OF fafaeex war
I gy AR g fao wwar @4
FLWIE | 98 I 2w F forg frad
EGUCHE B (o OB

WEq WEIE . W §TE
A FT F 39, 7 A feifee uswie
®I aIT & | qTT AT T2 4T, 37
TF W g fra g

ot e fag o dfe g oag
TR TR ¥ T, g 3w 39 wifa A5

VAISAKHA 4, 1886 (SAKA)

for Excess 12536

Grants (General)
P AR T g F o wr A
e o fr el ® w5 @
qQaE FT cu,j0c T9aT i Fia
77 T fafredl &1 Tl § ¥
FTT IAT AT | HIR 48 THE T9QT

qYT TG F AR

IR Fgar g fF 3w § yaawas
&1 fesiegea are g mr 1 dfF e
¥ eI a7 v g ¥ fafre]
I fprerafaat adf a5t 1 @7 g
WMF oI ATWI E FF T FaET &
Ja 9 § 1xfFT gw e et fafreex
%) qa7 T8 3@ fF A1 F arew FIT
1T 0BT T AT | § 998 3 98 aOF
R EaRTmH e Efr =
¥ T g aT Sfafafam s@ &
Tg 19 G 99 g7 | AHER ")
AT FTATA a1 ¥ 7= frar =g,
AR MR g A q9q1 § q 7 3
T FY AT TGT  qFS {6 39 AHFL
©9,39% FIART THIT T AW &7 ATY
o) st g9 fFar o o gEfad
¥ fraea & i g O # Afag) ax
FTE AT a1 AW faaar i =i |

% szt § f5  fafreez amr ¥
A H AT FWE 1 T Y W A oY
HMFAE FefwSgaas@aaafs
7 fafeer = &1 ST ) 9 oA
& FATE FT 91 foeT a1 | 96 axg
W WY AT FT AEY § 1 dA wr e
JEW T &1 IR QET W A
feem g far & fF g ST &1 @)
& faz d9@ 1w e B g
F1q fegardy, € &1k fFar way
I, AT aIfREaTT ®Y SATelAal 1
Qa5 AT 9w D E, AT T
arefer o) g #1 TFT dr



Demands APRIL

12537

[t azramer fag)

TWamay fs @ ¥ a91 Fiw firam
WX g9 & wfadt w1 &7 foe anfed o
fea s 9 W FT ATATE § 9 A
ag Wy g a5 3@ aF A e
qffsr oo | awdm AT T ag g s
gt 35 FAg AAT ¢ | Fie Qe
OqT FF AN ET FA & | AR Y
qiFs §  =re TH wAET Wikw *
T R T | A iES A IR T AAY
AT A AT A A FE I E
s FA AEA AT 19 g AT
q @d FF § 1 99 W F Al
1 ag T § O fafaee w1 ag ot
T 7T fd 3 AW A g s9Er
JTEETE § HWIT &1 &Y FIATT &94T 9
T F, TS TG F Jr@T FL AR
I & SARIAT aX FE fadaw T @0
¥ ¥ g A fagew @ fF g
AT § arar A FI | F9A IT A FY
o7 fe wd W wofest & ar s
ACATS AT FHFHETAT &I |

¥ gAET ¢ fw ag wadw weam
oY 7 forar s, 78 wfadi & gt
¥ FTA AT, TT & AR F7 T
fraao @omar s, g9 & fa¥ §aar
¥ o9aq F AT A AT T
A & ARA T H AT AT F

Shri Ranga (Chittoor): I wish to
adg my word of dissent to what the
Public Accounts Committee has said in
recommending to the House that these
excesses may be granted.

I do not know for what reason the
control that the Finance Ministry has
been exercising over the spending
Departments has been weakening
during recent years. Generally, these
excesses run into a total of a few
lakhs of rupees, and in any case, not
exceeding a crore of rupees. But this
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time, Government have come forward
with these Demands for Excesses
amounting to more than Rs. 5 crores,
Even if we were to make an allowance
of about Rs, 3 crores on account of
Posts and Telegraphs, we find at ]Jeast
Rs. 86 lakhs to have been spent in ex-
cess of the Demands as originally
passed by this House and also the-
Supplementary Demands granted later
on. Ordinarily, most of these things
are expected to be anticipated by Gov-
ernment, if not when they make the
original Demands, at least when they"
come forward before the House with
Supplementary Demands. If in excess-
of the original as well as the supple-
mentary Demands, they were to go
into excess expenditure, then we
would expect that excess expenditure-
to be the minimum possible. But,
unfortunately, Parliament has becn so
very liberal in continuing to grant
more and more money to Govern-
ment and they have presented us
with a budget which involves not
hundreds of crores but more than «
thousand crores of rupees.

It seems that the spending Depart-
ments have begun to consider not
lakhs but crores as the usual sums
that they could be expected to spend
and that they have the right to spend,
so much so that jakhs seem to have
lost their earlier meaning ang their
impact also on the minds of these
spending Departments.

In conclusion, I would like the Fin-
ance Minister and the Finance Minis-
try to go back again to their earlier
habit and also custom of being the
watchdogs on behalf of Parliament
and the people and try io put the
fear of God into the spending De-
partments, and see that these spend-
ing Departments do not run away
with our crores and lakhs and do not
try to deal with public funds in what
appears almost to be—I do not want
to say ‘what appears to be’, but I
would only say ‘what almost appears
to be’—a light-hearted manner.
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The Minister of Finance (Shri T. T.
Krishmamachari): By way of expla-
nation, I should first submit my apolo-
£y to the House for these large excess
demands that we have introduced. Iln
some cases they are actually expen-
ditures. In many other cases, the de-
fects arise out of accounts. I hope to
be able to come to the House some
time with a Bill defining the powers
and duties of the Auditor Genera] and
then suggest to the House to give
Government permission to take over
the accounts,

During my previous term of office
ag Finance Minister, I had, with the
permission of the then Auditor Gene-
ral, gone and looked into some of the
accounts kept by the Accountants-
General, It may well be that the
system of accounts that is followed
was evolved before I was born. It is
a system under which there is noth-
ing that reveals whether they are
kept current. We do not know exact-
ly what is the amount spent and
what is the amount unspent. In fact,
we have been trying, as far as possi-
ble, to put this question of responsi-
bility for maintaining accounts on the
particular Ministries. It is only when
they maintain accounts that they can
be called into question as to why ex-
penditure is not made and why ac-
counts are not kept. It is an old sys-
tem that we have followed. In the
old days, the entire thing was done by
devolution by the Government of
India to the Provinces. The present
system of accounting by the Audiier
Genera] belongs to those days. The
ultimate responsibility was that of the
Government of India. They were de-
volving powers to the various Pro-
vinces, and therefore, they kept ac-
counts in their hands. While the
Auditor General’s powers should be
kept intact as the ultimate arpiter in
regard to the legitimacy of the ex-
penditure, I think this throwing the
responsibility of accounts also on him
really takes away a certain amount
of responsibility from the particular
Ministries themselves.

That, I think, is the main reason
why adjustments are not made quick-
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ly. They come later and we have to
come with excess demands, In fact,
the criticism of my hon, friend, the
leader of the Swatantra Group, would
be even more legitimate in regard to
the supplementary demands, not in
regard to these excess demands. Excess-
demands reveal accounting lapses
more than excess expenditure, Most
of it is authorised expenditure, but the
accounting is not properly done. That
is why it is not incorpoated within the
supplementary demands and there is
variation of particular demands of
particular Ministries.

As I said, the remedy is in over-
hauling the system of accounts, not
to centralise accounts under the Fin-
ance Ministry but to make every Min-
istry responsible for its own account-
ing department. If the Finance Min-
istry interferes with the accounts, the-
same position will obtain, Every
Ministry must be made responsible
for its accounts and day to day the-
Secretary or somebody responsible
should know wha! experditure has
been incurred and what has not been
incurred, so that budgeting becomes
easy. They will know how much
has been spent, how much is not
spent. Even now, I have taken the
liberty of asking Ministries to submit
to me proposals involving expenditure
over Rs. 25 lakhs from 1st January
to 31st March. For the other period,
the Ministries are permitted to spend
upto Rs. 1 crore. But I know that
there is a spending spree in the last
quarter of the year. Therefore, I said
over Rs. 25 lakhs expenditure must
come to Finance Ministry and their
permission should be obtained, be-
cause we can then say that this amount
need not be expended,
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Also there is a little misconception
in our accounting. With a plan for
5 years or even for 15 years, this
question of lapsing of money is some-
thing wrong. If any money lapses,
the legitimate expenditure which we
have conceded should flow into the
next year. Then the spending spree
will not be there.

I would also like to say that check
on expenditura could be tightened
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considerably, In fact, one of the diffi-
culties of the Finance Minister is this.
He is Finance Minister. He is a mem-
ber of the Cabinet and a colleague of
the other Ministers. He is certainly
in a difficult position. He has a cer-
tain amount of responsibility to the
" House because he comes forward with
financial proposals covering nearly
Rs. 4,000 crores. But every Minister
thinks that what he wants is the most
important. Sometimes it also happens
that posts are createq which are un-
necessary, Where somebody has to be
provided. The question is where ex-
actly to draw the line. How far the
Finance Minister can be impersonal is
getting increasingly difficult.

Shri Sinhasan Singh (Gorakhpur):
It posts are created unnecessarily,
just to provide some people with jobs,
why not check it?

Shri T, T. Krishmamachari: It is not
always so. But it sometimes happens.

Shri Ranga: He is frank.

Shri T, T Krishnamachari: While
on the one hand, the idea behind
financial control is that the Plan must
be furthered, that money should be
spent and people should be bene-
fited. ...

Shri Ranga:

Shri T, T. Krishnamachari: .... and
there should be no check on good
spending, on the other there should
also be some check on what ig called
excess spending.

Spent well,

There is the question of prolifera-
tian of department and posts. Often-
times, hon. Members have told me that
we are probably increasing the num-
ber of posts in the higher levels. An
hon. Member of the Communist Party
was telling me that we are increasing
the number of posts in the income-tax
departments in the higher grades. I
think it is right. In fact, if we can
make an officer responsible for assess-
ment and not depend upon a clerk,
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that would be better; I hope this year
with the financial proposals T have put
forward, it will be easy for the officer
to say to an assessee, This is your
tax’ adding surcharges and so on, This
wil be without increasing in the lower
levels the number of posts, for which
we have not enough accommodation,
for which we do not have enough
housing. The way in which we deal
with that sort of thing is not to send
them away, but to see that they are
upgraded, When superior posts are
created, some of them can be tested,
given refresher courses and taken on
into them.

All tese reforms are urgently called
for. From the point of view of the
Finance Minister, he is quite prepared
to consider himself a servant of the
House and get support from whatever
quarter is available in regard to grea-
ter financial control and stringency
over unnecessary expenditure. I am
grateful for the suggestions made by
hon, Members. I know the House
generally would support anything that
the Finance Minister comes forward
with. As I have said, the remedy
for these defects lies in remedying
the system of accounts, The system
of accounting is wrong. That is the
reason, rather than any patent desire
to overspend. I take into acount
whatever remarks had been made and
shall try to set things right to the ex-
tent of my ability.

Mr. Speaker: I shall now put Shrl
Yashpal Singh’s cut motion to vote.
The cut motion was put and negatived.

Mr. Speaker: The question is.

Shri B. N. Mandal (Sarsa): Is
there quorum, before passing this bud-
gei?

Mr. Speaker: Is he enquiring from
me or is he challenging the quorum?
Shri Hathi: He has only enquired:

Mr, Speaker:
jection.

He has not raised obe
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The question is:

That the respective excess sums not
exceeding the amounts shown in the
third column cof the Order Paper be
granted to the President to make good
the amounts spent during the year
ended 31st day of March 1962, in res-
pect of the following demands enter-
ed in the second column thereorf:

Demands Nos: 1, 10, 12, 13, 16, 24
32, 47, 50, 69, 86, 88 90 and 95.

The motion was adopted.
13.19 hrs.

PUBLIC EMPLOYMENT (REQUIRE-
MENT AS TO RESIDENCE)
AMENDMENT BILL

The Minister of State im the Minis-
try of Home Affairg (Shri Hathi): I
beg to move:

“That the Bill to amend the
Public Employment (Requirement
as to Residence) Act 1957 be taken
into consideration”.

This is a very small measure and
seeks to amend the existing Act, the
"Public Employment (Requirement as
to Residence) Act, 1957.

The House will recall that the Act
of 1957 was passed with a view to
avoid certain constitutional difficulties
‘with regard to employment from the
Telengana area and in the Territories
of Himachal Pradesh, Manipur and
Tripura. Under article 16(1) of the
Constitution, there should be discri-
mination in matters relating to em-
ployment or appointment on the
ground of casfe, creed, sex, religion
or residence. Article 16(3) enable
Parliament to make any law prescrib-
ing in regard to a class or classes of
employment or appointment to an
office under the Government of, or
any local or other authority within a
State or Union Territory, any require-
ment as to residence within that State
or Union Territory prior to such em-
ployment or appointment. Under
article 35(a) (i) only Parliament has,
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and the Legislature of a State does
not have power to make laws under
article 16(3). Unless Parliament
makes such a law, the ban on dis-
crimination ang giving preference to
people in a particular area remains.
It was therefore, that the Act of 1957
was passed and rules and notification
to that fact were issued in 1959,
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? would not like to go into details,
but I may say that before the passing
of the Act there were several laws
in different States which imposed con-
dition of residence for being employed
in that State service. The States Re-
organisation Commission said that
these restrictions should go, and that
there should be no preference or dis-
crimination on the groung of residence
in a particular area. But, as the House
know, when Andhra Pradesh was
formed, some concession had to be
given to the Telegana area because
of its backwardness. Therefore, as an
interim arrangement it was thought
that five years might be given to the
people of the Telegana area during
which they should be given preference
in employment. Accordingly, the Pub-
lic Employment (Requirement as to
Residence) Act, 1957 was enacted by
Parliament in 1957 repealing all the
laws in force in the States and Union
Territories with regard to requirement
as to residence ‘for purposes of
any employment or appointment under
the State or under any local or other
authority, but section 3 of the Act em-
powered the Central Government to
make rules prescribing requirements
as to residence within Telengana area
or within the Union Territories of
Himachal Pradesh, Maipur or Pripura
for appointments in subordinate ser-
vices or posts (non-gazetted posts in-
cluding Tehsildars) under the control
of the State Government but not the
higher Class I or TAS services, or to
any service or post under a local
authority in these areas. Section 5 of
the Act fixed a duration of five years
from the commencement of the Act
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for the special provisions under sec-
tion 3.

This Act actually came into being
on 21st March, 1959.
some private Members brought a Bill.
They thought that five years was not
enough, that the period should be ex-
tended. That is the feeling even now,
But as the five year period had not
expired then, we said that at the pro-
per time we shoulq assess the situa-
tion, enquire the wishes of the State
and in the area, and if it was found
that the people there still had not pro-
gressed economically, educationally
and otherwise and that concessions
had to be given, we would look into
this question. Accordingly, we have
enquired of the States concerned.
Andhra Pradesh, Manipur, Tripura
and Himachal Pradesh have said that
this concession should be continued
in order to reserve employment for
local residents, and it is not likely
that this feeling will disappear in the
next five years. But the progress of
education, improvement of communi-
cations and all-round economic growth
may bring about a change after a few
years. The Andhra Pradesh Govern-
ment also desired the extension of the
period of protection for ‘Pelengana
residents, and this shows that there
is need for this concession to be
extended.

As 1 said earlier, we had told the
House that we would consider this
question in due course. It is in ac-
cordance with that promise that the
present Bill js brought. Clause 3 is
really the operative part of the Bill,
which says that instead of five years
the words ten years be substituted.

Then there is clause 4. As I said
the Act expired on 21st March, 1964.
Tt will take some time before this
Bill is passed by both the Houses.
Therefore, under this clause all ap-
pointments made on the basis of the
previous Act from 21st Mareh to the

In the meantime, -

APRIL 24, 1964 Employment (Require- 12546

ment as to Residence)
Amendment Bill

date when this Act comes into force,
are validated.

Clause 2 js a formal clause, which:
is a usual clause, that all the rules
made under the Act will be laid be-
fore both Houses of Parliament,

This is the main object. I am gsure-
that this House will give its support
to this measure, which has been
brought here having regard to the
backwardness of the areas, and having
regard to the wishes of the people in.
the area,

I move.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill to amend the
Public Employment (Requirement
as to Residence) Act, 1957, be
taken into consideration.”

Shri Ranga (Chittoor): I am glad
to associate myself with my hon.
friend in supporting this Bill.

It is true that these areas continue
to be backward, but the unfortunate
thing is that, though it has been more
than seven years since Andhra Pra-
desh was brought into existence, the
backwardmess continues to be just
as heavy and unsatisfactory. True,
efforts are being made by the Andhra
Pradesh Government to spend more
and more for the social and ecnomic
development of the people of Telenga-
na, as per the recommendations made
by the sub-committee which came to
be constituted as one of the by-pro-
ducts of the States Reorganisation
Act. But what is happening is that
sometimes, for their own reasons, the
State Ministries do not find it possi-
ble, unfortunately, to agree with the
recommendations of that sub-com-
mittee, the Telengana Regional Com-
mittee, and implement its recom-
mendations, and owing to various
political upsets and divisions and
differences within the ruling party
jtse)f, which has been predominantly

e

ok

ey
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represented on this regional commit-
‘tee, differences arise between the
regional committee and the Ministry
of the day, wiin tae result that the
schemes that should be taken up, the
funds that should be granted, and the
manner in which these funds should
be spent and results should be achiev-
ed are not as satisfactory as they
should be.

My fear is that the same things may
be happening in Himachal Pradesh
also. About Tripura and Manipur I
cannot say, but Himachal Pradesh
bhas been suffering from similar poli-
tical and partisan and personal diffe-
rences and quarrels, so much so the
developmenta] works of that area are
also being delayed,

I am glad my hon. friend has refer-
red to the earlier difficulty of domi-
cility, Because it wags there, that res-
triction on domicility, in many of the
States—not only here but in various
other States like Orissa and Bihar for
instance. quite a lot of injustice was
being perpetrated against the ling-
uistic minorities. Some time ago a
report of the Linguistic Commission-
er, I think, was placed on the Table
of the House. Through him the House
was made aware of the troubles and
disabilities of linguistic = minorities.
It is good that the condition of domi-
cility has been dispensed with. Yet
various kinds of discriminations are
being devised and discovered and
experimented not only by the State
Governments but by various Minis-
ters also; all these troubles are being
<reated by the Ministers in such a
way that the linguistic minorities are,
even today, at a very great dis-
advantage. It does not matter to
which particular State they belong or
particular language they speak; their
difficulty is still there and I wouid
like the hon. Home Minister and
the Home Ministry to pay special atten-
tion to this particular aspect of it s0
that the rights of the linguistic mino-
rities are properly safeguarded.

Coming to the particular question
of employment in regard to all these
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people, specia] efforts should be made
to reserve certain percentage of seats
or places not only in those States but
also in the All India Services so that
the people of those States are given
some additional opportunity of getting
themselves recruited and making their
contribution to their own State as
well as All India cadres. Sometime
ago, a formula was offered to the
tribal people in Assam by the Prime
Minister and we are glad to learn that
they have at long last, through their
organisation, accepted the Prime Min-
ister’s proposals. When they are
implemented through administrative or
legislative proposals, I request the
Home Ministry to keep in mind the
need for the same kind of protection,
for instance, in the Assam political set-
up, and also in the administrative set-
up, such protection as has been offered
to the people of Telangana, Tripura,
Manipur and Himachal Pradesh.
During the next four years, it should
be possible for the Government to so
implement these proposals and help
these people that they should come
back to this House and say that
there is no longer any need for fur-
ther extension of this legislation as
those people have reached parity with
other people.

Shri Hathi: Mr. Deputy-Speaker, Sir,
I thank Prof. Ranga for his support
and I appreciate also his feelings that
after five years we should be able to
develop these areag in such a way as
to need no more extension of them.
This is only an interim measure.
We do not want to keep this
area backward for all time to come
and even now it is with some reluc-
tance that I have come with this
measure to give five years because in
these five years we should have been
able to do something. But five years or
a short period for educational or
industrial development; it takes some
more time before young men reach
the age of employment and it is, there-
fore, that I have brought forward this
measure, 1 absolutely agree with my
hon, friend that after five years we
should be in a position to bring our
friends in Telangana, Himachal Pra-
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desh, Manipur and Tripura to a level
that they may be able to compete with
any other man from the other areas.
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I find that in these areas it has not
been possible to fill all the posts from
local people. In Homachal Pradesh,
out of 13218 posts, 6151 were filled
by persons on residential qualifica-
tions and the number of posts filled
by non-entitled persons in only 984.
Some posts are vacant as we could
not find local people. It shows that
local, qualified people are not avail-
able, This concession will not have
much meaning unless we give facili-
ties for training in industries, for
education, for development, etc. It
should be our endeavour to see these
backward areas so developed within
the next five years that they may
come up to the level with the rest of
the country. If, as suggested by Prof.
Ranga, we reserve posts in the All
India cadre, there will be some diffi-
culty in the sense that the enthusiasm
will be missing because they will be
assured of this quota fixed for them.
That will be the
maximum_ Once we give that con-
cession. that enthusiasm will be
slackened. I can assure my hon. friend
that we shall take all possible mea-
sures to see, in the Home Ministry,
that these areas are properly looked
after. 1 am thankful to Prof. Ranga
for his support and I move that the
Bill be taken into consideration.

Mr. Deputy-Speaker: The question
is:

“That the Bill to amend the
Public Employment (Requirement
as to Residence) Act, 1957, be
taken into consideration.”

The motion was adopted.

Mr, Deputy-Speaker: There are no
amendments, The question is:

“That clause 2
the Bill.”

The motion was adopted.
Clause 2 was added to the BillL

stand part of

APRIL 24, 1964 Advocates (Amend-

minimum and the-

12550
ment) Bill

Clauses 3, 4 1, Enacting Formule
and Title were added to the Bill.

Shri Hathi: Sir, I move:
“That the Bill be passed.”

Mr, Deputy-Speaker: The question

is N

“That the Bill be passed.”

The motion was adopted,

—

13.40 hrs. .

ADVOCATES (AMENDMENT) BILL

The Deputy Minister in the Minis-
try of Law (Shri Bibudhemdra Misra):
Sir, on behalf of Shri A. K. Sen, I beg
to move:

“That the Bill further to amend
the Advocates Act, 1961, be taken
into consideration.”

It will be recalled that when the
Advocates Act was passed by DParlia-
ment in the year 1961, its sole pur-
pose, to put jt briefly, was that there
should be only one clasg of legal
practitioners in this country, namely,
advocates, and secondly, that jnstead
of the right of practice for the advo-
cates being restricted to the particular
high court where they are enrolled,
it should be extended to the whole of
India, That means, there should be
a common roll of advocates entitled
to practice throughout the territory of
India including the Supreme Court;
and thirdly, to create autonomous
Bars with fu!l powers to have full
control over the advocates, Experi-
ence has shown, and numerous re-
presentations were received from
various bodies and other associationms,
also from the State Bar Councils,
about the practical difficulties that
were involved, mainly in the funec-
tioning of the State Bar Councils and
in the all-India Bar Council, Repre-
sentations were received and they
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were all considered by the Bar Coun-
cil of India and also by the Attorney-
General who by virtue of his position
happeng to be the President of the
Bar Council of India, It is only after
consulting the Bar Council of India,
and according to their suggestions,
that this Bill has been brought before
the House.

1 will only briefly summarise the
main amendments that are now being
sought to be incorporated in the Ad-
vocates Act. It will be recalled that
the Advocates Act contemplates that
everybody who had taken his law
degree before the 28th February, 1963
will automatically be enrolled as
an advocate, and after taking the law
degree, after the 28th February, 1963,
has to undergo a course of training
and to appear in an examination pres-
cribed by the Bar Council. It was
thought necessary then that only
taking a law degree probably would
not qualify a person to discharge the
onerous responsibility that he has to
discharge  Therefore, it was thought
that some course of training was
necessary if a person can eflectively
discharge his duties ag an advocate.
Unfortunately, it has not been possi-
ble so far to frame common rules as
to how and what the course of stu-
dies should be, or what sort of exa-
mination will be held, who will under-
take to give guidance to the trainees
and all that. Attempts are being made
to do that, but at the same time.
representations have been made from
those who have passed after the 28th
February, but since no rules have
been framed and since the Act stands
as a bar, they are not entitled to prac-
tice. Therefore, it is now proposed to
extend the date from the 28th Feb-
ruary, 1963 to 31st March, 1964. So,
in effect, it will mean that any law
graduate who passes the examination
prior to the 31st March, 1964 will be
entitled to be enrolled as an advocate
without appearing in any test. We
hope that after this period probably
by the time the next batch comes
up, the Bar Councilg will be in a posi-
tion to frame the necessary ruleg for
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Then, as I have already said, the
Act intends that there ghould be only -
one clasg of advocates throughout the
country; it has been found from ex-
perience that certain other persons
who are qualified to be advocates or
who had the right to practise as ad-
vocates but who have not got the
necessary qualifications to be advo-
cates under the Act should not be
debarred from being advocates and
that their experience in the field of
Jaw should be taken into considera-
tion. I need not go into the
list which has been speci-
fied in the Bill. Therefore it is pro-
posed that certain classes of practi-
tioners in different parts of the country
should also be admitted or permitted
to be enrolled as advocates if they so
choose.

Then, so far as the common roll of
advocatesis concerned, it will be seen
that the Act contemplates a common
roll of advocates who will be entitled
to practise throughout the territory
of India as well as in the Supreme
Court, and it has been specified in the
Act that the common roll should be
maintained according to the seniority
of advocates. It has been pointed out
by the Bar Council of India that, first
of all, to have a common roll of advo-
cates by itself is a very huge task and
it on the basis of
seniority will involve quite a long
time. And, therefore, it is now pro-
posed to authorise the Bar Council of
India to make rules for the purpose
to determine how the common roll
should be maintained.

Then, so far as the advocates of the
Supreme Court are concerned. when
this Act came into force from 31st
December, 1961, vou will remember
that there are two classes of practi-
tioners in the Supreme Court, desig-
nated as senior advocates and junior

advocates. When this Act came into
force on the 31st December, 1961,
senior advocates who were then
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senior advocates were also considered
under the Act to be senior
advocates; but the senior advo-
cates work under certain disability,
because they are precluded from
taking up certain kinds of work in the
Supreme Court. Therefore, now it is
sought to give them the option, to
exercise the option if they would like
to be treated as junior advocates and
not as senior advocates. That right
is given here.

So far as the functions of the Bar
Councils are concerned, it is the Bar
Council of India that is representative
of the State Bar Councils, and the
State Bar Councils are represented in
the all-India Bar Council. It is only
fair; it was not made clear that the
‘term of office of a member of Bar
Council of India must be synonymous
for the same period as he is a member
of the State Bar Council which he
represents. Therefore, it is now
provided that the term of office of a
member who represents a State Bar
‘Council in the All-India Bar Coun-
cil, as a member of the All-India
Bar Council, will cease when he cea-
ses to be a member of the State Bar
Council.

As 1 have said, it is intended to
create an autonomous Bar and an
all-India Bar. It has been thought
necesary to give the all-India Bar
‘Council certain jurisdiction so as to
give direction, to have the power of
revision, to call for the records of
‘the State Bar Councils for properly
excercising or laying out an all-India
policy; and it has been thought ne-
cessary to invest the all-India Bar
Council with some more powers and
it is only with the object of having a
common roll, to have an autonomous
Bar and to have a uniform policy.
“Therefore, the powers of the all-
India Bar Council have been exten-
ded over the State Bar Councils.

These are in short the amendments
-that are proposed to be incorporated
now. With your permission, Sir, I
‘mowve.
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Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Advocates Act, 1961, be taken
into consideration.” :

Shri S. M. Banerjee (Kanpur):
Mr. Deputy-Speaker, Sir, I rise to sup-
port the Bill moved by the hon.
Deputy Minister of Law. I remem-
ber when the first amendment was
made, there were representations on
behalf of the Bar Associations and
specially those law graduates who
thought that they were not entiteld
to get this concession or advantage
because of certain restrictions in the
Bill. I was a bit surprised or rather
worried when the previons Bill was
withdrawn. But later on when I got
information from the hon. Minister
that he was introducting this Bill, 1
was extermely happy to know that 1t
has embodied exactly what was de-
manded by the law graduates.

As very ably explained by my hon.
friend the Deputy Minister of Law,
even those graduates who would be-
come law graduates after 31st March,
1964, if I understand it correctly, will
not be denied of this advantage under
this particular Bill. It says:. ...”

“the term of office of the mem-
ber of the Bar Council of India
elected by the State Bar Council
should normally be for the same
period for which he holds office
as member of the State Bar Coun-
cil.”

Then, powers have been given to all-
India Bar Council and naturally some
powers will be given to the State Bar
Councils too. Then, in the State-
ment of Objects and Reasons, they
have said that for the efficient and
smooth working of the Act it is also
considered necessary to vest in the
Central Government powers to make
rules in respect of matters which
may be considered necessary. I would
like to know whether the rules have
been framed or are likely to be
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framed soon, and whether this House
will be entitled to have the rules
discussed because there is a feeling
that the framers of the rules under
this Act may aot include certain
things which were demanded by the
law graduates. I should be happy if
the Deputy Minister throw some light
on the proposals in his mind and how
the rules are going to be framed in
this connection.

I would again Eongra-tulate the

Deputy Minister for bringing this
amendment. It has given an oppor-
tunity to all and I do not think

any complaint will be there no rep-
resentations will be pouring either
to us or to the Deputy Minister. With
these words, I support this Bill and
request the Minister to explain to us
what will be the salient features of
the rules that are likely to be framed.

Mr. Deputy-Speaker: Any hon.
Member who would like to speak?

4 hours have been allotted to this
Bill.
Shri Oza (Surendranagar): Sir,

this Bill has come by surprise. It
has brought into discussion this Act
which has been amended from time
to time. My attention has been
drawn to several law graduates from
my area, who have their practical
difficulties. Some persons who have
passed the law examination have to
undergo some training because the
degrees are not conferred before a
particular date otherwise, they do
not have to undergo it. The hon.
Deputy Minister, who is piloting the
Bill, said that some persons do re-
quire some training after they take
their law degrees. The actual confer-
ment of the degree should not be mate-
rial. Whether they have passed the
appropriate examinations should be
the deciding factor. Some Universi-
ties may delay the conferment of
degrees for some time. That is no
fault of the candidates, who have
taken the courses prescribed by the
universities anq passed the examina-
tions. If the universities had
conferred the degrees in time, thev
would not have to undergo further
training. So I would request my hon.
. friend to dermine the date not in res-
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the degrees and the date of convoca-
tion, but in respect of the dates of the
examination. They should go by the
dates of the examination and should
keep the course in view,

The law graduates have also brought
to my notice several difficulties. In
some centres, it has been found that it
is not possible to find out lawyers
under whom they can take training.
It has been laid down by rules and
appropriate laws that a candidate who
has passed the examination after a
particular time has to take practical
training under advocates who have put
in ten years’ practice. In some cen-
tres, there is a limited number of
senior practitioners who are eligible to
give such training, with the result
that the juniors who have passed the
examination cannot do the chamber-
ing. So, they are out to further ex-
penditure. I would request the hon.
Minister to take this into consideraticn
and to relax the rule, because it has
been said that not more than two law-
yers can be taken into the chamber
of a senior advocate. That would
work to the hardship and detriment of
several graduates who cannot find
appropriate places for training in
several mofussil areas.

These are the points which I would
like to put before the Minister, because
they have struck me at once. I
wanted to contribute much to the
discussion on this Bill. But it has
come only this morning. When I came
to the House I found that the dis-
cussion was going on. These are the
points which came toomost to my
mind. I would earnestly request the
Deputy Minister to keep these prac-
tical difficulties in view and if neces-
sary bring appropriate amendments.

Shri Daji (Indore): Sir, I want to
raise two points in connection with this
Bill. One 1is, I do not appreciate
that the question of qualifications and
disqualifications for membership of
Bar Councils and who can stand for
election and vote should be left to the
rules to be framed under the Act.
This is an important matter and it
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cannot be left to the rule-making
power of any authority for the matter
of that. At least such an important
matter should have been specified in
the Bill itself or at least the outlines
and limits should have been laid down.
Within which the rule-making power
may be exercised by the Bar Councils,
because one does not envisage what
qualifications or disqualifications
might or might not be brought in the
exercise of the rule-making powers.

Then, the whole scheme as envi-
saged under this Act about new ad-
vocates is rather unclear even now.
We have been stumbling from posi-
tion to position and changing dates,
sometimes to accommodate the resulis
of this university or that university
and sometimes because the whole
machinery is not ready. But for this
amendment, 1 do not know what the
position would be. In August a
whole bunch of fresh advocates are
due to take their examinations under
the Bar Councils. Whereas they have
been required to do chamber work, to
maintain the diary and to work under
a senior, actual several State Bar
Councils have yet been unable to help
these youngsters. The purpose with
which the Parliament initiated this
legislation was that mere law gradua-
tion does not make a man fit to
become a lawyer. So, some sort of
practical training was supposed to be
there, supplemented by lectures and
other help from the Bar Council. In
the absence of these, what is left is
only the onus of the examination with-
out the benefits accruing therefrom.

Also, it is very difficult to fit in the
whole pattern of law studies which
different universities have got. There
are variations in the curnricula
for the law course in the different
universities. The dates for examina-
tions are different. Some universi-
ties hold six-monthly examinations
and some yearly. Some hold supple-
mentary examinations and some do
not. The result is whereas in some
eases a fresh law graduate may have
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to go on working under the Bar
Council rules for 18 or 20 months, in
other cases it may be 13 or 15 months
only. So, what 1 submit is that all
these matters have to be examined-in
detail. These new conditions should
not be enforced till rules have been
framed, porper conditions have been
created and the whole machinery is
ready, so that the benefits we want
to flow from this may actually go to
the law graduates and uniformly to
all the law graduates of different uni~
versities. Merely passing the Act
will not help unless the machinery is
created simultaneously. 1 would like
to know what steps Government have
taken for that. Next session, again
some State Bar Council may be
failing in its duty and again we may
be asked to accommodate them. How
long shall we go on in this ad hoc
manner? That is the difficulty to
which the Government should apply
its mind.

Mr. Deputy-Speaker: Dr. Aney.

Shri S. M. Banerjee: Before Dr.
Aney speaks, we should have quorum
in the House.

Mr. Deputy-Speaker: The bell is
being rung.
There is quorum now. Dr. Aney

may proceed.

Dr. M. S. Aney (Nagpur): Sir, the
All India Bar Council is, in my
opinion, an important institution
which, if properly conducted, will
play a very important part. The:
rights given to the All India Bar
Council, if properly exercised, will
mean a good deal of improvement in
the formation of the judiciary itself.
It has got this importance. Therefore,
all laws regarding the Bar Council
and the advocates who are to be
members of the Bar Councils deserve
to be very carefully considered.

14 hrs,

I am glad that the hon. Minister
of Law, in this Bill, has tried to
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incorporate the various suggestions
which have been made by this House
before. One important thing is, the
difticulty which was felt in the en-
rolment of advocates has been remov-
ed by this Bill. Secondly, the Bar
Councils are given wide powers under
this Bill. in Trespect of various
matters. Therefore, the proper for-
mation of the Bar Councils is a
matter of great importance.

I am giad that in the formation of
State Bar Councils special care has
been taken to see that a certain per-
centage of advocates of certain stand-
ing is included. The provision is:

“Provided that as nearly as
possible one-half of such elected
members shall, subject to any
rules that may be made in this
behalf by the Bar Council of
India, be persons who have for at
least ten years been advocates on
a State roll...... ”

considering the importance of the
duty of Bar Council advocates with
standing and experience are neces-
sary there and a Jegal provision for
that has been made now. In my
opinion, it is very good. When we
create Bar Councils we have to give
them disciplinary control also. So
persons witk sufficient experience of
Bar have to be there. If they have
not got sufficient experience, instead
of being useful they are likely to be
a source of trouble also. Therefore,
this provision for associating certain
advocates of certain standing
with the Council is a matter
that will lead to proper discussion
and deliberation by the Council
which, in my opinion, is a matter
which is very necessary.

Lastly, I want to say only this. Bar
Councils or any other councils can
work satisfactorily only if there is
a certain important outlook before
them. The judicial systgm in thie
country is, in my opinion, the bed-
rock on which democracy stands. The
Bar Councils in course of time should
be so powerful as to give proper
recruits. It should claim the rights
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of appointing proper judges cu the
judiciary. When this is done judges
would be elected only from the mem-
bers of the Bar. Then only we will
get independence of the judiciary.
These are potentialities of the Bar
Council. At present we are only
making g beginning of it. If these
potentialities are to be properly deve-
loped, proper care has to be taken in
the initial stages. I believe, the Bill
that is before us shows that the
framers of this Bill have taken into
consideration most of the suggestions
which have been made in regard to
this matter by various members of
the Bar Associations. I am sure the
Bill that is before us can certainly
make 3 good beginning in that direc-
tion, and I support it.
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Shri Bibudhendra Misra: Sir, a
question has been raised, by  Shri
Banerjee, about the rule-making
powers. He wants to know why
Government is taking these rule-mak-
ing powers, I would like only ta say
that it is not the intention of the Gov-
ernment to frame rules in supersession
of the powers of the Bar Councils.
The whole idea of taking this extra-
ordinary power is to frame rules
wherever there are no rules so as to
see that effect is given to the provi-
sions of the Act. The Ail India Bar
Councils are having rules on all
matters arising out of the Advocates
Act. When all the rules are made
by All India Bar Councils, it will not
be necessary for the Government,
simply because it has assumed these
powers under the Act, to make rules.
Whenever a rule is framed by the
Central Government, if at all neces-
sary, if Shri Banerjee will kindly
look to the provision under sub-clause
(5) of clause 21, he will find that
therein it has been expressly stated
that it will be laid before the Houses
of Parliament.

Then, an apprehension has been
voiced about permitting a law gradu-
ate to be enrolled without waiting
for his obtaining the degree in a
convocation from a university. There
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is no apprehension on that score as
will be seen from the explanation
appended to Section 24 of the Act.
It has been clearly stated that for
purposes of this section a person shall
be deemed to have obtained a degree
of law from a university in India on
the date on which the results of the
examinations for that degree are
published by the university on its
notice board or otherwise declared
him to have passed that examination.

Therefore, that right accrues to a
person who passes that examina-
tion under the Act he need not

wait for obtaining a degree from the
university in which he studied.

Shri Daji suggested that there
should be, as far as possible, uniform
legal education in India. That is a
point, also, of which notice has been
taken by the Bar Council of India.
1 am told the Bar Council of India
has appointed a Legal Education Sub-
Committee to find out what should be
the courses of studies and all that.
Since under the Advocates Act itself
the Bar Council of India has a right
to recognise the universities that are
imparting legal education, the Bar
Council of India will also come in
close touch with the universities and
the universities also will be guided
by the advice of eminent counsels that
represent the Bar Council of India.

With these words, Sir, I move that
the Bill may be taken into considera-
tion.

Mr. Deputy-Speaker: The question
is:
“That the Bill further to amend

the Advocates Act, 1961, be taken
into consideration.”

The motion was adopted.

Mr. Deputy-Speaker; We shall now
take the Bill clause by clause.

Shri Sinhasan Singh (Gorakhpur):
Sir, I want to speak on clause 2. 1
have not given any amendment but I
would like to speak on this clause.
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Mr. Deputy-Speaker; Let us take

up clause by clause.
Clause 2.—(Amendment of section 3)

Shri Sinhasan Singh: This clause
seeks to give a kind of representation
to members of the Bar Council divid-
ing them into two halves. The origi-
nal provision was for election of 20
members by proportional representa-
tion.

It provides:

“Provided that as nearly as possi-
ble one-half of such elected mem-
bers shall, subject to any rules
that may be made in this behalf
by the Bar Council of India, be
persons who have for at least ten
years been advocates on a State
roll, and in computing the said
period of ten years in relation to
any such person, there shall be
included any period during which
the person has been an advocate
enrolled under the Indian Bar
Councils Act, 1926.”

Sub-clause (4) refers to disqualifi-
cation. By this provision what we are
making is we are providing certain
reservation amongst the members of
the advocates themselves—certain
persons will be enrolled on certain
qualifications and the rest on some
other qualifications. Rather, we are
making two water-tight compartments
amongst the advocates themselves—
those who were enrolled for ten years
or more and those who have less of
experience. This will create some
jealousy between the two sections. If
the older generation will go by this
reservation, the younger generation
will feel jealous that the older gene-
ration are getting half of the seats
merely by reservation. So, why have
this reservation? The Constitution
provides reservation only for sche-
duled Castes and Backward Classes.
Therefore, this provision in the Bill
for reservation amongst the advocates
themselves is a novel one. I do not
know what prompted the Government
in bringing forward this amendment.
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Then, before this amendment, there
was no question of renewal of mem-
bership. Now we are providing that
an advocate shall be disqualified for
being a member of the State Bar
Council unless he possesses some qua-
lifications as may be prescribed by the
Bar Council. The clause reads:

“An advocate shall be disquali-
fied from voting at an election
under sub-section (2) or for being
chosen as, and for being, a mem-
ber of a State Bar ouncil, unless
he possesses such qualifications or
satisfies such conditions as may be
prescribed in this behalf by the
Bar Council of India, and subject to
any such rules that may be made,
an electoral roll shall be prepared
and revised from time to time by
each State Bar Council.”

It amounts to an annual revision of
the rolls of the State Bar Council. It
may well happen that in a State a
member. may be removeq from the
roll. He may contest saying that it
1s wrong or unlawful. The result
will be that it will also become like
Parliament or State Assembly elec-
tions.

When we passed the original Act,
we made it an all-pervading one,
covering all the legal practitioners of
India under one roll. What difficulty
has arisen between the passing of the
Act and now to necessitate the bring-
ing in of this amendment? Why this
apportionment of membership bet-
ween junior and senior advocates?
What is the necessity for prescribing
disqualification now? 1 hope we are
entitled to know from the Govern-
ment the reasons which prompted
them to bring forward these amend-
ments.

Then, the Bar Councils Act itself is
a voluminous one. Also, its amend-
ment has not been infrequent. Every
time we are coming forward with one
or two amendments. There is also
an amendment given notice of by a
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private Member, and. I think it is
coming up today. I feel that an Act
which refers to the legal luminaries
should have some sanctity attached
to it and it should not be tampered
with lightly. If we are bringing for-
ward amendments to the same Act
every now and then, it only shows
that we are not considering the sub-
ject in all its aspects when we try to
amend it. 1 feel that we shculd not
bring forwarq amendm=nts in such
lighthearted fashion. An Act should
be amended only when it is absolutely

essentizl.
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The Minister of Law (Shri A, K.~
Sen): Mr. Deputy-Speaker, the naw
clause (2) has been proposed at the
suggestion of the All India Bar Councii |
and senior members of the bar like
Shri N. C. Chatterjee and others.
There is a similar provision for reser-
vation of a minimum number of seats
for senior advocates in the Bar Coun-
cils Act of 1926. We did not put.it
in the original Bill but during the
working of the Advocates At it has
been found rather unpleasant that
senior advocate do not propose to go
into the din and bustle of the elec-
tions with the result that only junior
advocates with little experience gét
elected. The result is that the mature
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experience of the senior advocates
does not come to play in the delibera-
tions of the Bar Council. Therefore,
we have thought it proper, at the
suggestion of the Bar Council of
India. the Attorney-General and other
senior members of the Bar, that we
should re-introduce the provision
which was in the Act of 1926.

With regard to the point on “as
nearly as possible”, sometimes it may
be a fraction. The hon. Member does
not know that it is a special law
where we may come across a case
where there is a possibility of a frac-
tion is eliminated. It is an expression
of drafting which is absolutely neces-
sary in such cases when we fix the
minimum percentage.

With regard to’ the point raised by
Shri Sinhasan Singh about the quali-
fications being prescribed for standing
for election and for voting on elec-
tions, at the present moment. we have
no All India Bar; we have Bar Coun-
cils in the Stetes. But might happen
is that different Bar Councils may
prescribe different qualifications and
then it will become very difficult. In
fact, such cases have occurred. We
find that the All India Bar Council
cannot enforce a uniform qualification
because it has no power to do sc.
That is why we have introduced this
provision so that there may be uniform
prescription of qualification all over
the country.

Mr. Deputy-Speaker:

The question
is:

“That clause 2 stand part of the
Bill”.

The motion was adopted.
Clause 2 was added to the Bill.
Clauses 3 and 4 were added to the Bill.
Clause 5.— (Disciplinary committees).

Shri K. L. More (Hatakanangle): I
wish to say one or two things regard-
ing. clause 5 Under section 9 the dis-
ciplinary committee of a Bar Council
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is to consist of five members. Now,
under the present clause 5, the num-
ber is to be reduced to three and the
reason given is that the committee
would be unwieldy. But I do not
support this and the committee should
consist of five members, instead of
three. So, I oppose this clause.

Shri A. K. Sen: This is also one of
the suggestions of the All India Bar
Council; it is not a suggestion of the
Government at all, and I am sure the
hon. Member will give more weight
to the experienced view of the Bar
Council. In fact they have founqd it
difficult to gather five members, par-
ticularly when thev are spread out all
over the State. Tnerefore, they have
found it that three would possibly be
a practical number for the purpose of
holding a sitting of the disciplinary
committee, because they should be
senior qualified members, respected
by the members of the profession and
who do not want to stand for election.

That is why this provision has been
inserted.

Mr. Deputy-Speaker: The question
is:

“That clause 5 stanq part of the
Bill.”

The motion was adopted.
Clause 5 was added to the Bill.
Clauses 6 to 10 were added to the Bill.

Clause 11.— -(Amendment of section
20).

Shri Parashar (Shivpuri): Mr.
Deputy-Speaker, Sir, in clause 11,
sub-clause (A) (ii) (a) reads:—

“the words ‘after such training’
shall be omitted;”

In the original section 24

Shri A, K. Sen: Where is the hon.
Member reading from? There is no
sub-clause (A) or (B) in clause 11. I
think ,he must be reading from the
Bill which has been withdrawn.
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Shri Parashar: I am reading from
the Bill which has been supplied to me,
I do not know if it has been with-
.drawn.

Mr. Deputy-Speaker: Have you got
anything to say on clause 11 of the
new Bill?

Shri Parashar: No.

Mr. Deputy-Speaker: The question
is:

“That clause 11 stand part of
the Bill.”

The motion was adopted.
Clause 11 was added to the Bill.
Clause 12 was added to the Bill.

'Ciause 13.— (Amendment of section
24).

Shri H, V. Koujalgi (Belgaum):
‘Sir, the original Act was amended by
Act 32 of 1962 according to which
some of the law graduates who passed
their examination before the 28th
February, 1963, were exempted from
further training. As some of the Bar
Councils could not frame the rules,
this training could not be given.
According to the Bill which has now
been withdrawn, the concession was
10 be given up to the 31st December,
1963 and now the concession is to be
-extended to those students who pass
‘before the 31st March, 1964. Of
<course it is said further namely,—-

“or to such other later date as may
‘be prescribed”. But this “such other
later date as may be prescribed” will
remain inoperative. We do not know
-who is to move, or even if it is moved
that the date should be extended to
-some other date, it would take a long
time.

What I want to urge is that the
benefit goes only to those students
-who pass before the 31st March, 1964
but in many universities the exami-
‘nations are held in the month of
April and the results are declared in
the month of May. That is the case
in most of the States. So, it is better
ghat this advantage should be given
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to all students who pass during the
year 1964, After that this concession
may not be given. So, instead of
giving a particular advantage only to
particular universities who declare
their results by the 31st March, 1964,
it is better that the advantage s
given to all students.
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Shri A. K, Sen: I can assure tie
hon. Member that if there is a good
case of any university, we will consi-
der it. That is why instead of com-
ing up to Parliament each time we
are taking the pwer to extend the
date by an appropriate notification.

Shri K. L. More: I wish to add
nothing; I only wish to congratulate
the hon. Law Minister for widening
the scope of section 24.

It says:—

“It is alsp considered necessary
to enlarge the scope of section 24
to cover certain other classes of
persons as well who by reason of
their training or experience should
be eligible for enrolment whether
they are law graduates or not.”

So, the benefit is extended to certain
classes of pleaders or legal practi-
tioners and I congratulate the hon.
Law Minister.

Shri S, M, Banerjee: Sir I support
the contention of my hon. friend who
spoke just now. This particular point
about the 31st day of March, 1964 was
also brought out by my hon. friend.
Shri Homi Daji and in reply to that
the hon. law Minister just now stated
that if there is a good case, it will
be seen that those cases are covered
under the rules, if I heard him cor-
rectly now rules are yet to be framed.

Shri A. K, Sen: Not rules. The lan-
guage is:—

“or to such other later date as
may be prescribed”.

Shrimati Renu Chakravartty (Bar-
rackpore): By rules.

Shri A. K. Sen: By rules, of course.
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Shri S M, Banerjee: 1 expressed my
apprehension about this while I was
initiating the debate on this. We do
not know what the rules are and the
hon. Deputy Law Minister when he
replied could not give us an idea about
them. There is a fear lurking in the
minds of hon. Members as also of the
advocates because the dates of exami-
nations are different in different
States. So, what I suggest is that
some provision should be there.
Though an amendment has not been
moved, an amendment can be moved.
It is not too late because this Bill is
not going to conclude today. A suit-
able amendment can be brought on
behalf of Government which should
allay the fear which is lurking in the
minds of those advocates about this
particular date.

‘What does it say? It says:—

“before the 31st day of March,
1964, has, for at least three years,
been a vakil or a pleader or a
mukhtar, or was entitled at anv
time to be enrol under any law
then in force as an advobcate of a
High Court (including a High
Court of a former Part B State)
or of a Court of Judicial Com-
missioner in any Union terri-
tory;”.

I put this pertinent question to my
hon. friend, the Deputy Law Minister
whether the “31st day of March, 1964”
would cover all cases or again some
lacuna will remain. It does not ioock
nice that every time this House is
asked to pass certain amendments to
the original Act. Sometimes the Act
is amended in such a way thst all the
original sections are amended an3 it
becomes a new Act.

So, 1 would only request that a
proviso mav be given. It is my
earnest request to the Law Minister,
through you, because Loth the Law
Minister and the Depuly Law Minis-
ter have taken enough pains tc adjust
our young, energetic advocates. There
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were representations after representa-
tions, on their behalf, addressed to all
the Members of Parliamentand to the
Law Minister. So, I would ounly re-
quest him kindly to see if there is a
way out and if this can be adjusted
and a proviso can be added. I co not
want further amendinents of this
There may be a proviso saying either
the 31st day of March, 1964, or the
date of announcement of result, which-
ever is earlier”. It can be sad like
this. A proviso must be there so
that it may safeguard the interests of
all those who wish to b: lawyers and
wish to join the bar. We cannot
possibly ignore their genuine demand.

With these words, I request the Law
Minister kindly to throw some light
on this.

Shrimati Renu Chakravartty: Mr.
Deputy-Speaker, Sir, I must say that
this Amendment Bill to the Advocates
Act is a welcome change from the
point of view of the State of West
Bengal. As you know, in the original
Bill actually the mukhtars were com-
pletely left out and while mukhtars
of West Bengal were left 'out, in many
of the Part B States and in other
erstwhile princely States those who.
had been practising, not as degree-
holders of law but with lesser quan-
fications, were going to be recognised.
But the mukhtars were not going to
be recognised. The strength of mukh-
tars practising in all the different
courts of West Bengal is about 1,400.
About nine hundred or more have been
practising for fiften vears.
Some of our most eminent lawyers
have been mukthars. And certainly
in every sub-divisional court it is
these mukthars who are the back-
bone of the entire Bar, and they are
the poor man’s lawyers. They are
an important body of lawyers about
whom it was stated by no less a per-
son than Sir Trevor Harris in the
report of the Reforms Committee in
1952:

“It appears to' us that the
possession of law degree is mot
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absolutely necessary for the work
of mukthar”.

Mr. Deputy-Speaker: Will the hon.
Member take some more time?

Shrimati Renu Chakravartty: Yes,
Sir,

Mr. Deputy-Speaker: She may con-
tinue tomorrow.

We will now take up non-official
business. There is a motion to be
moved. Shri S. M. Banerjee.

Shri S. M. Banerjee: I beg to move:

“That this House agrees with
the Forty-second Report....”

Shri A, K. Sen: May I only appeal
to you to take up this particular
clause, clause 13, today, because I
shall not be here tomorrow?

Mr. Deputy-Speaker:

time now.

There is no

Shri A. K. Sen: Only one minute.

Shrimati Renu Chakravartty: It is
a fundamental clause.

Shri S. M. Banerjee: You have such
an able Deputy, he can reply.

Mr. Deputy-Speaker: Yes, Mr.
Banerjee. You may move the
motion.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

(FORTY-SECOND REPORT)
Shri S. M, Banerjee: I beg to move:

“That this House agrees with
the Forty-second Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 22nd April,
1964.”

Committee on VAISAKHA 4, 1886 (SAKA)

Fixaticn of
Responsibility (of persons
in Authority) Bill
Mr. Deputy-Speaker: The questiocn
1S:

“That this House agrees with
the Forty-second Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 22nd April,
1964.”
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The motion was adopted.

REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL*

(Insertion of new Section 6A)
by Shri Prakash Vir Shastri.
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Mr. Deputy-Speaker: The question:
is: !

“That leave be granted to in-
troduce a Bill further to amend
the Representation of the People
Act, 1951.”

The motion was adopted.

st ST et o f e #
o &7 § |

FIXATION OF RESPONSIBILITY
(OF PERSONS IN AUTHORITY)
BILL* by Shri Parashar

Shri Parashar (Shivpuri): I beg to
move for leave to introduce a Bill to
provide for fixation of individual res-
ponsibility of persons in authority
with reference to national defence
and development of the country'

*Published in the Gazette of India Extraordinary Part II,

dated 24-4-1964.

Section 2,
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Mr. Deputy-Speaker: The question

is:

“That leave be granted to in-
troduce a Bill to provide for
fixation of individual respomsi-
bility of persons in authority
with reference to national de-
fence and development of the
countryi”

The motion was adopted.

Shri Parashar: I introduce the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 85) by Shri
Prakash Vir Shastri.

=t wEETER e : § gerT
Frai g & 9@ ¥ d@fqam § o
AV FY qi fae 1 9w F@ F7
zaafs & ST

Mr. Deputy-Speaker: The question
is: !

“That leave be granted to in-
troduce a Bil] further to amend
the Constitution of India”.

The motion was adopted.

St SemdrT et ¥ faa w
FATE |

CONSTITUTION (AMENDMENT)
BILL*

(Omission of article 370) by
Prakash Vir Shastri.

Shri
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Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

St sEEE wwet o) # faw
o FITE |

Shri Raghunath Singh (Varanasi):
We are unanimous in this matter.

PROTECTION OF CIRCUS EM-
PLOYEES BILL—contd.
by Shri Nambiar

Mr. Deputy-Speaker: The House
will now proceed with the further
consideration of the following motion
moved by Shri Ananda Nambiar on
the 10th April, 1964:

“That the Bill to protect the
Circus employees by bringing
them under the operation of the
Industrial Disputes Act, 1947 and
the Workmen's Compensation
Act, 1923, etc., be taken into con-
sideration.”

Fifty-five minutes are left. Shri
S. M. Banerjee .may continue his
speech.

Shri S. M. Banerjee (Kanpur): Sir,
I rise to support the Bill moved by
my hon. friend Shri Nambiar. This
particular Bill had the support of all
the Members who spoke. Mr, Alva,
when he supported the Bill, mention-
ed in this House the pathetic story
of those young boys and girls who
are forced to work in a circus and
about the treatment meted ' out to
them.

It is really a tragedy in this coun-
try that those labour legislations
which were passed in this House after
so much of discussion, which accord-
ing to me and ' according to the

*Published in the Gazette of India Extraordinary Part TI, Section 2,

dated 24-4-1964.



12575 Protection

workers gave relief to the working
people of this country to some ex-
tent, are not applicable to the circus
employees.

Recently, when the Russian Circus
came here, I saw there one of the
managers or the person who was
managing the show of that circus in
Kanpur. [ put a question to him,
“Don’t you employ or don’t you train
the small boys and girls in your
country for such acrobatic feats?”
And he told us, “In our countryr we
do not allow the young boys and girls
or children to take part in circus un-
less their parents are also there”™.
And there was a small girl whose
parents, both the father and mother,
were working in the circus, and they
always used to safeguard the interests
of that poor girl.

But in our country what happens?
‘"Those children are taken out from
their homes and they are trained; and
they are trained in such a harsh
manner that they are beaten almost
to death. My friend Shri Nambiar
has brought certain glaring instances

and he has proved by those facts,
quoting from articles various state-
ments, how these young boys and

girls or children are treated by the
circus authorities.

In the statement of objects and
reasons to his Bill Shri Nambiar has
clearly mentioned:

“The ertistes and employees on
whose labour, sweat and lives the
success of circus depends are
treated very badly. Children,
even below 10 years of age,
sometimes destitutes, are em-
ployed and given very harsh
treatment and training and are
kept in perpetual terror by some
unscrupulous managers. Female
employees are not looked after
properly and there are a number
of instances of extreme outrage-
ous behaviour. Wages are also
not properly paid.

Therefore, it is necessary to
prevent such ill-treatment meted
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out to a vast section of circus

employees who trade upop their
body, lives and existence. When
progressive labour laws have
been enacted to effect improve-
ment in the working and living
conditions of labour in general in
this coun'ry after independence,
it is undesirable to allow this ill-
treatment to continue in an in-
dustry which employs more
than 10,000 men, women and
children.”

For the proper education and for
the entertainment of our sons and
daughters we really want the circus
industrv to grow. There should be
more circuses, because if it is a
matter of sending our children to see
films, we have no such film, or a very
small number, in our country to
which we can safety send our child-
ren. So, naturally, if we want enter-
tainment we have to send them to
some good circus, so that they may
also develop their physical abilities
and also enjoy the performances at
the circus. My friend Shri Sheo
Narain asks “Circus?” Perhaps he
has not gone to a circus; I will send
him.

Shri S. N. Chaturvedi (Firozabad):
He has been a participant in the
circus.

Shri S. M. Banerjee: Very good.
Then he would be able to realise how
bitterly he would have been treated
when he was a child.

So I feel that we should give pro-
per incentive to those artistes, and I
expeat that the Deputy Labour Min-
ister who will reply to the debate will
not quibble with words by saying that
they are being paid compensation. I
can quote several instances where nu
compensation has been paid. Perma-
nent disability, loss of hand, loss of
legs, internal haemorrhage, and sv
many cases I can quote where none
has been given compensation. There
are cases where pregnant women
were asked to give acrobatic feats and
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that resulted in abortions and the
death of the women. What will hap-
pen to those destitute and small
children who really become a tool in
the hands of the managers t{o earn
money? Therefore, I humbly submit
that all those artistes who are work-
ing in circus companies should get
the benefit of all our labour laws,
whether it is the Minimum Wages
Act or the Provident Fund Act or the
Workmen’s Compensation Act or any
other Act, which are applicable to
other workers in the country.

With these words, I support this
Bill and I congratulate Mr, Nambiar
for bringing forward this piece of
legislation. 1 request the hon. De-
puty Minister of Labour to accept
this Bill.

Shri Manoharan (Madras South):
Mr. Deputy-Speaker, Sir, my hon.
friend Mr, Nambiar has introduced
the Protection of Circus Employces
Bill.

Mr. Deputy Speaker: The hon.
Member is not in his seat.

Shri S. M. Banerjee: He is speak-
ing about circus!

Shri Nambiar (Tiruchirapalli): He
wanied to be near the mike.

Shri Manoharan: Of course, I am
not in a position to oppose the spirit
of the Bill. I think it is my duty to
bring to the kind attention of the
House certain difficulties the circus
management is undergoing. My hon.
friend, Shri S. M. Banerjee, has point-
ed out so many things, the diTiculties
and the tribulations, from which the
employees of the circus companies
suffer. I must confess that I definite-
ly support all the sentiments ex-
pressed by Mr. Banerjee as well as
Mr. Nambiar. But as regards certain
sections of the Bill which Mr. Nam-
biar wanted the House to accept, I am
-sorry to say I cannot openly accept
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them. Personally speaking, Mr. Nam-
biar is noted for the genuine under-
standing and the correct appraisal of
things and, what is more, his appre-
ciation of files. Here in the Bill, he
has stated that an employee of a cir-
cus es‘ablishment shall be treated as
a workman within the meaning of
section 2 of the Industrial Disputes
Act, 1947 and he shall be entitled to
al] the righ's, privileges and obliga-
tions thereof. Sir, as you know, the
fate of circus purely depends upon the
scasons. During the rainy seasons,
circus is virtually finished and the
management suffers a lot. They are
driven from pillar to post. My hon.
friend, Mr. Nambiar, suggested that

‘boys below 5 years of age or 8 years

of age should not be included in the
circus company and all that. But, I
hope, Mr. Nambiar knows fully well
that the very art requires correct
training. proper training, from early
childhood, from the age of 5 years. If
Mr. Nambiar wants through this Bill
the complete abolition of circus, I can
understand it. But on one hand, he
wants the circus to grow because it is
one of the cultural institutions of
the country, and on the other he
wants to introduce restrictions on the
employees of the circus which  will
virtually paralyse the circus com-
pany. At the age of 5 proper train-
ing can be given because that is the
age of fiexibility. Therefore, the
flexibility aspect should be taken into
consideration. After 12 years or 14
years or 16 years, what will happen?
Automatically, the muscles will get
stiff and so the desired effect cannot
be there. So, all these restrictions
will virtually paralyse the circus
company and the circus company
cannot exist at all. Therefore, I can-
not openly accept that aspect of the
issue.

Mr. Nambiar’s Bill wants to give
compensation and Mr. Banerjee also
pointed out that particular aspect of
the matter. Of course, I have no
objection at all to that.
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Another thing that Mr. Nambiar has
rointed out in his Bill is that the em-
ployees should be given the fullest
liberty possible. So far as I am con-
cerned, I am entirely for the liberty
of the employees of the circus com-
pany but there is one fact which we
should not forget and that is when
the small kids at the age of 5 or 6 are
completely entrusted to the circus
management, they will have to treat
them fraternally and they will have
to see that they are nursed and
groomed and that they are given
proper training. Therefore, it is the
duty of the circus management to see
that morality prevails, responsibility
prevails and discipline prevails all
over. When the circus is moving
from one place to another, automati-
cally it is the duty of the manage-
ment to take care of them. If they are

allowed to go anywhere they like,
then the circus company cannot
flourish. These are certain things

which we should not forget. It is not
like a cinema. It should be treated
on a different footing. It is a circus
company which purely depends upon
the personalities, the age of the em-
ployees and also on the climatic con-
ditions and the vagaries of nature.
Even in Soviet Russia, boys of 5 years
or 6 years of age are given training. I
mean what I say with the necessary
significance. Probably Mr. Nambiar
may not agree now because of so
many other political considerations
and so many other things, But the
fact remains that they are given
training even from the age of 5 or 6. I
doubt very much whether what Mr.
‘Nambiar has brought out in this Bill,
including that  particular  section
which says people above 12 years of
age only should be included, will give
enough fillip to the circus company to
grow.

Another thing that I would like to
point out is that our circus company
is not looked after by the Govern-
ment. In spo many countries, circus
companies are nationalised. Here it is
not nationalised. To a certain extent,
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after having understood the signifi-
cance of nationalisation by our Gov-
ernment, I think it is better it is not
nationalised though I am for mnation-
alisation of anything. But here, on
behalf of the Government, no incen-
tive is given to the circus company
and no subsidy is given to the circus
company and also no financial help is
given to the circus company. Noth-
ing is coming from the Government,
either from the Centre or from the
States or from anvwhere else. They
are, therefore, purely depending on
their strength for their development.
Nobody wants to see the circus which
is one of the cultural institutions of
our country to grow. We should see
that in the name of certain provisions
or in the name of certain Bills the
circus company is not paralysed.
Therefore, I request the House, agree-
ing with certain provisions of Mr.
Nambiar’s Bill, that certain provi-
sions which he wamted to include
should be deleted completely from the
Bill and to see that the circus com-
pany is thoroughly protected. In the
name of certain provisions to the
effect that this should not be done or
should not be done and all that, the
circus company should be paralysed.
In conclusion I request the House to
see that the circus company is pro-
tected and certain sectiong which Mr.
Nambiar wanted to include should be
deleted, and thereby to see that one
of the important cultural institutions
of our country is not disturbed or
paralysed through hasty legislation.
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Mr. Deputy-Speaker: Now, the

hon. Deputy Minister of Labour.

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): Mr. Deputy-Speaker,
Sir . . .

Shri Kishem Pattnayak (Sambal-
pur): Is he the Minister for circus?
He is

Mr. Deputy-Speaker: the

Deputy Labour Minister.
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Shri Yashpal Singh (Kairana): Section 2(S) of the Industrial Dis-

There is still plenty of time at your

disposal. Some more Members could
speak.
Mr. Deputy-Speaker: The hon.

Deputy Minister wants about 20 to 25
minutes. Then, I have to give some
time for Shri Nambiar also for reply.
The debate on this Bill has to con-
clude by 3.30 pm.

Shri R. K. Malviya: I am happy
that my hon. friend Shri Nambiar
has brought the grievances of the cir-
cus employees to the notice of the
House. Probably, while moving the
Bill for consideration, he did not
know that as in the case of other em-

ployees in other industries, the em-
ployees in the circus industry  aisc
were very well protected. In  his

opening remarks he had stated that if
these circus employees were found
protected under the existing legisla-
tion, he would not press his Bill.

1 shall proceed clause by clause and
show how these employees are cover-
ed by the existing labour legislations
and absolute protection is available to
them as for the other employees.

Unfortunately, the circus employees
are not organised. Only very recent-
1y, I think, a month or two back, for
the first time, they had registered a
union, and after registration, some of
the circus employees came to the
Ministry and ventilated their griev-
ances.

I shall point out presently how the
various clauses of the Bill are cover-
ed by the provisions of the existing
Labour Acts, and I shall do so tak-
ing the clauses one by one.

Clause 3 of the Bill seeks to provide
that an employee of the circus estab-
lishment should be treated as a work-
man within the meaning of section
2(S) of the Industrial Disputes Act,
and he should be entitled to all rights,
privileges and obligations thereof.

putes Act reads as under:

“Workmen ‘means’ any person
(including an apprentice), em-
ployed in any industry to do any
skilleq or unskilled, manual,
supervisory, technical or clerical
work for hire or reward, whether
the t‘erms of employment are ex-
press or implied, and for the pur-
pose of any proceeding under this
Act in relation to an industrial
dispute includes any such person
who has been dismissed, or dis-
charged or retrenched in connec-
tion with or as a consequence of
that dispute or whose dismissal,
discharge or retrenchment has led
to that dispute.”.

The employees of the circus
lishment would be covered by this
definition and deemed as workmen
for the purposes of the Act.

estab-

The term ‘Industry’ as defined by
sub-section (j) of section 2 of the In-
dustrial Disputes Act reads as under:

“‘Industry’ means any busi-
ness, trade, undertaking or call-
ing, service, employment, handi-
craft, or industrial occupation or
avocation of workmen.”.

This definition has been put to
scrutiny by courts on many occasions,
Thus, the term has a very wide
concept and would cover the circus
establishment as well, for, a circus
estblishment would constitute a bu-
siness or an undertaking or a calling
of employers within the meaning of
this clause. The distinguishing
feature of an industry namely the
production of goods or the rendering
of services by the co-operaticn bet-
ween capital and labour or between
employer and employee in a direct
manner would be satisfied in the case
of the circus establishments. As
such, these establishments wculd
already  fall within  the scope
of the Industrial Disputes
Act, 1947. The question of extend-
ing this Act to the circus employees
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does not, therefore, arise. If, how-
ever, any practical difficulty is
experienced, Government would con-
sider the matter further in consulta-
tion with the State Governments.

Shri Nambiar: If necessary, an
amendment can be brought forward
later,

Shri R. K. Malviya: The State
Government: have enacted legislation
to regu'ate the conditions of work
in shops ang establishments. The
definition of the term ‘establishment’
embraces inter alia, theatre or other
places of public amusement or enter-
tainment, and includes such other
establishmentg as the State Govern-
ments may by notification in the
official gazette declare to be an
establishment for the purpose of the
Act. Thus, the State Governments
are fully empowered to enforce the
statutory provisions to regulate the
conditions of the workers employed
in circus companies, if it is necessary
to do so.

The various objectives embodied in
the draft provisions of clauses 4, 5, 6
and 7 of the Bill are already being
achieveq under the various Shops and
Establishmentg Acts enacted by the
State Governments. The provisions of
the Bill are discussed below with re-
ference to the Delhi Shops and Estab-
lishments Act. These Shops and Estab-
lishments Acts are there in every
State, angq it will not be possible
for me within the short period to give
details of every State enatcment, but
let us take the Delhi Shops and Estab-
lishments Act as the model Act and
examine the provisions of this BiR in
the light of that Act.

Clause 4 of the Bill provides that
the mangement of the circus estab-
lishment should maintain a muster-

roll, showing the names of all the
employees employed in it either
temporarily or permanently. Rule

14 of the Delhi Shops and Establish-
ments Rules, 1954, provides that every
employer shall maintain a register of
employment and wages in Form G.
particulars about hours of work,
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interval for rest wand meals, hours

worked with the employees, overtime,
casual or sick leave availed, privilege
leave, remunerations due, deductions
and payments of wages in respect of
such employees are to be given.

Clause 4 of the Bill also provides
that the muster-roll should be open
to inspection by the labour inspector
of the State Government in whose
jurisdiction the circus establishment
in then engage in private and public
shows.

Shri S. M. Banerjee: Is circus nut a
Central subject? It is not 3 theatre.

Shri R. K. Malviya: It is an establish-
ment for entertainment.

Section 35 of the Delhi Shops and
Establishments Act provides that it
shall be the duty of every occupier
of a shop or establishment to provide
for inspection of all accounts or re-
cords required to be kept for pur-
poses of this Act and to give any
further information in connection
therewith as may be required.

Clause 5 (1) of the Bill provides
that no employee of a circus estab-
lishment should be required to work
in excess of 8 hours a day or 48 hours
a week.

Section 8 of the Delhi Shops and
Establishments Act, 1954, provides
that ‘no adult shall be employed or
allowed to work about the business of
an establishment for more than 9
hours on any day or 48 hours in any
week and the occupier shall fix daily
period of work accordingly’.

Shri S. M. Banerjee: That is true.
But has he ascertained that inspectors
who go to check whether somebody
wag working more than 8 hours do
really check? What happens is that
they are given a circus pass and they
just sit inside and see the circus,

Shri R. K. Malviya: But the pro-
vision is there. If the Inspector is
not able to do his job properly, a com-
plaint may be made and it will be
looked into.
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Clause 5(1) of the Bill also provides
that no circus employee shall be re-
quired to work in excess of 8 hours.
Clause 5(1) of the Bill also provides
that for every additional hour of work
an employee should be paid an amount
equal to double the normal rates
treating it as an overtime work.

15.00 hrs.

Sections of the Delhi Shops and
Establishments Act provides that ‘any
person employed on overtime shall be
entitled to the remunerations for such
overtime work at twice the rate of
his normal remuneration calculated by
‘the hour’. For purposes of calculating
the normal hourly wage, the day shall
be reckoned as consisting of 8 hours.

With regard to time, cl. 5(2) of the
Bill provides that in the case of em-
ployees under training, the hours
spent on training should be counted
as hours of work. Sec.2 (7) of the
Delhi Shops and Establishments Act
defines employee as ‘any person em-
ployed whether directly or indirectly,
about the business of an establishment
for the owner or occupier thereof,
even though he receives no reward
for his labour, and includes for the
purpose of any matter regulated by
this Act, a person discharge or dis-
missed whose claims have not been
settled in accordance with this Act,
and persong employed in any factory
‘but not governed by the Factories Act,
1948’. According to this definition.
the trainees can also be treated as
-employees and hence the provisions
regarding hours of work etc. automa-
‘tically apply to them.

Clause 5(3) of the Bill provides
that the time spent by the employees
on rehearsal exercises should be coun-
ted as duty hours. Sec. 2(14),
of the Delhi Shops and Estabiishments
Act defines ‘hours of work’ or ‘working
hours’ as the time during the persons
employed are at the disposal of the
employer, exclusive of any interval al-
lowed for rest and meals and ‘hour
sworked’ has a corresponding meaning.
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Thus it will be seen that the interval
allowed for rest ind meals only is
not treated as working hours and all
other time during which the persons
employed are at the disposal of the
employer, including time spent on re-
hearsal exercises is to be treated as
working hours,

Clause 6 of the Bill provides that
an employee when not on duty should
be free either to stay in his respec-
tive camp in the circus tent or to
move about outside the tent without
let or hindrance by the management.
There is no specific provision in this
regard in the Delhi Shops and Estab-
lishments Act but when the hours of
work have been prescribed, the free-
dom of movement to the employees
after duty is implied. Moreover, if
the circus employers deny freedom of
movement to the employees not on
duty. they render themselves liable
to action under the provisions of the
Indian Penal Code relating to wrong-
ful nrestraint and wrongful confine-
ment (sections 339-342 IPC).

ClL 7(1) of the Bil] provides that no
management should employ a child
below 12 years of age. Sec. 2(2) of
the Delhi Act defines ‘child’ as a per-
son who has not completed his 12th
year of age. This has been dealt with
by other speakers also. Sec. 12 of the
said Act provides that no such child
shall be required or alloweq to work
whether an employee or otherwise, in
any establishment no#withstanding
that such child is a member of the
family of the employer. Thus, an em-
ployer cannot even employ his own
child in the industry.

Cl. 7(2) of the Bill provides that a
circus establishment employing child-
ren in the age group of 12 and 18
years should do so after securing
written consent from the parents of
the said children and el. 7(3) provides
that monthly wages and allowances
due to the said children should be
sent to their parents every month after
deducting the expenses for boarding
and lodging as admissible under the
terms of employment.
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There are no similar provisions in
the Shops and Establishments Act.
The Factories Act also does not pro-
vide for such a thing. Therefore, it
is not advisable to single out the cir-
cus employees for special treatment as
envisaged in the Bill. When there is
no provision, it is very clear. All
labour legislation have to be on par.
If employment of children is allowed
in this case, as my hon. friend wants,
then that provision may have to be
made in other Acts—which is not de-
sirable.

Sec, 2(34) of the Delhi Shops and
Establishments Act defines young per-
son as a person who is not a child
and hag not completed his 18th year
of age. The young persons have been
given protection by sections 13 and 14
of the saig Act in regard to hours of
work. Sec. 13 provides that no young
person shall be required or allowed
to work ebout the business of an estab-
lishment for more than 6 hours and
that no young person shall be employ-
ed continuously for more than 3%
hours without an interval of at least
¢ hour of rest for meals and spread
over shall not exceed 8 hours of any
day. Sec. 14 provides that no young
person shall be alloweq or required
to work as an employee or otherwise
in any establishment between 9 p.m.
and 7 &m, during the summer season
and between 8 p.m. and 8 a.m, during
winter season. Since circus is not ex-
cludeq from an establishment, these
provisions apply to the circus industry
as well,

Clause 8 of the Bill provides that all
employees should be entitled to 15
days casual leave and 30 days full
leave every year.

Sec, 22 of the Delhi Act provides
that ‘every person employed in an
establishment shall be entitled—(a)
after twelve. months of continuous
employment, to privilege leave with
full wages for a total period of not
less than fifteen days; (b) in every
year, to sickness or casual leave with
wages for a total period not exceeding
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twelve days. These are the provi-

sions made for leave,

Clause 8 provides that a register
showing the leave account should be
maintained by every management and
kept open for inspection by the Labour
Inspector at any time during the
normal working hours of the circus
establishment.

The employers are required to main-
tain a register in Form ‘G’ under Rule
14 of the Act. This form contains
adequate provision for the mainten-
ance of accounts of casual or sickness
leave. ~

Clause 9 of the Bill provides that
if personal injury is caused to am
employee by accident arising out of
and in the course of his employment,
his employer should be liable to pay
compensation in accordance with the
provisions of Chapter II of the Work-
men’s Compensation Act, 1923,

Persons employed in a circus draw-
ing monthly wages not exceeding Rs.
500 are already covered by the Work-
men’s Compensation Act. vide item
XXXII of Schedule II of the Act.
There is no vagueness about this en-
try, and it affords complete protection
of the Act to circus employees. The
circus employers are already liable to
pay compensation in accordance with
the provisions of Chapter II of the
Act.

Shri Nambiar hag stated that he has
got cases in which no compensation
was given, and there is no possibility
either. This fact has also been refer-
red to by other hon. friends. If Mr.
Nambiar or other friends bring these
particular cases to our notice, the State
Governments concerned can be asked
to look into the matter.

There is one important privilege
which has been given to the workers
with regard to compensation. The
shifting of a circus from one place to
another does not mitigate the liability
of the employers as the venue of pro-
ceedings under the Act is before the



12589 Protection,

[Shri R. K. Malviya]

Commissioner for Workmen’s Compen-
sation, who has jurisdiction in the
local area in which the accident oc-
curred. This is section 21 of the
Workmen’s Compensation Act. But
there is also provision for transfer of
proceedings from one commissioner
to another. Apart from this, the Act
also provides that appearances or ap-
plication to be made before a Com-
missioner may be made on behalf of
the claimant by a legal representative,
an officia] of a registered trade union,
a Factory or Mines Inspector or any
other authorised person. This is sec-
tion 24 of the Act,

The Act already containg safeguards
against squaring up the question of
compensation, as section 17 provides
that any contract or agreement where-
by a workman (or in case of death,
his dependants or any of them) relin-
quishes any right to compensation
shall be null ang void. It comes to
this, that even if the employer set-
tles the claim with the relatives or
the dependants of the man injured or
killed, that amount cannot- be taken
into consideration unless it is settled
in the presence of the Commissioner,
and if any amount has been paid, it
becomes nul] and void and a second
claim can be filed before the Commis-
sioner for recovery of compensation,

Clause 10 of the Bill provides that
payment of compensation in respect
of an employee whose injury has re-
sulted in death, should be made to
his or her parents or next kin.

The mode of payment of compensa-
tion of s deceased worker is already
laid down in the Workmen’s Compen-
sation Act. Section 8(1) of the said
Act provides that no payment of com-
pensation in respect of workmen whose
injury has resulted in death shall be
made otherwise than by deposit with
the Commissioner and no such pay-
ment made directly by an employer
shall be deemed to be a payment of
compensation. Section 8(5) of the
said Act also provides that compensa-
tion deposited in respect of a deceased
workman shall apportioned among the
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dependants of the deceased workman
or any of them in such proportion as
the Commissioner thinks fit or may,
in the discretion of the Commissioner
be allotted to any one of the depen-
dants.

Certain other points were also raised
which are not covereq by the Bill.
The work of persons employed in a cir-
cus is no doubt of a hazardous nature,
but this 1s the very reason for the
existence of this industry. To ensure
that the compensation is available in
a mishap, the employees have already
been brought within the purview of
the Workmen’s Compensation Act. It
seems, however, that some safety mea-
sures compatiable with the nature of
the industry are taken by the com-
panies, as it is in their own interest
also to ensure maximum safety for
their employees; otherwise, they will
have to pay not only compensation,
but also suffer from loss due to dis-
location of programme,

This Ministry is not concerned with
this subject. This is the concern of
the State Governments. If specific
cases of lawlessness are cited, they
can be brought to the notice of State
Governments, and they will definitely
be asked to take action.

There was a point raised about ths
education of the circus employees. It
was said that they are illiterate, they
cannot know their wages. Shri Nam-
biar said that somctimes they are
paig only Rs 30 or Rs. 35 whereas
the record shows Rs. 200 or Rs. 300
But the actual conditions are vecy
different. It is not a fact that every-
body in the circus industry is illiterate.
There are other persons who can help
the illiterate person. The only diffi-
culty is that of orgznising the work-
ers of the circus. I may submit that
all these troubles which have been
instanced by Shri Nambiar and other
friends are due to the unorganised
state of trade unions in the industry.
Some of the circus employees had
come to me. If Shri Nambiar or
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others bring to our notice any com-
plaints, I asure hon. Members and the
House that we will look into the gri-
evances,

The provisions of the Bill, as I have
stated, are covereq by existing legis-
lation. The clarifications that I have
offered, I think, should satisfy him,
and I hope he will not press the Bill

Dr. M, S, Aney (Nagpur): I want
to ask ohe question of the hon, Min-
ister. Circus consists not only of ths
employees and the employers, but the
animals also. Is there anything in the
law to see that the Prevention of
Cruelty to Animals Act applies to the
animals which are in the circus?

Shri Raghunath Singh (Varanasi):
Shri Nambiar has forgotten it.

Dr. M. S. Aney: I would like to
know if he has anything to say on
that,

Shri R. K, Malviya: I think they
are taken care of properly, Otherwise,
the circus is going to lose the business.

Shri Brij Raj Singh  (Bareilly):
There is no point in thinking. Is it
provided in the Bill or not?

Shri R. K. Malviya: Shri Nambiar
has not made any mention about the
animals,

Shri Nambiar: I am grateful to
the hon. Deputy Minister of Labour
for giving the reactions of the Gov-
ernment for every provision of the
Bill. With regard to the applicabi'ity
of the Delhi Shops and Establishments
Act which he considers to be the model
legislation for such purposes, he should
see that such a legislation should be
brought into being by all the States
80 that the same provisions may be
available for the employees all over
the country.

Shri R. K. Malviya: For clarifica-
tion I say that every State has got
this Act. I have taken the Delhi
Shops and Establishments Act because
if I argued about the other Acts, it
will take a long time.
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Shri Nambiar: If notifications are
necessary for bringing this industry
vnder such Act, that possibility may
be examined and the States may be
instructed to notify,
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Shri R. K. Malviya: There is no
necessity for any notification.

Shri Nambiar: then, I take it that
the hon. Deputy Minister promises
and assures that without even suci
notifications, it comes into operation,
for which also I am thankful to him

There has been some misunderstand -
ing of what I said. It is not my inten-
tion that circus industry must be de-
rrived of children. My point was
that though children below 12 years
of age were employed, there was no
protection to them. For instance, des-
titute children from Kerala are
brought andq made to stay in tenis
which goes on shifting from place to
place. What js the protection that
law offers to these children? If hon.
Deputy Minister feels that any provi-
sion of the existing law gives protec~
tion to them, I shall be the happiest.
If you cannot protect them by law,
you will have to ban the employment
of such children below 12 years of age
and protection should be given to
children between 12-18 years of age.
The hon. Minister said that he could
not guarantee any protection to child-
ren below 12 years of age. There is
a Jacuna in that respect and it is for
Government alone to decide how it
could be removed.

Shri R. K. Malviya: There is some
misconception in the mind of my hon.
friend. The Employment of Child-
ren’s Act definitely provides that chil-
dren below 12 years should not be
employed in any industry. My hon.
friend can take advantage of that pro-
vision and also move for banning
children below 12 years being em-
ployed in the circus industry.

Shri Nambiar: While what the De-
puty Minister says is reassuring, 1
ought not to be accused that I am
provoking some sort of an actiom
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whereby the circus industry will be
at a disadvantage because it wili be
deprived of the service of children;
I should not be attacked in that way.
Mr. Manoharan said that this industry
cannot have al] its glamour, etc. if
small children are not there to do feats,
If what they are doing is illegal, as
per what the hon. Deputy Minister
says, that illegality must be stopped. If
by doing so the industry is going to
be affected adversely, Government
should come to the rescue of that in-
dustry and to help them. I could
suggest how Government. could help
them, just as, by exempting them from
the operation of entertainment tax,
by giving them other facilities. My
purpose was never to do any harm to
the industry and I made it clear. It
is an industry which is built by the
private sector and poor people had
to suffer untold hardship to build an
industry of that type and our circus
industry is second to none, in any
part of the world. That is a great
achievement and this industry must
flourish. Therefore, whatever lacuna
is there, it may be removed so that
these employees are protected.

The hon. Deputy Minister said that
where compensation was not paid he
would go through those cases brought
to his notice ang we shall certainly
bring to his notice. But any lapses

by way of time may be condoned by
him.

Shri R. K. Malviya: The hon.

Member has to apply to the Commis-
sioner direct.

Shri Nambiar: We will represent
these cases to the Labour Commis-
sioner concerned. But there is the
time factor. No circus employee
knew that he was having the benefit
of all the labour laws. Even I could
not find out whether they would come
under the provisions of these Acts.
That difficulty should be removed and
the employees should be helped. T
am however satisfieq with the reply
given. But there is this difficulty.
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Certain lacuna still remaing in the
labour legislation ang the hon. Deputy
Minister should bear with me if I
press the Bill for a voice vote. I
shall certain]ly bring the cases to his
notice and shall offer my fullest co-
operation in this respect.

Mr. Deputy-Speaker: The questiom
is:

“That the Bill to protect the
Circus employees by bringing
them under the operation of the
Industrial Disputes Act, 1947 and
the Workmen’s Compensation Act,
1923, etc. be taken into copsi-
deration.”

The motion was negatived.
|

1528 hrs.

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL

(Amendment of sections 3 and 5) by
Shri Raghunath Singh

Mr. Deputy-Speaker: I have to
inform the House that the following
communication dated the 23rd April,
1964 addressed to the Secretary, Lok
Sabha has been received today from
Shri Satya Narayan Sinha, Minister
of Parliamentary Affairs:

“Having been informed of the
subject matter of the Salaries
and Allowances of Members of
Parliament (Amendment) Bill,
1964 introduced by Shri Raghu-
nath Singh in Lok Sabha, the
President has been pleased to
recommend under Article 117(3)
of the Constitution, the considera-
tion of the said Bill.”

“I am to inform you that it is
not proposed to advise the Presi-
dent to recommend the moving of
amendments Nos. I and No. 4
sponsored by Shri C. H. Mohd.
Koya and Shri M. K. Kumaran
and Shri Kashi Ram Gupta to
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amend the Salaries and Allowan-
ces of Members of Parliament
(Amendment) Bill by Shri Raghu-
Nath Singh, This may kindly be
brought to the mnotice of the
Speaker, for in the absence of
President’s recommendation the
amendments cannot be moved
under Article 117(1) of the Con-
stitution.

It may also be brought to the
notice of the Speaker that the
proposed amendments attract the
Provisions of Article 110(1)(a) of
the Constitution as well as
Article 274 of the Constitution.”

Shri Kashi Ram Gupta (Alwar):
I have sought the Prisident’s permis-

sion for my amendments. I think it
has been received.
Mr. Deputy-Speaker: It has not

been received.

Shri Raghunath Simgh (Varanasi):
Sir, I beg to move ... (Interrup-
tions).

Shri Priya Gupta (Katihar): The
poor Central Government employees
are asking for allowances. . .

Shri S. M. Banerjee (Kanpur): Sir,
on a point of order. This Bill cannot
be moved.

Rule 69(1) says:

“A Bill involving expenditure
shall be accompanied by a finan-
cial memorandum which shall
invite particular attention to the
clauses involving expenditure and
shall also give an estimate of the
recurring and non-recurring
expenditure involved in case the
Bill is passed into law.”

My submission is only this. The
financial menforandum is attached
and it says:

“The provisions of the Bill if
enacted would involve an addi-
tional expenditure of approxi-
mately Rs. 13, 50,000 in Daily
Allowance and approximately
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Rs, 9,00,000 on account of increase
in salary. It is difficult to assess
expenditure on account of the pro-
vision of intermediate air jour-
neys; it is, however, likely that
an expenditure of about
Rs. 10,00,000 may have to be incur-
red on this account.”

My submission is that the rule
clearly provides that the financial
memorandum shall invite particular
attention to the clauses. Since the
clauses have not been mentioned
here. I feel that this requires amend-
ment by Members, or, the Bill cannot
be moved unless as the clauses are
mentioned in the financial memoran-
dum.

The second point is this. As anno-
unced by you, the sanction of the
President has been obtained only on
the 23rd April, 1964, if I heard him
aright. It means that the sanction
of the President was not obtained at
the introduction of the Bill. It is an
after thought. I would like to know
who is responsible for not getting the
sanction in time. For these two rea-
sons I feel that the Bill should not be
allowed to be moved.

Mr. Deputy-Speaker: The financial
memorandum has been given in the
Bill. The clauses have also been given.
1 think the provisions of the rule
have been complied with. So far as
the other point is concerned, it
requires sanction only to the consi-
deration stage. Now, we are at the
consideration stage, and the Presi-
dent’s sanction has been obtained.
There is no point of order.

Shri S. M. Bamerjee: You have
correctly mentioned it but you have
not read the other part which says:

“Provided that where a clause
in a Bill involving expenditure
is not printed in thick type or in
italies. . .”

I have relied on rule 69(1) and not
on rule 69(2).
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Mr. Deputy-Speaker:
clauses are also in thick type. The
rules have been fully complied with.
I have given my ruling.

Shri S. M. Banerjee: More time may
be given.

Mr. Deputy-Speaker:
different matter.

That is a

Shri
move*:

Raghunath Singh: I beg to

“That the Bill further to amend
the Salaries and Allowances of
Members of Parliament Act, 1954,
be taken into consideration.”

Iqrens wgigw, ¥ 59 fagas w7
Jofeas F7¥  gT 929 &1 T s
9gaT § f7 gwd wRdw §Eg W
T o UATSrE AT qaT faear § 98
Ffaar 1 fdt s ww FIR A FAR
T § v gfn A7 et gug & T@Y
faerar 1+ F oo w0 &1 AT IR
TH ¥ T AEATE | TeA F FIAT qe7
AT &) AATE | FARTH wwZ F ggedl
F1 9fq AM@ oc0 TqAT fAwaT § )
( (Interruptions). ) 1w ¥
fo¥ FTAT Afq WA, qetdT ¥ oo
oo wfg @ 7 Adew ¥ a7 fF
TF BT A7 3 §, Fa9 30 Hw qvaT ,
I FT qieardiz & Jead &7 wfq aw
Lo o TTaT faewer &, To Fo A FTT ATH
FTOE  F 97 F) Fa9 FAQ A
q8¥Y¥ Tqur fq wrew fasar § |

o W AT LW FT g4 | e
¥ dag ¥ el ¥ wfa wiw wyo
s fowar &, U §  £50 wwv
sfa amg famar &
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[DR. SAROJINT MAHISHI in the Chair]

ATIATF B2 B2 AWM &1 & |
& I £© IGIN A1T F HHA TG
AnEAT § | awfaaw § 445 ¥ gl
F qqoo T fa @@ fawar g,
FRREAETCFAT § QS SIAT ST HAT
sfewm faaar g

it fim v ;. Fafqam § wage
a1 fraar faaar &, o agr #7% war
@ g ? '

off qomd : (fram) -
@1 HAT @
JETATERY E

7zt frara
MT HT HI4T G

=t AT Tqg ;. I qET E FioW0w
1T 8Y 'V W AT &, & A wrew
QAx fag | Unterruptions) .goiyey ¥
TEE wm fuNifesw ¥ w=adt Y
Yooo &7 YT w1y fasrar & wwal-
AT H Qoo Trar S Wi foerar &
AT 5T § 304 3ooc  sfy 7y
faeran R 1

TEF AT A g 3aT § mipea-
1 § IT FT F A9 £ SIEW 27
TEATE | T AN T I wawarag;
et & fl 7 q9QE AR uweE
qR & | 717 3§ £F AT § Yoo Fo
afa arw fmar € w9 wgAr wfw
fat ST vArEE, g § 300 wEAT
afT A AR W WAy T e
IR NRT H 300 FYTT AT Wi AT
BY AT AT oY YA gIEE & AWK
W T I oeew, dw
M x gw @ F e
v g &, o e Tei wavae ¥
Tl #1 Yoo TwAr 3fY AR WK

*Moved with the recommendation of the President.



12599 Salaries VAISAKHA 4, 1886 (SAKA) and Allowances 12600

Qo 7T 3T wersw faear ¥, wv
FTIHIR # 300 &Tar Wfg TE AR
9w TTAT T wATIT 1 (Interruptions.)

st TdwE @ () T
g AR 9= 1T ] Gaaw w5 STE
Y F¥ FIWw T

Shri Koya (Kozhikode): I rise to
a point of order.
et wgtew - A9 ga Aol
T & wvew oy S F7 YR AR

it TR (F7AT) : 7G A
AT 7 T AT A AT IAAC?

Maharajkumar Vijaya Ananda
(Visakhapatnam): On a point of order.
Those who are not inclined to accept
this need not draw it. (Interruption).

M WgArg fag ;3@ A
srefaar } OF a3 1 afaErie §
TF FAU fadAqr e, OF QAT zrgfaee
fertar &, TF dYo To faery § % 3T
& WA A &7 @T P g

W }, 9 fF oF 937 Ser av
M ¥ Faaoy ¥ fag oF w2 faaar §
aF froqo fasar &, TF @A fae=r &
N q9 T ITH QT A
AT T

w3 ¥ o Y 98 9T A g
e sfiaTee gw & F4 ew § 5
AT T AR waT qgrar s &
T Qi #7 aga fAl § e
ey o A § P A i
aF a4 frer | g 3, FE-
O T N FT T, FT
A faaet sfs &7 day et Fa Ay
T & AR gt T a9y Afeww 4
" ga? gAY gaw a9 fewwa 7@ @
fr g% < qudafandz @y Ty &1

of Members of Parlia-

ment (Amendment) Bill
ST WSAT FT A AT Jo Fo, FATALT AT
I F+ AT AT A, o7 5 B qoT &
Tgt saHT W & PRl W % orfarae
¥ A= oar T AT § g g ¥
FfET F79 & WEHT FT TG AN A
Fafer e & smw g A §oT fKa
AT &, TEHT & wTA § 97 frw
Eamas g A F o fa ww § v
AT X AW & Tgi, AT foF «OrF quT &
T §, FTEAquET ¥ o Y A ALY
ATADT 7RI &1 &7 & &7 J 04T
qY EAAT WU EEAT 1 IF AR M@
3G fr @ 912 § gAew B AR
4T § g ¥ W ¥ @
F=ATE ¥ A7 T AV EH FIH FL AR §
R gF Nifaqsiz # 3F & FTH F34T
AR A< §F HIAT GHT §AT AT AIAT
FEEEEY & W g O @Y &% &y
I T AT o To FT J&L T@AT
1fgq | 39 vt F @g & @ T
faw #1 Sufera T § o) & o
Fvar g i wee aa=r fed waer
F aror G T wwr faw Ty
T afcF gsNE T gFE FE
g=a% 98 & % oY oFY are e &
THTT 19 TG0 99 TFaT ¢ | g
T § W 7 gW AW qQWo To
oo q@ FF Fgi oy §, TR A
e § Fw § A wR g ¥ ag
T F AT 5 gw @l wwe
T IARTT F1 F § frang WK
ST Q7 FAT i # ¥ fag
g QY 7g W& Yoo ¥UY #t qAEETE
A T TF AT FAr 7 forerefy
g, T ATH L T F AT gA AN
FT AT FEGTEE J A TH FA
TLAT & T gH FT QI AT TV
AR T 9@ ¥ TR o g
T afge (gERee)

TF WANT TR ARG 6T
Riiscll
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St g fag oW e
ANFG F79 ¥ fag 729 § Afew A
¥ fag g7 dm wEga W@ § AR
&9 B A1F0 G Paer 8 ey

T WA geed v oarg aw
oTEy |

=t g fag : IF § g
g5 E AR FB A S aFar g1 F AR
sar g R @ faws N e F
TR I9feq FIaT § WX AT Far
£ 5 a3 o o o

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Salaries and Allowances of
Members of Parliament Act, 1954,
be taken into consideration.”

There are two amendments. The first
amendment by Shri Ram Sewak
Yadav and Swami Rameshwaranand
is ruled out as frivolous. I will read
the amendment:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 15th March, 1967.”

So, it is ruled out as frivolous.

Is Mr. Banerjee moving the second
amendment?

Shri S, M. Banerjee: Yes. I beg to
move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 10th August,
1964”.

= fra & : 5w “fraea” WS wT
et @ 7 woww g @ 7

&l TIEE mEE@  (FTE )
TR AT FTH wefY Y frvia e
Fmsavda. ...
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Mr. Chairman: It is quite obvious.
He cannot challenge the ruling.

Fraz AW & A AT € 5 AT
9 @ ¥ T I FHQ T w9
FIfF W g ¥ &7 IFT I W9
FRATT TIFA AT & 1 9 I o A
' T ATy 3 AR & A #Y 9% Fw
q e

Y TTAYATE AT : A CF SqG4qT
wTOYW O ...
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Mr. Chairman: The ruling of the
Chair cannot be challenged.

Shri S. M. Banerjee: Before the dis-
cussion started, I gave a motion that
as many Members want to speak, the
time may be extended. That motion
should be placed before the House
and the time should be extended by
an hour.

Mr, Chairman: If there are more
Members who want to speak, we shall
consider at the right time.

Shri S. M. Banerjee: You may just
ascertain how many Members want to
speak.

Mr, Chairman: It is not necessary
at this stage. At the proper stage,
of course, the motion may be moved
and put to the House. (Interruptions).
I learn that at 2.30 Mr, Banerjee him-
self moved that particular motion
that this particular report be adopted.

Some Hon, Members: Shame!

Mr. Chairman: If more members
want to speak, the motion may be
moved at the proper time and put to
the House.

Shri Daji (Indore): I want to make
a solemn appeal to the House. We
are discussing this Bill about our own
selaries and allowances. Let us dis-
cuss it in a good atmosphere. Let it
not go out in the country that we
were shouting at each other and
entering into frivolous arguments. If
there cannot be decorum during this
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discussion we shall be holding our-
selves up to ridicule. We shall hear
each other patiently, argue without
imputing motives and come to a con-
clusion. Why should there be excite-
ment?

Mr, Chairman: That is the opinion
of the whole House. Shri Vidya-
lankar.

it Wo o faamrerwre : (frn-
q3) : wafT wAERAT, 98 9% &9
fasr & gIE 1 arc® g {39 @@
§ AR Y §% W I A G fag
¥ wa &, o gng &1 S=ie fa®
firar &, S qae i &1 § SE
&3ar g | dfeT & gaa § fr faw
TFT T 39 faa & o fAa SR W
£ o g q@ F9 91 W] §, 9W 99
g} W F g & AR A ;A AR
N T IR WEAT E;, IR
IqFET WY G T@AT e | T8 W
g AT A7 AT §Y AT & T
B W QT & UF FEE A OO
F I &, AR g & IR
Wt & gw &g € 9 A0 § s
B AT &, IT W IF AT X IV
ST LATALAF AT FAT ey
¥ < MfF g7 F 7 & 99T qAar
qX AT 4T IT & | AT IF ST
F FIX I3 I TNT FT g7 R/ &
¥ T T A a9 aF § gwAar §
fr o0 9=y } #1E g9 q7g Fr A7 M
T FAY wifew 1 gy § guwar §
fFamE @aw & f5 it g W
e oA e fog 7 wRT, WIS
WAl & gra § ot e & ot a@ay
aifs® § fr agr ® ¥=E A WA
AT AR A FTH FIAT TSAqT & T
g wW W ok e & @
T T g, § wrwen g wfawa
T T 837 F O § SN aga wAR
g & M 37 FY T e v
Safs I I FRATET ¥ o qrw

VAISAKHA 4, 1886 (SAKA) and Allowances

12604
of Members of Parlia-
ment (Amendment) Bill
& o 7gr #1 W @3t 5 J@r
R ST HIAT TRATANNE A, AfFT
W@ qum A9 3 AR F awaar §
fF g% SHoT FY AEATHT ST U
%39 §T AR 78 A gu fF ogmR
W ¥ ag wiEF arEl 7 @ ¥
AT TET & FF g & T gre F
AT FAT 8, FIAQ R qwFq &
wgarg & gt &, gwfeg gur wegw
w7 g, fF v faw 9t for & e
gena g1 gq i, § qar www g R
T 3@ g ST fa= oot o 7 w9
MfET | & 39 a1 F fawras =
anfee fF 99 9% g S foawmal a1
HfE AN ARy fawrag aw@r a7 §,
T F q5A1 g TS A1 AW g
don & sz fefegsqe #, 72 &Y
FAIT F AT R faFwad § w7 I%
7g 937 99 fosdl FT W A IR
T IF X TF TE& FT BT I &7
Fiforw 7 FTT Afew 1 & ww E
& g wrRT T S & At § awmr
g e ot q7ar & < g, s ¥
sfafafa 31, 3= afk awehi® I &1
oIFr WY a7 S§ I ¥ fay wag
qE T TET AR 9T IR ISTET
g AT gaF qE ¥ I WAL 3T
feq 1 59 3fee & & gamar g 5 ady
AT 7 @ fF 3w ag & faw &7 o
fear @y 1 Y 3@ a% 39 faw v
TieT TgeT Ty HIX 3@ &1 ;i g
TE FAT AT |
Shri Daji: Madam, this Bill has
been moved and supported by Shri
Raghunath Singh, I feel a little awk-
ward to ask why, if this was - the
intention of the Government, if this
was the intention of the party in
power, this Bill was not brought for-
ward as an official Bill. Why should
the Government evade the issue?
Why should the Government not face

the country and bring this as an
official Bill? Why was it so
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manoeuvred and brought here as a
non-official Bill with the full support,
not only full support but extra-
vociferous support, of the party in
power as we are witnessing today?
Such support we have not even seen
for some of the most public policies
of the Prime Minister. Even during
the debate on such policies this voci-
ferous support has not been coming
forth in this House. (Interruption).
Have they no patience, Madam, to hear
one who speaks so soberly?

Shrimati Yashoda Reddy (Kurnool):
Madam, I rise to a point of order. I
object to the hon. Member saying that
this has been brought by the back-
door. Even when this was moved in
the meeting of the Executive, the
Prime Minister opposed it. If at all
it will be accepted, it will not be
because the Government brought it
by the back-door but because the hon.
Members here wanted it.

Mr. Chairman: Order, order. There
is no point of order. The hon. Mem-
ber may resume her seat.

Shri Daji: I had pleaded, Madam,
that the Bill should be considered
more dispassionately. It should be
considered in a more cool atmosphere.
Let us discuss it in a dignified way.
Let us not hurl motives at each other.
Let us not hurl words at each other.
That will not do any credit to the
House, to the dignity of the House.

The hon. Mover has mentioned
certain reasons in his Statement of
Objects and Reasons. No one will dis-
pute the reasons that he has given.
No one will dispute that we have to
maintain more than one establish-
ment. No one will dispute that the
prices have risen. In fact, the rising
prices have been one of the major
issues on which we of the Opposition
have always arraigned the Govern-
ment. We do not say that the prices
have not risen. We do not also deny
that in the countries which he has
listed the Members of Parliament get
more. But I would like to put one
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pertinent question. If in Australia,
New Zealand or England the Members
of Parliament get more salary and
allowances, I would like to know what
is the national income of those coun-
tries and what is the per capita income
of the people in those countries whom
we are comparing with a poor coun-
try like India. Sometime back we
had a discussion here and Dr. Lohia
said that the average income here was
three annas whereas the Minister said
that it was seven annas. I would only
remind the House of that discussion.

An Hon. Member:
salary here?

What is your

Shri Daji: I am coming to that.
When you are considering the ques-
tion of an increase in salary to be
given to Members of Parliament,
please do not forget the background
that more than 60 per cent of our
people are living, according to the
Government’s own figures, on a mere
seven annas. It is in this background,
it is from this poor country, it is from
these starving and semi-starving
people, it is from these over-taxed
people whose backs have broken by
the burden of additional taxation
which is continuing and mounting
year after year, that we are demand-
ing more salaries for ourselves.

Madam, may I beg of this House
to ponder for one more minute and
think on this point. Is it not a fact
that we, Members on both the
sides, have failed to impose upon the
Government a policy to stop the rise
in prices. We, Members on both the
sides, have failed to impose upon the
Government a policy to stop the tax
burden. We, Members on both the
sides, have failed to impose upon the
Government a policy of justice to its
own employees.

Only in the beginning of this ses-
sion to lakhs of government employees
the dearness allowance was raised by
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Rs. 2—mia ko ex our bibi ko ek. Now
for ourselves we want Rs. 10 more
per day and Rs. 100 more per month.
Have we any moral ground to ask for
it, even to move this Bill much less
to pass it. Shall we be having any
moral ground to face the people of
our constituency, to face the employees
there, to face the chaprasi of the
collector or the patwari in our own
district or constituency? We in our
wisdom want for ourselves Rs. 10 more
per day whereas we are not able to
give them even Rs. 10 per month
more.

Madam, this Bill cannot be con-
sidered by drawing a parallel with
the salaries and amenities that mem-
bers of Parliament and legislatures in
other countries get. If a Bill had
been brought giving more working
‘amenities to Members of Parliament,
amenities in connection with our work
in our constituencies, we could have
supported it. For example, there is
the question of telephone charges.
Each Member of Parliament may be
given free telephone service in our
constituency. Even free postal service
can be given to us.

Shri Raghunath Singh:
cost money?

It will mot

Shri Daji: Even if it costs money,
it will be for the discharge of our
work for which we are elected here.

Shrimati Renu Chakravartty (Bar-
rackpore): It will not be for putting
in your bank.

Shri Daji: Supposing we want to
write to the Minister representing the
grievances of the people of our con-
stituency, why should we affix stamps
worth 15 naye paise? If such facili-
ties are given, it will really help us
in our work in our constituencies from
which we have been elected. Then it
would have been a different matter.
But to ask for an increase in daily
allowance from Rs. 21 to Rs. 31 and
an increase in salary from Rs. 400 to
Rs. 500 would be not only unjustifi-
able but also immoral and unconscion-

VAISAKHA 4, 1886 (SAKA) and Allowances

12608
of Members of Parlia-
ment (Amendment) Bill
able in the conditions of abject poverty
that prevails in our country today.

Madam, we all know the big battle -
that the working class of Bombay and
Ahmedabad raged over the question
of correction of the cost of living
index. Even the cost of living index
for the common people worked out
by our Government is not correct.
The Government is unable to work
out even the correct cost of living

index. There is fraud in the work-
ing out of this index, so that the
dearness allowance may not be

increased. There is a big conspiracy
between the employers and Govern-
ment which is itself a big employer
employing lakhs of employees in the
railways, postal department and in
the civil service. Even according to
the Pay Commission there is an
increase of ten points in the cost of
living index. Yet we have not given

the required increase in dearness
allowance to the government
employees.

Therefore, if you consider the

whole situation in the country, the
impact of poverty, the failure to hold
the price line, to lessen the tax burden
and other things, I think this Bill
ought not to have been brought. We
are not opposing it in the spirit of
opposition.

Madam, I am pained at the amend-
ment moved by my hon. friend, Shri
More, saymmg that those who do not
want to take more should take less.
If you pass this amendment, apart
from this being discriminatory, I would
only say, please do not try to mock
at the principle of opposition. If you
want to be so devoid of any considera-
tion, if you are bent upon being devoid
of any consideration of decency and
you pass this Bill and this amend-
ment, nothing can be a more monu-
mental shame than this that the majo-
rity can impose on the minority. We
are not going to be bludgeoned by
such mocking amendments. Let the
House remember that we are not
opposing it for opposition sake. We
are opposing it from the principle of
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[Shri Daji]

opposition taken by my hon, friend
Shri Vidyalankar with whom we fully
agree. We agree that this should be
considered dispassionately and that it
should be postponed to a better day
when we can give two square meals
to every Indian.

We have no right to take more. As
Shri Vidyalankar says, being the
representatives of the people, we must
be the first to suffer and the last to
reap the benefit. As the captain of the
ship we must be the first to face all
the dangers and sufferings. We must
set an example, an ideal. Particularly
during this emergency, Madam, this
will be treated as a mockery of the
emergency and the determination to
which this Parliament is pledged.

& o Ao TAAT : AT AZNEAT,
% wgar § 5 ag faw axdoo @
AT A

Shri S, S. More (Poona): Let there
be some time limit for speeches.

Mr. Chairman: There is.

An Hon. Member: Only five minutes.

Shri S. M. Banerjee: In that case,
the time may be extended. It should
be not less than ten minutes.

Mr. Chairman: I will ring the bell
at the end of the time. Then the hon.
Member should conclude ... (Inter-
Tuptions). Order, order. 1 have cal
led Shri S. M. Banerjee. I hope other
hon. Members will give him a pauent
hearing. R SN

st TRAEE q@A (IREHT) ¢
Fag ¥ gy @ wrex § 5 Faw
qg rd | IARY AT Av g TE
ey Y A g s fade
ma@gwﬁm #7 7% faae
fer od | WM AN AT A A
wodl g A A G @ T
Lol
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Y w3 fag (i) <@ fame
¥ T FEU | A AT FEAT § A
qiw fase ¥ € % o |t 2

st ®@o Wlo &l : AW TASAT
g

“That the Bill be circulated for
the purpose of eliciting public

opinion thereon by the 10th
August, 1964.”

T ez FY @ w AT 77 Ffw
gt ®r ¢ fF 28U aF a1 8%k %
TEET Qe w7 faar e 0 #
Fa Iy =TeT & 5 T wWR aaw
s & fae warfa fFar 9 o)
W AT L8eY g% a8 faw fRT gz
2T | fem oy a1y ar gar faa v
AR &3 AT ) T S AS &, gy
A & s fF mfex mw s
AT A A AT T &0

T® WAAE T §F A
R

&Y o WYo FAT : L AT B2
®IT T WY g a1 ¥ I &, Sy
g g arE e 21 A Fare
FW T AT §F T8 N I Y WE
R T g B 9K AT F W
RGN E | AfET T4 F T FE g
g7 ga & fr w93 geer Fr qfoamar
FIT 2| BT I99T FeaT & fF T} Ay
Y AEAS, ¢ A A, §h, A AY
A, AT WA F W L L

=Y Tgma fag - W e Qe

s} Ho Wlo FAST : T ITHMTT
g, O a9 ¥ T8 & W F AQ
frem ST T §, W W% qF e
®E?
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wEN § 1 T ¥ E OF A AW
fas @ grg @ FT TG qra AMgL
ok =g W =fer fF OF T
¥ fAr 97 9@ ¥ By g "wvwer
T 4y ? ¥ S @ Wy a1 S 4,
F wax fefaa =14 a1 | faw s
&Y T wRaR AR fawar ar | & @@
. .. (FEN)

Shri Daji: Mr. Chairman I am con-
strained to remark that there is too
much of noise. If the hon. Member
is not given a patient hearing, the
noise will be met by double noise.
So, I request the Minister to control
the Congress benches, Otherwise
that noise will be met by double noise
from our side,

Mr. Chairman: I request hon. Mem-
bers from all sides to give him a
patient hearing,

Shri Ram Sewak Yadav: Why all

sides? Because the Congress Mem-
bers are so impatient, they are mak-
ing so much noise.

Mr. Chairman: That is why I re-
quest all other hon. Members to sit
down and keep quiet.

& o Hlo a9l : WfEx =W
e 39 faer F71 fa<rg 91 FET TIET
&, IR W9 g7 | Tv T wdr @l
T2 ¥ gAR faa Il o 7 w6 &0
I T A ¥ o qOF ¥ TAT
wF FET ar fF 98 I g9 & fh v
FTOT AW FY wrwedr #2i Frd A
TR UT R A F AT .

ot fafe fas (MRS ¢ A
A IT AR TAAOT ¥ faAm @F
AT W A @l 3w, 98 G %@ &
AT, TTR I3 T |

W Yo Ao wWMN (sEAR)
T ¥ oA

VAISAKHA 4, 1886 (SAKA) and Allowances !

of Members of Parlia-
ment (Amendment) Bill

16.00 hrs.

Shri S. M. Banerjee: I am strong
enough to manage this crowd. I
know that this is an assembly of those
people who have won the elections
cause of the mercy of Birlas and
similar people.

Shri Sonavane (Pandharpur): Sir,
on a point of order. The hon. Mem-
ber has just now said that he is pre-
pared to face this crowd.

Shri Raghunath Singh: He said
“touts”.

Shri Sonavane (Pandharpur): No,
he said “crowd”. Is it in keeping
with the dignity of the Members of
this House?

st A ;. FIT AT FEAT A

I AT FTAER®RATIR A

g

=t go ®Wlo &t : ¥ ;T fux
ot faqfy fry 1 g7 =97 T
R qUH TeAa arfen ®ik 58-
§3z A WTw ¥ 77 a7 fF g
fFrraE ¥dTmd, dmagia .. ..

&t fafe fam 0 & T
qI FTAIE | W9 3T A (7 A ey
Tl faar § AR 387 ¥ A a9 &4
o &

=t THATT W : WY 75 T
T

st fafe few @ & 959 w5
g1 98R ¥ 38w § 3w A, IR
T F AT F7 239 F 3 FFT HiU-
i & foar T v foar & 0 ¥
AT FETE |

ot TS ArEE e ¥ e
a2 & fag 91 F T ;wy T F@gr
@3 &

=t frafe fa s R T E fF
& g5 TANME | & ITF 77 FATE
fF a3 oY T A F qrfad 33
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N WETAE (dT) c fam
fawz o fa=iT fawer A @7 @, 99
T TR & o dr F Fai S
7 S A s v §oar st
faufy Sy &, 99 a9 Y IUT AR
mi= & g afed |« 3w F fafww
WRIT ¥ WA Tl 99§ a8 WY
B N 37 T® FT NRAT FEAT IAHT
AT A TR | AT T wwTAIEal
¥ T € AT W AE wEl FEy Ay
&1 awsr i ¥ e iz ok
Wi & gAar =ifed | s afEst g s,
wmf=r €1 faoryT: S AT 97 Tet
g, IER @ agT & mfa & I A0
ifgd, ST F7 A TG FT TET
¥y =fzd

qATIiE WA ¢ AT T F o
WY i T e feT W ® 1 =y
&1

Y THATT qIq : L& av
a7 @ ¥ A s S8 AT g
TroTHAT 2

&l Wo ®Wro TA&AT : WX fwa =Y
fastfy fay Sft 7 38999 § w2 @@
For @ T gAT .

=1 TRITT AET : A TF FQ
g TrET Ag AR
5t Ho HAlo FAAT : 7 T (F T
ag feadl & s g1 fowr & gF
Y 7l et ATy g AT [@d
g7 § fawmrrE s 73 531§ .
Shri S. S. More: Is he speaking on
the Bill or on himself.

Shri S. M, Banenjee: Please try to
follow something, Shri More. You
are older to me.

APRIL 24, 1964

and Allowances of
Members of Parliament

(Amendment) Bill
Mr. Chairman: The time at his dis-

posal is very short. He should con-
clude soon.
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Shri S. M. Banerjee: My time was
taken up mostly by interruptions.

Mr, Chairman: The interruptions
are also counted against his time.

Shri Daji: That should not be done.
If that is done, I will see to it that
not a single member of the Govern-
ment benches is able to speak. Then,
what will be the result? Therefore,
I am requesting the Chair to keep
order so that the Member may be
able to speak without interruptions.

S5t ®o Wo el : TaT Fewr
AT T g AfEy | &Y 37 @ e
WA TR 97 @ § a1 = a«
R

TR F AT & I W
| g g g St § e
FX qE, FAAT FT AT 9T gEE 2T
AT FE L | STET UET FifE-
TIUAT F FTHN &9F &, A1 § wear
g | ol HT T § AW gIAT 47
#R AR a7 ¥ | 98 =gk, W
1 w9 SEd § 7 wsfan o
¥ fgarw 77 gg | AT F1 @Ex
dT SR T AMTT TN & @I
FAAW § S A F7 4T T agr
g% TEfrm & TR ¥ ga@axi § §a%
TR E |

o7 & o= 98 TE 97 | T
IR ™A qr | IF  gEA
% T @ g A9 wE R
“Appalling poverty in rural
areas. Debts exceed 3,000 crores
Rural households in India are
saddled with debts exceeding
Rs. 3,000 crores. This rather
depressing disclosure is made by
the latest Reserve Bank survey
of rural indebtedness.”

An Hon. Member: We have read it.
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&Y "o ®io Al : g7 WA TS
TRE T RTTRI A &1 @I E
TaTa @y wfas § ) AfFw Sws T
aq oz ff dw ® f g fegmm
& Ha9 IT Yo—Yo W IT UF FUT
At #F ¥ F Y fFogdy & faw
I FEw AT AT faA SET Eoar
A TN A TS BT T AT £
AfF & 37 7=T FT &A= IT 0 FAT
g1 5 FAT AT freaa oefea
& AEw g Fawt e @ @
o A FT qIEAT § ) ATS S A
WTEIT AR T F O, gArd #rad,
qEA WL 9T, IT e 7R, foed gu
FeA gU, AfFd ¥ 0 BT OIS 7%,
WA W @S, W I T
¥ fad w94 337 of W@ 3, T AW 0%
W ER % gRTO qATE qerd
ST, A7 4 T IAFT @AY AR IR
€ T GEM ¥ Y UF AIGE qATF
&Y grr 1 oY fameETe ¥ w7y ¥
feaere Tq fa=r #1 7 o9 faan s,
Fr i ag F % qo e, qesy
IF 39 g¥+ § QTHT G fvam 9 o
& ug 4 Fgr e fF 7w far
Y o 7T F3, AfFT 6 3w R o
oy wug  fHAT W, SEAT FY
W EH grew ¥ gt WY, qIfE
T A fr o @ ww=<), dF
AT ¥ gIEgi @, o fF @ W 9%
wrfF I & @A § 9 ¥
TF AT §Y 39 3§, O 99 A o«
& F0T T F S, wvit %) efgal
# T # g faae #X R A Q@
R AW g F7 whEd Fa<T W A
AW E

¥ faaa &30 wgaT g 5 & ag
& FgAT WA 5 oA Y TS
w79 o #§ Ty g owd 9

VAISAKHA 4, 1886 (SAKA) and Allowances 12616

of Members of Parlia-
ment (Amendment) Bill

FT ITRT IET & | TART S &1 aar
g | wR IR auv Haem @ faw
fear @ & o fraew w9
gfF g a1 o wdiw ¥ faw g i
¥q ford ST | ol W ¥ qE 8w Wi
1 3 fER 00 T Yo %o "v'\'éﬁ'
aeeary, oo F3dT Y | 99 ;TR Koo
a7 woo To Wifaw faety & = o,
TATT A+ TR W F 0 FAT AR
Y G, AN F IR o0 T W
TSI FX, AT ARIHET AR @Al
F HERT AT FX AW & TR, I
et Y g & & A faw, sAsr
I § AT TS, TR FHAN AT &1
HEITE 9OT R %o TG, ¥ ¥o T, R0
F3 N A A A A F AT
FX, 3ooo FUT To FAR FT &
TS g, frami & wfEme s
3, Sy afeaal # AT FAFAT g, S
TEEss g ¥ frET g5 oal, A
Y seTT g #F fF ST AReaTe e
s, @ & Fgm fF g S S aar
F §IE &, 79 ART T4 W & AR A
16-13 hrs.

[Mr. DEPUTY-SPEARER in the Chair]
g1 @1 dae foes sgF TRERR
T T ™ w | § faE s e,
¥ dug gedi ¥ g sie X faaa
FO ARG E fF I A A faw
R Y @ FT M, IqF 0% 57 fa
® AT )

Faer TAAT &7 A1 % ag faer qman
Tar £, gASHE AT AT E, A aTE=
¥ a7 GET A Y 5 T@AT TR-
faeaett faar am, 35 ofad o faay
afed | IEH 731 £F o ®TAA, 8%¥
¥ g Ja AT v faerm wnfed afe
S 9T W A Fg Uread i e
¥ fagwdi F1 gwAdr g ot fad
ey FTWEFoaas WA
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[0 wo o FWHAT]

VR Ut &7 wqrT T2 79, i ¥

TR T HLT FF, I IF  qg It AG

are Y 1l | gt fagr T foa
W |

| qo Ao wATH : AT W I
Fran g A A ¥

&t go Hlo TAT : A grq ¥ T
€T §, W AT F FrERA F | 9
¥ % Iuar g o &Y 1 997 T & faw
9T TeER FQ@ § R AW X
< frmar § zw fad AL o w§ W)
Fom Al §

s THATE ORA ¢ SOverd
WA, weg fagas samas, gare-
Az A ANz afdfeafmt & s
&1 = g fag ¥ a7 fadas @
foar @Y a fe¥ fir o aeedi &7 &
A AT | =T AT R gEE oy
fF st <gma fag s @ & ar due
I FT FA9 Yoo To HIfgTd AR
9 To &fHF woT F TET ¥ 9y fr
N FTH AL AT 9 Y 79 IT T
FTO FHFfAT & AT WY TR} 7
qI F P i avE ;g A F Fqw
R TAT ¥ FFT Y To qF I AR 3@
&I F 9 FAT AW A7 ITH IR
&1 At g Firady oF fw £ 5m-
&M 3 AT 1| AR g q37 O AT
S F TG IF &3 A fF T AIE
AT Y FRATY F A= FH 7
T G @ FEt, e W
g a5 fF gure a9 AR F}¥ AV
feafs & e o o o 2SR
1 @ T 39 ) A 5 A= &
o s 70 gwa § o, Afew g}
sqr Jgr fear w0
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wg o Favoar feagmiafrgi
e wgms w1 qFEen 70 ¥ fay
AT Ao H 7T AN F FAACAN
FT IT9 FIAT WAT I AR L To T
WK §9g I KT UQ FT 7AT Lo To
AR AT Yoo To &G, I 37 feafaqt
Y g g w1 Foy wr & 5 gy
ITAE q@N I IIET WA
g & FF 7T F aww @ QX qg
AT W@ W@ §, TF d¥ 957 W AR
TF g 9, T84 g fF s # o To
Ut #T A ITA & Qoo Fo AIAF T
afz &, 9 gar ® 937 F1 W AYH
far 1 & fagga s f5 axd@ W
afad, a7 ¥ qogs Fad, g R T
e 1 fogem W &1 fee 97
T T ¥ 9% faarx F AT A3 4T
Rt & 3, W AR g, S
a19 €17 #fFal F I 99 7 giaar
IF T G AN WG F7 AVF 9T,
ST AT &, I9F gFAl F I, 9
o giaar & gaar # |y, T97
ffoat F sl & 1, w9 9R
gfqa, Ay v @Y o Qs § farl
T[T & IOAT gy ardfeafaal #
g | TP @A F qE e W fF
T A 79, 99 A7 glaad 37 i
&1 faor @ € S qfdfeafs § a3
I9gFF ZT £5 g8 wed 59, v AR
gfaard g | W Ay afe
feafaat o< frar s @ § faage
F&T P gUFY a8 W FT ITAAT G0
fF 97 g5 T 3T F AR I AA ATAT
ATHEAT ITX AW [ HTAIAT W & HTo,
Qo Mo, ¢ Mo IT ¢ To X Ta¥
& 97 9F g7 g9 Il F1 AL
ufrer 73 & & 5y 399, w7 A<
gfaamt & F1¢ qadr F3 1

st Ho Fo faay ( wAEr)
3 WMo X ATl a0 AT}
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| THATE AT : WIT 9 "R
et qra & FY g AT fowr oy A
fir faardy i @gd & a1 3% weY FEA
T WY v W Y gU W 78 JILA
g WY 3 Ao AR ¢ WMo FT qqW
AR § IF F q& w1 qva fAar Sy
T A 78 o = @

g s fr glaami s a 7
2o TN FATET FEAT I TTF qT6 Fa7
- IF aR F TO TATHEHT WY §Y
g o ag gfaar 71 =y =3mey & dfew
a7 A s # afg = =Ty ) swr
a5 gfaari :1 wawe &, & FeA
wig i d9g waew 9 w9 7§
I F FA G FH IT FICF OF LT
o ar 3w ggaw & sfed 9= &
FEATAAT T T FB AW FY FH
faenTr | R g9 a3g &Y giaar gug
ggEql FY Q) JUAr g A 98 I AT
Fafers gfaar 78 g, =9 ¥ faa
aare F1 gfaar ag gRir

o vgame fag 7 ag W F@v fw
T AW & At # 98 syrar @9 g,
gu fast o= a7 ¥ 39T e @
WK fagma ofeig ¥ gamal § weerEr
v, faam gams & aqer fad 44 F
agrtl #fadga w fo g qy | fasy
&/ THHT TR &, FTCHG 3T WA
T ITHAT ATEX §, AT 4T AT L0 Fo
QA 9T HK {00 To yifigs a7 gar
gfaamit 1 Tgr &% 7 FT g
FTARF TATH weer=r< @ fagwr W Zver
N TRTT | FAT FTHTT A SATR
FI T HIT FqA o &o Trsi AT Loo
wifas agr &7 F@r dea & ar
HONYF &1 57 IE § ATT F7 Se
T A G AT & Wi mo ™
2

wgr ST & 5 gw v Ak #
far Qg F@ &1 urA fsy o
427 (Ai) LSD—1.
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7z fag fadg & for Sar & Y o
3% mEatr A0 At Sfed AT AT
I FHTY T FEAAT ST T FRY B
daETd fagas g g w1 yEfaa
g1 T GAWT |ATES IW AT G &
Ty ¥ foar nar 1+ & sedie w7 e
=t e fag 3w guAr 9wy sy
FEH WA AT I AT FA

atser ofifeafs @ og fr g%
FTET §HT 99 <@ &1, I=T qEm
ST T EY, OF UF G & FT @7
ST TRTEY, AR %@ § 739 @ &1, HFE
& difeq o) awr g, WX WY 37
qETT FY 7 FIT 7 gfrar ®=@v FIA
o W FT FIFT

gt 97 faot & aF wiwd aw Ay
7y, AfFET g Y U@ mEeA),
gregfert, AATST FOTET  HTRSA
P & fegemT 7 uE sfm aY
STAEEY F4T & | 39 Wi ¥ uF =fa
Fr #{T T TwEAT ®&T § A TGP
FuT & ? wor g afg s WA fag
THLET, TSI, A fear Wit ¥ wfa
safdr F1 ST F WFS WA WAR
T F A gfvafa #1 arer
& WIFE @I | I« TaT T {5 I+
aF q wgrarii &1 g AT I
1 § ag ar 9% gav |

S 7 A AT A FEY g Ag H Y
EA A ARAE | T W FEY
g A ATy AE, T AT
F qTET ¥ e @4 & | @iy 2@
FgaT Ifaa & fF gaa T § 7
frrararar SN Mg fFea d ¥
T ¥ 0¥ ge@ A § foAst I
¢ &Y Tear aF w& frorm | @) wfaw
gfee & gudt Fwa wiwar Sfed w{
g
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[ awEEF <a)

# fraqa € 5 o@ gr /N
gx € f 3w § s W oo W aw
F1 HINA g1, Fhel 7 sy |y g
%Wﬂ@fﬁf*ﬁﬁﬁﬁ Qooo'E'TQ'%
SqEr T g Al IEET qAdT TG A
AT | BN 59 F&d & fF el w
QF AT A, T51 &7 AL IFT
fFar s, < & Tw a9, 4
Y 9 e Ag frar s aw <dEw
™ fadas &) 99 FI6 A9 IT T
F o wdt o @ 1 gmfeg F Aer
fadas &1 9T faqg F@ g
M & faged wvn Igm fF o &
wEME A& AF F, TASH F) &y A
? gF O L @ ¥ Nl gEeER
T o @F, ot feafy § g e
FTT TFT TR g AT glagd
T|IGT, 1 fergEmT 7 FC B H
FRAM AR g FgW, 7R g g
Tg FAT A TH &7 TG it 6 ogw
wIt gfaami w1 7919 |

I AW F qGA AT AT g B
21 M AT A F HHT TFL F
RN W QM | q@ Fy o ®E R
TR g F1 FAQ@M AT WL AT
faemmr & weerErT w1 gem 1 SfEe
g @ & fF wiadl &1 qi ST’y Ia9
frear &, Ao ey foerr 8, A%
foselr foardt 8, FR F1 gsEE
faerar @, AfwT 6T oY fFaT wwat &
St E@TH FC FT ITET TG FA | Al
FG GH GAT AT | AT JioAA
@RI

1 ey AR fagar #7 @1F FES
&1 & wran § 5 fo o1 7 7
¥ uF “grad 7y g e & g
g & <0 a<FTL 1§78 T AT qATES
A € Y gwrEwrel ggeq qET @Y
e R KL
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Y QAT ¢ AT GHY F7 A
g ?

Shri Surendranath Dwivedy (Ken-
drapara): I have looked at the names
of the sponsors of the Bill, and I
quite realise the importance of the
measure that we are discussing here.
I find amongst the names of the spon-
sors of the Bill not only the name of
the Secretary of the Congress Party,
but also the names of the General
Members of the Communist Party
anq the DMK and some independents.
That means that Members have
given some thought to the problem
and I belive that probably before
this measure was introducedq in
the House, there must have been
some informal discussion, I do not
quite know,

Shri Raghunath Singh:
friend is quite right,

My hon.

Shri Surendranath Dwivedy: So far
as the principle of the Bill is concern-
ed, I do not think that there is any~
thing to object to, because Parlia-
ment has accepted the principle of a
salary and an allowance to Members
of Parliament. What is proposed to
be done under this Bill is to increase
the salary and allowance. The
question is whether that is justifiable
under the circumstances,

I am afraid that the approach
given to this Bill is quite a wrong
approach altogether. After all, why
do you want an increase? I do not
deny that so far as the requirements
of MPs are concerned for the proper
discharge of their duties, whatever is
available to them is not adequate.
There is no denying this fact which
is the practical real fact we are fac-
ing in the day-to-day discharge of
our duties. But does that mean that
we should increase our remuneration
in terms of money? I fail to under-
stand this attitude and approach. As
Shri Raghunath Singh himself has

A i
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said, even in the Assam Assembly
they get the same allowance and
salary as MPs get. His own argu-
ment is based on the fact that be-
cause we happen to be MPs who have
to maintain two establishments,
whercas in the States they do not
have to do that, therefore, there is
necessity for increase. And it will
be connected with the higher cost of
living.

What is the standard of living for
MPs? If that was decided, I would
agree that that minimum should be
available to MPs. If by increasing it
by Rs. 100 we are achieving that pur-
pose, there will be no objection. But
even if you give Rs. 500 in terms of
money, I know there are families for
whom it will be impossible even to
maintain two establishments. That
is no solution to the problem. We
have to strike a balance between our
requirements for discharging our
duty and the situation prevailing in
the country. We are likely to be
misunderstood. There has been a
consistent and persistent demana
from many sections of the people that
because the cost of living has increas-
ed their DA and salary should also
be increased, but it has not been
possible for reasons best known for
Government to concede that demand.
Therefore, what is necessary and
what we really want is that we
should strike a balance. = We require
some assistance. Facilities should be
increased. It is not that facilities in
terms of money should be made avail-
able to MPs. I support the proposal
regarding travel facilities. We live
at a great distance from here. I
have no objection to that proposal
embodied in the Bill that Members
coming from beyond 750 kilometres
should have that concession. I have
to spend six days in train if I want
to go to my constituency. If I have
to pass two or three days in my con-
stituency during session, I have to be
away for about 8 or ten days. That
means I will get only two days for
any} work to be done in any area or

VAISAKHA 4, 1886 (SAKA) and Allowances

12624
of Members of Parlia-
ment (Amendment) Bill

place in India, Therefare, these
travel facilities are mnecessary. In
the original Act as Shri Satya
Narayan Sinha will remember, all
sections of the House welcomed the
introduction of railway pass because
that would afford facilities for Mem-
bers to go all over the country, meet
people and do their duty. That is a
thing one can understand. So far as
telephone is concerned or even hous-
ing is concerned, we should consider
it from that point of view, mnot in
terms of money.

Therefore, I say that the whole ap-
proach to the question is wrong.
Remember we are deciding for our-
selves. The Government has been
very careful; although theyr support
this measure, they have not come for-
ward with a Bill. They are throw-
ing the entire responsibility on Mem-
bers of this House. It is not only a
question of the Congress Party.
Every Member of the House wil] be
answerable to the public outside, to
justify the reason why they have at
this moment thought it proper to in-
crease their salary and DA.

Therefore, I would request the
Mover that if it is possible, if all
friends agree, let him drop this Bill.
Let us discuss it. I am not very par-
ticular about the financial commit-
ment involved. That is not the ques-
tion to be discussed. ‘The whole
question is: what is necessary for
MPs to discharge their duties as MPs?
Let ug discuss that along with the
Minister also, and I think he wil] get
the unanimous support of this House
if a Bill is brought forward after such
discussion,

I do not want that a controversy
of this kind should arise ang that it
should appear to the outside world as
if some Members do not want it,
anq that by a majority it is being
pushed through. It would not add
to our dignityl or that of the House.

Even Shri Ram Sewak Yadav, who
opposed it at the introduction stage
itself, says that there should be an
Assistant available to each Member
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[Shri Surendranath Dwivedy]

to discharge his duty, If you get an
Assistant, his salary may be Rs. 150
or Rs. 200, while here it is only
Rs. 100 more. So, I say there is no
opposition so far as the principles are
concerned, but in what shape it
should be available is the question be-
fore the House. I think it should re-
ceive earnest consideration, and so I
would request Shri Raghunath Singh
to withdraw this Bill.

Mr. Deputy-Speaker:
Rameshwaranand.

Shri S. S. More: May I make a
slight intervention?

Swami

A URIATAT : A3 ovarerfo
i afeFaT Sy JUT, T AR
AT AT FerLIIA |

IUAT 3T, W AT A qA-
g ¥ fag ag faama & 5 g
A T AR ATAT A FifgT )
fatgrer S TEr-FAAQ AT q=
mifz &, 37% faqr # 32 A faege e
w08, “qAAT Ty TS faata
( Interruption ) Twreme wHJ-
T, w7 X A AidAr Sy f oA
3 S g

Y ard (fga) « IteTd wgr-
X, WY 5T TS T 7 | WY T4y
F@ G, 41 67 @ 1 F S
Fmr ?

Nt QRFETAE - § R & e
FIA A AN g FwgwEg
AT qEET XY q1 AT T A | W
T FY T4 avAT §, O & 797 Fg gEFAv
g7

# g 1 97 % 3T ¥ o@F q9 FY
AT A T FT AT ANT FA F
fora w21 §, a5t T, iy
= T ¥ fog @ w31 & i 3 amad
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A TT F g TS FT T AN AT
g Fr faum &

fam safeat & g9 § wE-EaT
&, I ) 997 any W] awEr g
=1fge | “geEer TN S aqaRE
@A walg q% wEE & Aw
AT &, A AW BT AOMA & | ;W
#a aifqariz ¥ ¥vax §, 95 ¥ a5
T A9 1 WM F W
e qT & w® ST
{—HTT AT AT T AT &V Y
g I war 1 7fe qEg F gwen @
TR I F S F4@, @ TR T A0
AT 9T JEFT TATT TS0 1 39T WA
#1 vl fag, foms sarEer a81 =
fez o & gwra yw A wfaai-aglagi
Fr 3w g, @frdl o mafaal a0
Wi 37 T # gw A
F AR AT T FT AT T FH FLAT
REX |

g% HIEHT T FE OFQ@ A
fo garar &€ 7o) 9= Q7 Taq ¥ ST
3T TE AW | T EF AGEET AT Y
AT R A E E ? FAT A F0IAF
oAt I TF enT AP T Afeg ?
TF T T T WA TET & A7 T
3 frex § AR @A TE I9F
T F M oA 79 [ &, g fwg
g feaft mar FY T &, @F X H
# & 35 a7 FgAw 0L |

TF WA FTE 0 FREAT A A
Teadl & a1 § ®Woagr & ?

qN TAWAAT . I qfAEt
FAR Fag 2 TEd F IR F G-
o Y ¥ TB AR a2
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Fog-aTEl § FaTafg I M
a8 2, wifs gw a9 9= ¥ 99 I
o § | 399 97 &1 g &, A fF T
FT AYFR v & AT 37 F7 I faw
ST & 1 T qifeiie & AT AT A
FW ot 2 ? sk oferme & )
F1 I+ fear s, &1 § st & sfafafy
72T 81 A | WX F S F wfafafa
g a1 T FaT A AW A BT FFA

R F F99 AT ARA &, a1 I
TS FT R A FH TN F AR] IG
92 93 FTH T aqTer KT A7 Ja foear
2 A qa g A N E fewm T ) T
¥ e 8 wafa T &1 T X ar
AR AT 8T [T WG FT AT
¥ wfafafs sev sk o € fo gW
T # OAMY §, AR gEd
TTE F a9 A I T § | PR
¥ T F aQ I wgwfAl T At
TeIT FQ &, T9 a9 X & 1| §ER
fay FaT 7 g ALY g AT |
faad fgr @9 Tei W FW K, IS4
fel & fo gk e AR fEw
wife & Al ey faar ST TfEd o

fagmagmg fraRms A
A9 ST @, a1 39 # afonw
g faeenm fF g F1 & wE
W 7 TST WA A T A
? | TR TSy FY A 98 I g, a9
A gegael w7 W o agAr Tifey,
W # aF F wwfw & =g
T H WA FE TG & AR FAR
AT 98 A9 I 9g F1 9
& § | Iq9 Fg T GO Tg AT
fF @R #1379 T S AR 39
¥ "gmE AR T W a9 A7 "7
fadT
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wgl a* FAEl 1 GrEE g, A%
3w g fr arei weedl #1999 &
fad @9 FT g g | faag A
wff o = FTF gl WA €
SR g A 3T F9T afg FT AW FQ
& @ ¥ qw T T G 7
TY AR F1 TET T FT 94T FGAFAT
§ ? Q¥ AW F1 a F A @S g
=fed |

o gAY RW &1 Ig feaa g fE
ag W&l WX QT & | W & qe §
AW TIT F AT AT W § 1 4L
9" F AW FT FET ARG GRS | T
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[+t wRETe]
faq qam & 3w A 41 A wy § M Deputy-Speaker: By how
3: st & fadr we fea
qgsfaﬁ TR - s & Shri S. M. Banerjee: By one hour.
ME | WR FAGT DEAT ] T 1 beg to move:

T AT W R E, A IR ST F
I ¥ afg 3 @ TF

Mr, Deputy-Speaker: Shri Satya
Narayan Sinha.
The Minister of Parliamentary

Affairs (Shri Satya Narayam Sinha):
Sir . . .

st aE I AIEA, g A
Y ST g

Shri Priya Gupta: Sir, I want to say
a few words (Interruptions).

Mr. Deputy-Speaker: There is no

“That the time allotted for the
discussion of this Bill be extended
by one hour.’

= TwEaE qrEd ¢ § = T

g fF = Ter faar st
Mr, Deputy-Speaker: Is it the plea-

sure of the House that time should be
extended by one hour?

Some Hon, Members: Yes,.
Some Hon. Members: No.

Mr. Deputy-Speaker: Hon. Mem-
bers want a division on this?

The question is:

time now.

Shri S. N. Chaturvedi:

should be extended.

Shri Raghunath Singh: No, Sir; we

oppose this move.

“That the time allotted for the

Sir, time
ed

Shri S. M, Banerjee: Time should
*} The Lok Sabha divided.

[16.43 hrs.

be extended.
Division No. 26]

B agri, Shri

Banerjee, Shri S. M.
Barua, Shri Hem
Chaturvedi, Shri S. N.
Daji, Shri

Dwivedi, Shri Surendranath

R o
-

Akkamma Devi, Shrimati
Alva, Shri A. S.

Azad, Shri Bhagwat Jha
Baburath Singh, Shri
Barkataki, Shrimati Renuke
Barman, Shri P. C.
Barupal, Shri P. L.
Basappa, Shri

Basumatari, Shri

Baswant, Shri

Besra, Shri

BhanjalDeo, Shri L. N.
Bhanu Prakash Singh, Shri
Bist, ShriJ. B. S.
Brajeshwar Prasad, Shri
Brij Basj Lal, Shri

AYES

Gupta, Shri Kashi Ram
Gupta, Shri Priya
Jyotishi, Shri J. P.
Mandal, Shri B. N.
Mukerjee, Shri H. N.
Nair, Shri Vasudevan

NOES

Chakraverti, Shri P. R.
Chanda, Shrimati Jyotsns
Chattar Singh, Shri
Chavda, Shrimati

Chuni Lal, Shri

Daljit Singh, Shri

Das, Dr. M. M.

Das, Shri N. T.

Das, Shri Sudhansu

by one hour.”

16:43 hrs,
[Mr. SPEARER in the Chair]

Pattoayak, Shri Kishen
Raghavan, Shri A. V.
Ramabadran, Shri
Singh, Shri Y. D.
Yadav, Shri Ram Sewak

Ganapati Ram, Shri
Gandhi, Shri V. B.
Gounder, Shri Muthu
Guha, Shri A. C.
Hansda, Shri Subodh
Hanumanthaiya, Shri
Himatsingka, Shri
Jadhav, Shri Tulshidas
Jamunadevi, Shrimati

Deo Bhanj, Shri P. C. Jedhe, Shri

Deshmukh, Shri B. D. Jens, Shri
Dharamalingam, Shri Joshi, Shrimati Subhadra
Dighe, Shri Kadadi, Shri

Dwivedi, Shri M. L. Kajrolkar, Shri

Firodia, Shri Kamble, Shri

Gajraj Singh Rao, Shri

Kayal, Shri P. N,

discussion of this Bill be extend-
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Reishing, Shri Rishang
Khadilkar, Shri

Khan, Dr. P. N.

Khan, Shri Osman Ali
Khanna, Shri P. K.
Kindar Lal, Shri

Kishan Veer, Shri
Kotoki, Shri Liladhar
Koujalgi, Shri H. V.
Koya, Shri

Kripa Shankar, Shri

Lalit Sen, Shri

Laskar, Shri N. R.
Lonikar, Shri

Malhotra, Shri Inder J.
Mallick, Shri Ram Chandra
Mandal, Shri J.

Mantri, Shri

Marand i, Shri

Maru thiah, Shri

Mathur, Shri Harish Chandra
Mshrotra, Shri Braj Bihari
Menon, ShriP. G.
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Misra, Shri Mahesh Dutta
Mohsin, Shri

Morarka, Shri

More, Shri K. L.
Muhammed Ismail, Shri
Munzni, Shri David
Murlj, Manohar, Shri
Musafir, Shri G. S.
Muthiah, Shri

Mr, Deputy-Speaker:

VAISAKHA 4, 1886 (SAKA) and Allowances
of Members of Parlia~
ment (Amendment) Bill

Nair, Shri N. Sreckantan
Nayak, Shri Mohan
Niranjan Lal, Shri
Panna Lal, Shri

Pant, Shri K. C.
Parashar, Shri

Patel, Shri Rajeshwar
Patil, Shri D. S.

Patil, Shri S. B.
Patnaik, Shri B.C.
Pillai, Shri Nataraja
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Rajdeo Singh, Shri
Raju, Dr. D. S.

Raju, Shri D. B,

Ram, Shri T.

Ram Sewak, Shri

Ram Swarup, Shri
Ramaswamy, Shri V. K.
Ramdhani Das, Shri
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Sheo Narain, Shri
Shyamkumari Devi, Shrimati
Siddananjappa, Shri
Siddiah, Shri

Sidheshwar Prasad, Shri
Singh, Shri K. K.

Singh, ShriR. P.

Sinha, Shrimati Ramdulari
Sivappraghassan, Shri Ku.
Sonavane, Shri

Soy, Shri H. C.
Srinivasan, Dr. P.
Subramanyam, Shri T.
Surya Prasad, Shri
Swamy, Shri M. V.

Tan Singh, Shri

‘Tantia, Shri Rameshwar
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M. B.

'Rameshwaranand, Shri Valvi, Shri
Rane, Shri Varma, Shri Ravindra
Rao, Shri Krish thy Veerab Shri

Rao, Shri Muthyal
Reddy, Shri K. C.
Reddy, Shri Narasimha
Sadhu Ram, Shri

Sahs, Dr. S. K.

Sarma, Shri A. T.
Shakuntala Devi, Shrimati
Sharma, Shri A. P.
Shastri, Shri Ramanand

The result of

Veerappa, Shri
Venksatasubbaiah, Shri P.
Verma, Shri Balgovind

Vijaya Ananda, Maharajkumar
Virbhadra Singh, Shri

Vyas, Shri Radhelal

Wadiws, Shri

Yadab, Shri N. P.

Yadavs, ShriB.P.

Government would leave this matter

the decision is: Ayes 17; Noes 150.
The motion was negatived.

Mr. Speaker: The time is not ex-
tended. The hon, Minister,

=t Ay : @ ww Ay faer §

Weat REWEA: F F7 F a1 § |

ot QY : gAR I F AT
3T gAT € AR agi dar aQ1T &1 q@
FLEE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Mr. Speaker, Sir, I have listened with
attention and respect to the speeches
of the hon, Members on this Bill, for
or against, anq have benefited to the
extent of understanding the reactions
-of different sections of the House to
the question of the emoluments. The

to the House and would abide by its
wishes. I have, therefore, to declare
that I have advised my colleagues in
the Council of Ministers not to partici-
pate in the voting on this Bill.

Sir, I would like to say one thing:
the most unkindest cut of all against
the Government came from my hon.
friend Shri Daji. He hinted as if Gov-
ernment have manoeuvered the
whole thing. For the information of
my hon, friend, I would like to say
that I received a representation—if I
may call it so—signed by 300 or more
Members of this House belonging to
several parties and not only the Cong-
ress Party. As the House has seen,
even though the mover of this Bill
happens to be an important Member
of the Congress Party, the Congress
Party also is sharply divided on this
issue. So is the party of those hon.
Members who oppose it.
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[Shri Satya Narayan Sinha]

I know it from my own personal
knowledge—people may be taking
here something on account of the dis-
cipline of the parity, here on this side
and on the other side also. But some
of them have come to me and told
me, “What can we do? This is the
decision of our party”.

So, in a matter like this, Govern-
ment have decided to leave the mat-
ter entirely to the House. No whip
has been issued so far as our party is
concerned. We have requested the
Members of the Council of Ministers
not to participate in the voting. What-

Division No. 27]

Bagrl, Shri Mandal, Shri B. N.
Banerjee, Shri S. M. Mukerjee, Shri H. N.
Daji, Shri

Gupts, Shri Priya

APRIL 24, 1964

AYES

Nair, Shri Vasudevan
Pattnayak, Shri Kishen
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ever is the decision of the House, as
democrats, we have got to accept it

Mr, Speaker: There is an amend-
ment by Shri Banerjee for circulat-
ing it.

The duestion is:
“That the Bill be circulated for
the purpose of eliciting opinion

thereon by the 10th August, 1964.”

The Lok Sabha divided:
16.48 hrs,
[MR, DEPUTY-SPEAKER in the Chair}

[16.51 hrs.
Swamy, Shri M. V.
Vimla Devi, Shrimati
Yadav, Shrj Ram Sewak

NOES

Akkan ma Devi, Shrimati
Aney, Dr. M. S.

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Barkataki, Shrimati Renuks
Barman Sh. P. C.

Guha, Shri A. C.

Barupal, ShriP. L. Ismail, Shri M.
Basappa, Shri Jadhav, Shri Tulshidas
Basumatari, Shri Jamunadevi, Shrimati
Baswant, Shri Jedbe, Shri

Besra, Shri Jena, Shri

Bhanu Prakash Singh, Shri
Bheel Shri P. H.

Bist, Shri J. B. S.
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri

Brij Raj Singh Kotah, Shr{

Kadadi, Shri
Kamble, Shri

Gupta, Shri Kanshi Rars
Hansda, Shri Subodh
Hanumanthaiya, Shri
Himatsingka, Shri

Joshi, Shrimati Subhsdra
Jyotishi, Shri J. P.

Kayai, Shri P. N.
Keishing, Shri Rishang

Maruthiah, Shri

Mathur, Shri Harish Chandra
Mehrotra, Shri Braj Bihari
Menon, ShriP. G.

Mirza, Shri Bakar Ali
Misra, Shri Mahesh Dutta
Mohsin, Shri

Morskra, Shri

More, Shri K. L.

More, Shri S. S.

Munzni, Shri David
Murli Manohar, Shri
Musafir, Shri G. S.
Muthiah, Shri

Nair, Shri N. Sreekantan.
Nayak, Shri Mohan

i ! Niranjan Lal, Shri
Chakraverti, Shri P. R. Khadilkar, Shri Panna Lal, Shri
Chands, Shrimati Jyotana Khan, Dr. P. N. Pant, Shri K. C.
Chattar Singh, Shri Khan, Shri Osman Ali Paremasiven, Shri
Chavds, Shrimati Khanns, Shri P. K. Parashar, Shri

Chuni Lal, Shri Kindar Lal, Shri Patel, Shri Chhotubhai:
Daljit Singh, Shri Kotoki, Shri Liladhar Patel, Shri P. R.

Das, Shri N. T. Koys, Shri ) Patel, Shri Rajeshwar
Das, Shri Sudhansu Kripa Shankar, Shri Patil, Shri D.S.

Deo Bhanj, Shri P. C. Lalit Sen, Shri

Dharamalingam, Shri

Dighe, Shri Lonikar, Shri
Dwivedi, Shri M. L. Mahato, Shri Bhajahari
Firodia, Shri Malhotra, Shri Inder J.
Geiraj Singh Rao, Shri Mallick, Shri

Ganapati Ram, Shri Mandal, Shri J.
Gandhi, Shri V. B. Maatri, Shri

Gounder, Shri Muthu Marandi, Shri

Laskar, Shri N. R.

Patil, Shri S. B.
Patnaik, Shri B. C.
Pillai, Shri Nataraja
Prabhakar, Shri Naval:
Pratap Singh, Shri
Raghunath Singh, Shri-
Rajdeo Singh Shri
Raju, Dr. D. S,

Raju, Shri D. B.
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Ram, Shri T.

Ram Sewak, Shri

Ram Swarup, Shri
Ramaswamy, Shri V. K.
Ramdhani Das, Shri
Rameshwaranand, Shri
Rane, Shri

Rao, Shri Muthyal,
Reddy, Shri Narasimha
Sadhu Ram Shri

Saha, Dr. S. K.

Sarma, Shri A. T.
Shakuntala Devi, Shrimati
Shastri, Shri Ramanand

VAISAKHA 4, 1888 (SAKA) and Allowances
of Members of Parlia-
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Shyam Kumari Devi
Siddananjapps, Shri
Singh, Shri K. K.
Singh, ShriR. P.

Sinha, Shrimati Ramdulari
Sinhasan Singh, Shri
Sivappraghassan Shri K.
Sonavane, Shri

Soy, Shri H. C.
Srinivasan Dr. P,

Surya Prasad, Shri

Tan Singh, Shri

Tantia, Shri Rameshwar
Tiwary, Shri D. N.

Sheo Narain, Shri Tiwary, Shri K. N.
Mr. Deputy-Speaker: The result
of the division is as follows: is:

Ayes 11; Noes 145.

The motion was negatived.

Division No. 28]

Akkamma Devi, Shrimati
Alva, Shri A. S.

Aney, Dr. M. S.

Azad, Shri Bhagwat Jha
Babunath Singh, Shri §
Barkataki, Shrimati Renuka
Barman Shri, P. C.
Barupal, ShriP. L.
Basappa, Shri
Basumatari, Shri
Baswant, Shri

Berwa Shri Onker lal
Besrs, Shri

Bhanu Prakash Singh, Shri
Bist, Shri J.B.S.
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri

Brij Raj Kotah, Shri
Chakravert, Shri P. R.
Chanda, Shrimati Jyotsna
Chattar Singh, Shri
Chavda, Shrimati Johrahea A.
Chuni Lal Shri

Daljit Singh, Shri

Das, Shri N. T.

Das, Shri Sudhansu

Deo Bhanj, Shri P. C.
Deshmukh, Shri B. D.
Dharamslingam,, Shri
Dighe, Shri

Firodia, Shri

Gaijraj Singh Rao, Shri
Ganapati Ram, Shri
Gandhi, Shri V. B.
Gounder, Shri Muthu

Mr. Deputy-Speaker:

Tula Ram, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M. B.

Valvi, Shri

Varma, Shri Ravindra
Veerabasappa, Shri
Veerappa, Shri

Verma, Shri Balgovind
Vijaya Ananda, Maharsjkumsr
Virbhadra Sigh, Shri

Vyas, Shri Radhelal
Wadiwa, Shri

Yadab, ShriN. P.

‘Yadava, Shri B. P.

The question:

“That the Bill further to amend
the Salaries and Allowances of
Members of Parliament Act, 1954,
be taken into consideration,

“+°I" AYES

Guhs, Shri A. C.
Hansda, Shri Subodh
Hanumanthaiya, Shri
Himatsingka, Shri
Ismail, Shri M.
Jadhav, Shri Tulshidas
Jamunadevi, Shrimati
Jedhe, Shri

Jena, Shri

Joshi, Shrimati Subhadra
Kadadi, Shri
Kajrolkar, Shrj
Kamble Shri

Kayal, Shri P. N.
Keishing, Shri Rishang
Khadilkar, Shri

Khan, Dr. P. N.
Khan, Shri Osman Alj
Kindar Lal, Shri
Kisan Veer, Shri
Kotoki, Shri Liladhar
Kouijalgi Shri, H. V.
Koya, Shri

Kripa Shankar, Shri
Lalit Sen, Shri

Laskar, Shri N. R.
Lonikar, Shri
Malhotra, Shri Inder J.
Mallick, Shri

Mandal, Shri J.
Mantri, Shri

Marandi, Shri
Maruthiah, Shri
Mathur, Shri Harish Chandra
Mehrotra, Shri Braj Biharl

The Lok Sabha divided:

[15.53 hrs..

Menon, Shri P. G.
Mirza, Shri Bakar Ali.
Mishra, Shri Bibhuti
Misra, Shri Mahesh Dutta
Mohsin, Shri
Morarka, Shri

More, ShriK. L.
More, Shri S. S.
Munzni, Shri David
Murli Manohar, Shri
Musafir, Shri G.S.
Muthiah, Shri

Nair, Shri N. Sreckantan .
Naysk, Shri Moban
Niranjan Lal Shri
Panna Lal, Shri

Pant, Shri K. C.
Paramasivan, Shri
Parashar, Shri

Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri D. S.

Patil, Shri S. B.
Patnaik, Shri B. C.
Pillai, Shri Nataraja
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Rejdeo Singh, Shri
Raju, Shri D. B.

Ram, Shri T.

Ram Sewak, Shri

Ram Swarup, Shri
Ramaswamy, Shri V. K.
Ramdheni Das, Shri
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Rane, Shri

Rso, Shri Muthyal

Reddy, ShriK. C.

Sadhu Ram, Shri

Saha, Dr. S. K.

Shakuntala Devi, Shrimatj

Shaoma Shri A.P.

Sheo Narain, Shrj.

Shyam Kumari Devi, Shrimati

Siddananjappa, Shri
PShshar rasad, Shri

Singh, Shri K. K.

Bagri, Shri

Banerjee, Shri S. M.
Chaturvedi, Shri S. N.
Daji, Shri

Gupta, Shri Priya
Jyotishi, Shri J. P.

Mr. Deputy-Speaker:
the division is:

APRIL, 24, 1964

Singh, Shrj R.P.

Sinha Shrimati Ramdulari
Sonavane, Shri

Srinivasan, Dr, P.
Subramanayam, Shri T.
Surya Prasad, Shri
Tantia, Shri Rameshwar
Tiwary, Shri K. N.

‘Tula Ram, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M. B.

NOES

Misra, Dr. U.
Mukerjee, Shri H.IN.
Nair, Shri Vasudevan
Pattnayak, Shri Kishen
Sarma, Shri A.T.
Siddiah, Shri

The result of

and Allowances of
Members of Parliament
(Amendment) Bill
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Valvi, Shri

Varma, Shri Ravindra
Veerabasappa, Shri
Veerappa, Shri
Venkatasubbaiah, Shri P,
Verma, Shri Balgovind
Vijaya Anands, Maharajkumar
Virbhadra Singh, Shri

Vyas, Shri Radhelal
Wadiwa, Shri

Yadab, ShriN. P.

Yadava, Shri B.

S N

Singh, Shri Y. D.
Sivappraghassan, Shri Ku.
Swamy, Shri M.V.
Vidyalankar Shri A. V. N.
Vimla Devi, Shrimati
Yadav, Shri Ram Sewak

N TREATR - F yeng Fwar

Ayes 141; Noes 18.

The motion was adopted.

‘Clause 2—(Amendment of section
3).

Mr. Deputy-Speaker: We shall now
take the Bill clause by clause. There
are some amendments to clause 2.

Shri Sonavame: Sir, I move:

“That the House sit up to

6.00 p.m. today”.

Mr, Deputy-Speaker: Order, order.
The motion for consideration has been
adopted. All the amendments wili be
‘guillotined at 5:00 p.m. The business
‘has to be finished at 5 P.M.

Shri S, M. Banerjee: What is the
urgency about it?
Mr, Deputy-Speaker: The House

has not given more time to this Bill.
Is Shri Rameshwaranand moving his
amendment?

g —
9% q, 9/ v AR 5,—
‘g 8t TR F | o R
| T @ fem 9w (y)
Mr Deputy-Speaker:
ing it?
Shri Raghunath Singh: No, Sir.

Mr. Deputy-Speaker: Al] right. 1
will put it to the vote.

Is he acept-

The amendment was put and nega-
tived.

) Mr, Deputy-Speaker: The question
is:

“That clause 2 stand part of the
Bill”.

The Lok Sabha divided.

Division No. 29] AYES [1657 hrs.
Akk: Devi, B , Shri Chavda, Shrimati Johraben A.
Alva, Shri A. S. Besra, Shri Chuni Lal, Shri

Aney, Dr. M.S. Bhanja Deo, Shri L. N. Daljit Singh, Shri

Azad, Shri Bhagwat JTha Bhanu Parkash Singh, Shrj Das, Shri N. T.

Babunath Singh, Shri Bist, Shri J.B.S.
Barkataki, Shrimati Renuks
Barman, Shri P. C.
Barupal, Shri P. L.
Basappa, Shri

Basumatari, Shri

Brij Basi Lal, Shri

Brajeshwar Prasad, Shri

Brij Raj Singh Kotah, Shri
Chakraverti, Shri P. R.
Chanda, Shrimati Jyotsns

Das, Shri Sudhansu
Deo Bhanj, Shri P. C.
Deshmukh, Shri B. D.
Dharamalingsm, Shri
Dighe, Shri

Dwivedi, Shri M. L.
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Firodia, Shri Mathur, Shri Harish Chandra Ramdhani Das, $hri
Rane, Shri

Gaijraj Singh Rao, Shri
Ganapati Ram, Shri
‘Gandhi, Shri V. B.
Gounder, Shri Muthu
‘Guha, Shri A.-C.

Mehrotra, Shri Braj Bihari
Menon, Shri P. G.

Mirza, Shri Bakar Alj
Mishra, Shri Bibhuti
Misra, Shri Mahesh Dutta

Rao, Shri Muthyal

Sadhu Ram, Shri

Saha, Dr. S. K.

Sarma, Shri A. T.
Shakuntala Devi, Shrimati

Hansda, Shri Subodh Mohsin, Shri
Hanumanthaiys, Shri Morarka, Shri Shastri, Shri Ramanand
More, Shri K. L. Sheo Narain, Shri

Himatsingka, Shri
Ismail, Shri M,

Jadhav, Shri Tulshidas
Jamunadevi, Shrimati
Jedhe, Shri

Jena, Shri

Joshi, Shrimati Subhadra
Kadadi, Shri

Munzni, Shri David
Murli Manohar, Shri
Musafir, Shri G. S.
Muthiah, Shri

Nair, Shri N. Sreckantan
Nayak, Shri Mohan
Niranjan Lal, Shri

Shyamkumari Devi, Shrimati
Siddananjappa, Shri
Sidheshwar, Prasad Shri
Singh, Shri K. K.

Singh, Shri R. P.

Sinha, Shrimati Ramdulari
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku.

Kajrolkar, Shri Panna Lal, Shri

Kamble, Shri Pant, Shri K. C. Sonavane, Shri

Kayal, Shri P. N. Paramasivan, Shri Srinivasan, Dr. P.

Kelshing Shri Rishang Parashar, Shri Subramanyam, Shri T.

Khan, Dr. P. N. Patel, Shri P. R. Surya Prasad, Shri
‘Tantia, Shri Rameshwar

Khan, Shri Osman Ali
Khanna, Shri P.K.
Kindar Lal, Shri
Kisan, Veer, Shri
Kotoki, Shri Liladhar
Koujalgi, Shri H. V.
Kripa Shankar, Shri

Patel, Shri Rajeshwar
Patil, Shri D. S.
Patil, Shri S. B.
Patnaik, Shri B. C.
Pillai, Shri Nataraja
Prabhakar, Shri Naval
Pratap Singh, Shri

Tiwary, Shri K. N.

Tula Ram, Shri

Upadhyays, Shri Shiva Dutt
Vaishya, Shri M. B,

Valvi, Shri

Varma, Shri Ravindre
Veerabasappa, Shri

Lalit S"n, Shri Raghunath Singh, Shri
Laskar, Shri N. R. Rajdeo Singh, Shri Veerappa, Shri
Lonikar, Shri Raju, Shri D. B. Verma, Shri Balgovind
Malhotra, Shri Inder J. Ram, Shri T. Vijaya Ananda, Maharsjkumar
Mallick, Shri Ram Sewak, Shri Vyas, Shri Radhelal
Mandal, Shri J. Ram Swarup, Shri Wadiwa, Shri
Mantri, Shri Ramabadran, Shrl Yadab, Shri N. P.
Marandi, Shri Ramaswamy, Shri V. K. Yadava, Shri B. P.
Maruthiah, Shri

NOES
Bagri, Shri Mandasl, Shri P. N. Singh, Shri Y. D.
Banerjee, Shri S. M. Ngir, Shri Vasudevan Swamy, Shri M. V.
Daji, Shri Pattnayek, Shri Kishen Vimla Devi, Shrimati

Gupta, Shri Priya
Jyotishi, Shri J.P.

Mr, Deputy-Speaker:
the division is:

Ayes 139; Noes 13.

The motion was adopted.
Clause 2 was added to the Bill.

Rameshwaranand, Shri

The result of

Speaker
accept the increased salary and

Yadav, Shri Ram Sewak

his unwillingness to

allowances, shall be entitled to the
salary and allowances at the old
rates as if the original section of

(10).

the principal Act has not been
amended by the said Act, 1964.”

New Clause 2A
Shri S. S, More: I beg to move:

Shri Raghumath Singh: 1 accept

this amendment,
Page 1,—

Mr, Deputy-Speaker: Those in
favour of this amendment may say

after line 10, insert—
‘Ayes’.

“2A. Any Member, who com-

municates in writing to the Several Hon. Members: Ayes.
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Mr. Deputy-Speaker: Those against
it may say ‘Noes’.

Some Hon. Members: Noes.

Mr,  Deputy-Speaker: The amend-
ment is in favour of the view of Shri
Ram Sewak Yadav, for it says that
those members who communicate in
writing to the Speaker of their un-
wilingness to accept the increased
rates will continue to get the old
rates. Yes, he is opposing it.

Shri Raghunath Singh: I am accept-
ing it.

Mr. Deputy-Speaker: I will put it
to the vote. The question is:

‘Page 1,—

after line 10, insert—

“2A. Any Member, who commu-
Division No. 30]

APRIL 24, 1964

and Allowances of
Members of Parliament
(Amendment) Bill

nicates in writing to the Speaker
his unwillingness to accept the
increased salary and allowances,
shall be entitled to the salary
and allowances at the old rates
as if the original section of the
principal Act has not been amend-
ed by the said Act, 1964.” (10).

Shri S. M. Banerjee: Sir, I rise on
a point of order. Please give us some
time. Let the lobbies be cleared. You
simply ask us to vote for ‘Ayes’ or
‘Noes’ . . . (Interruption).

12642

Shri Daji: Let them go ahead with
the Bill.

Shri Surendranath Dwivedy: This
is not in good spirit.

The Lok Sabha divided:
[17 hrs.

i
Akkamma Devi, Shrimati
Alva, Shri A. S.
Aney, Dr. M. S.
Azad, Shri Bhagwat Jha
Barman, Shri P. C.
Barupal, Shri P. L.
Basumatari, Shri
Baswant, Shri
Berwa, Shri Onkar Lal
Besra, Shri
Bhanja Deo, Shri N.
Bhanu Prakash Singh, Shri
Bist, Shri J. B. S.
Brajeshwar Prasad, Shri
Brij Bansi Lal, Shri
Brij Raj Singh Kotah, Shri
Chakraverti, Shri P. R.
Chatter Singh, Shri
Chaturvedi, Shri S. N.
Chunij Lal, Shri
Daljit Singh, Shri
Das, Shri N. T.
Das, Shri Sudhansu
Deo Bhanj, Shri P. C.
Deshmukh, Shri B. D.
Dharmalingam, Shri
Dighe, Shri
Dwivedi, Shri M. L.
Firodia, Shri
Ganapati Ram, Shri
Gandhj Shri V. B.
Gounder, Shri Muthu
Guha, Shri A. C.
Hansda, Shri Subodh
Hanumanthaiya, Shri
“{imatsingka, Shri
edhe, Shri

AYES
Jena, Shri
Joshi, Shrimati Subhadra
Kadadi, Shri
Kajrolkar, Shri
Kamble, Shri
Kayal, Shri P. N.
Keishing, Shri Rishang
Khadilkar, Shri
Khan, Dr. P. N,
Khan, Shri Osman A}
Kindar Lal, Shri
Kisan Veer, Shri
Kotoki, Shri Liladhar
Lalit Sen, Shri
Laskar, Shri N.R.
Malhotra, Shri Inder J.
Mallick, Shri Rama Chandra
Mandal, Shri J.
Maantri, Shri
Marandi, Shri
Maruthial, Shri
Mathur, Shri Harish Chandra
Mehotra, Shri Braj Bihari
Menon, Shri P. G.
Mirza, Shri Bakar Ali
Mishra,” Shri Bibhuti
Misra, Shri Mahesh Dutta
Mohsin, Shri
Morarka, Shri
More, Shri K. L.
Munzni, Shri David
Murli Manohar, Shri
Musafir, Shri G. S.
Muthiah, Shri
Nayak, Shri Mohan
Niranjen Lal, Shri

Panna Lal, Shri

Pant, Shri K. C.
Paramasivan, Shri
Parashar, Shri

Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri S. B.

Patnaik, Shri B. C.
Prabhakar, Shri Naval
Pratap Singh, Shri

Rajdeo Singh, Shri
Raju,Shri D.B.

Ram, Shri T.

Ram Sewak, Shri

Ram Swarup, Shrij
Ramabadran, Shri
Ramaswamy, Shri V. K.
Ramdhani Das, Shri
Rane, Shri

Raso, Shri Muthyal

Saha, Dr. S. K.

Sarma, Shri A. T.
Shakuntala Devi, Shrimati
Sharma, Shri A. P.

Sheo Narain, Shri

Shyam Kumari Devi, Shrimati
Singh, ShriR. P.

Sinha, Shrimati Ramdulari
Sinhasan Singh, Shri
Shivappraghassan, Shri Ku.
Sonavane, Shri

Srinivasan, Dr. P.
Subramanyam, Shri T.
Surya Prasad, Shri
‘Tantia, Shri Rameshwar
Tiwary, Shri K.N,

Tula Ram, Shri
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‘Uikay, Shri Veerappa, Sbri Vyas, Shri Radhelal

Upadhyaya, Shri Shiva Dutt Venkatasubbaiah, Shri P. Wadiwa, Shri

“Valvi, Shri Verma, Shri Balgovind Yadab, Shri N. P.

Varmas, Shri Ravindra
!mhunppn, Shrj

s T
Daji, Sbri

*Gupta, Shri Kashi Ram
Jyotishi, Shri J. P.

NOES

Mr. Deputy-Speaker:

the division is:
Ayes 123;
The motion was adopted.

Clause 24 was added to the Bill.

The result of

Noes .. T.

Clause 3—(Amendment of section
5).

Shri Raghunath Singh: Sir, I accept
Dr. Mahadeva Prasad’s amendment to
‘clause 3.

Shri Surendranath Dwivedy:
has it been moved?

But

Shri S, M. Banerjee: These amend-
ments have not been circulated at all.
Shri Surendranath Dwivedy: How
.can an amendment be accepted with-
out being moved?
Shri Sheo Narain (Bansi):
‘beg to move:
Page 1, line 14,—
for “750 kilometres” substitute—-
“700 kilometres” (7).

Sir, I

Shri Daji: What is the amend-
ment?
Mr. Deputy-Speaker: It has been
circulated.
Y FETE ;g 3 T
1700 hrs.
Shri Daji: The time is over.

Shri S, M. Banerjee: We can have
the voting next time.

Mr. Deputy-Speaker: Now I have
to put all the clauses together and
‘guillotine them at 5 o’clock.

Shri S. M. Banerjee: 5 o'clock is
‘over.

Mr. Deputy-Speaker: I am read-
ing from the Rules. It says:—

Vijaya Ananda Maharajkumar

Nair, Shri Vasudevan
Raghunath Singh, Shri
Rameshwaranand, Shri

Yadavs, Shri B. P.

Vimls Devi, Shrimet

“At the appointed hour . . .”
(Interruption).
Shri S, M. Banerjee: 5 o'clock is
over.

Mr. Deputy-Speaker:
putting it to the House,

Shri Daji: Owing to this highly
undemocratic manner of . . .

I am now

(Interruption . . . forcing the abso-
lute majority . . .............

(Interruption) we cannot be a party
(Interruptions).

Shri Daji and Shrimati Vimla Devi
then left the House.

Mr. Deputy-Speaker: Order, order.
You are obstructing the House.

Shri S. M. Banerjee: I am only re-
questing you that 5 o’clock is over.

Mr. Deputy-Speaker: It is just B
o’clock now and I am putting it to the
House.

Shri S. M. Banerjee:
5 now.

It is beyond

Mr. Deputy-Speaker:
The question is:

Order, o:der.

Page 1, line 14,—
for “I50 kilometres” substitute—
“700 kilometers” (7).
The motion was adopted.
=Y Y © 9T a & A1E FIH TG
g Far |
JUTTR WERT : TET, TET |
AT O A T E YA
AT FT I § |
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Mr. Deputy-Speaker: Order, order.
There cannot be any point of order
at this stage. There is one more
amendment (No, 11) by Shri Rane.
Does he move it?

Shri Rane: Sir, I beg to move:
Page 1,—
for clause 3, substitute—

3.—Amendment of section 5.—
In section 5 of the principal Act,
after the existing proviso, the fol-
lowing further proviso shall be
inserted, namely:—

‘“Provided further that nothing
in the first proviso shall apply to
a member whose usual place of
residence is more than seven
hundred and fifty kilometres by
rai] or road from the place where
the session of the House of Par-
liament or the sitting of the Com-
mittee is being held, if the mem-
ber visits his usual place of resi-
dence performing the journey by
air not more than twice during a
session or sitting lasting more than
a seventy-five days, or not more
than once, in any other case.”’
(11).

Shri Raghunath Singh: I accept the
amendment; but instead of 750 it
should be 700.

=t TMIATE AT : ATH,  TaE
T XET ISTAT AT § IAHT 1 A forat
Sical

=Y I A @I FTAA |

qeAF WA AT ;IEAT FT
¥ FE

Y THAEE AR FTE™T AT
g & 1 W fAaea € R 9 ga o

SqrEqey WENST : FT SAGEAT FT
ge 2 ?

st aWd | 9T F R AT gy
AT | T F TF g0 98 ¥ doq ¥ fay

Members of Perliament
(Amendment) Bill

Fa 7y § | 9 o s T e
=

JqTEqR REWEA ¢ Tg FIS Fae T
1 99 G & 1

Are you accepting the amendment?

Shri Raghumath Singh: Yes, with
the exception that insteag of 750 it
should be 700.

Mr, Deputy-Speaker: I shall now
put amendment No. 11—by Shri Rane,
as modified by Shri Raghunath Singh
just now, to the vote of the House.

The question is:i—
Page 1,—
for clause 3, substitute—

‘3.—Amendment of section 5.—
In section 5 of the principal Act,
after the existing proviso, the
following further proviso shall be
inserted, namely:—

“Provided further that nothing
in the first proviso shall apply to
a member whose usual place of
residence is more I/than scven
hundred kilotmetres by rail or
road from the place where the
session of the House of Parliament
or the sitting of the Committee is
being held, if the member visits
his usual place of residence per-
forming the journey by air not
more than twice during a session
or sitting lasting more than
seventy-five days, or not more
than once, in any other case.”.”
(11).

The motion was adopted.

Mr, Deputy-Speaker: The question
is:

“That clause 3, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 3, as amended, was added to
the Bill.
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Clause 1— (Short title).
..Shri P. L. Barupal (Ganganagar):
Tose—

Shri Basappa: I move my amend-
ment No. 8.
Shri Raghunath Singh: 1 accept it.

Shri Surendranath Dwivedy: The
amendment may be read out,

Mr. Deputy-Speaker: Al] right. The
question is:
“Page 1,—
after line 4, insert—
“(2) It shall come into force
immediately”. (8).
The motion was adopted.

Mr, Deputy-Speaker: The question
is:

“Clause 1, as amended, stand
part of the Bill.”

The motion was adopted.

Division No. 31]

VAISAKHA 4, 1888 (SAKA) and Allowances

AYES
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of Members of Parlia-
ment (Amendment) Bill

Clause 1, as amended, was added to
the Bill

Mr, Deputy-Speaker: The question
is:
“That the Enacting Formula and.
the Title stand part of the Bill.”
The motion was adopted.

The Enacting Formula and the Title
were added to the Bill.

Shri Raghumath Simgh: I beg to
move that the Bill, as amended, be
passed.

Shri S. M. Banmerjee: It is more
than 5 O’clock ... (Interruptions).

Mr. Deputy-Speaker: It is the con-
tinuation of the proceedings,

Mr. Deputy-Speaker: The question
is

“That the Bill, as amended, be
passed.”

The Lok Sabha divided:
[17.07 hrs..

Akkamma Devi, Shrimati
Alva, Shri A. S.

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Barkataki, Shrimati Renuka
Barman, Shri P. C.
Barupal, Shri P. L.
Basappa, Shri

Basumatari, Shri

Baswant, Shri

Berwa, Shri Onkarlal
Besra, Shri

Bhanja Deo, Shri L. N.
Bhanu Prakash Singh, Shri
Bist, Shri J. B. S.
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri

Brij Raj Singh Kotah, Shri
Chakraverti, Shri P. R.
Chanda, Shrimati Jyotsna
Chattar Singh, Shri

Chavda, Shrimati Johraben A.

Daljit Singh, Shri

Das, Shri N.T.

Das, Shri Sudhansu
Deo Bhanj, Shri P. C,
Deshmukh, Shri B. D. .
Dharamalingam, Shr*
Dighe, Shri

Dwivedi, Shri M. L.
Firodia, Shri

Gaijraj Singh Rao, Shrj
Ganapati Ram, Shri
Guhas, Shri A. C.
Hansda, Shri Subodh
Hanum ithaiya, Shri
Himatsingka, Shri
Ismail, Shri M.
Jadhav, Shri Tulshidas
Jamunadevi, Shrimati
Jedhe, Shri

Jena, Shri

Joshi, Shrimati Subhadra
Kadadi, Shri
Kajrolkar, Shri
Kamble, Shri

Kayal, Shri P. N.
Keishing, Shri Rishang
Khadilkar, Shri

Khan, Dr. P. N.
Khan, Shri Osman AU
Khanna, Shri P. K.
Xindar Lal, Shri
Kisan Veer, Shri
Kotoki, Shri Liladhar
Koujalgi, Shri H. V.
Lalit Sen, Shri

Laskar, Shri N. R.

Lonikar, Shri

Malhotra, Shri Inder J.
Mallick, Shri

Mandal, Shri J.

Mantri, Shri

Marandi, Shri
Maruthiah, Shri

Mathur, Shri Harish Chandra.
Mehrotra, Shri Braj Bihari
Mehta, Shri Jasvant
Menon, Shri P. G.
Mirza, Shri Bakar Alj
Mishra, Shri Bibhuti
Misra, Shri Mahesh Dutta
Mlohsin, Shri

Morarka, Shri

More, Shri K. L.

More Shri S. S.

Munzni, Shri David
Murli Manohar, Shri
Musafir, Shri G. S.
Muthish, Shri

Nair, Shri N. Sreekantan-
Nayak, Shri Mohan
Niranjan Lal, Shri

Panna Lal, Shri

Pant, Shrj K. C.
Paramasivan, Shri-

Patel, Shri P. R~
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Patel, Shri Rajeshwar
Patil, Shri D. S.
Patil, Shri S. B.
Patnaik, Shri B.C.
Pillai, Shri Nataraja

Prabhakar Shri Naval
Pratap Singh, Shri

Raghunath, Singh, Shri

Rajdeo Singh, Shri

Raju, Shei D. B.

Ram, Shri T.

Ram Sewak, Shri

Ram Swarup, Shri

Ramabadran, Shri

Ramaswamy, Shri V. K.

Ramd hani Das, Shri
Shri

<,
Rao, Shri Muthyal

Bagri, Shri

Banerjee, Shri S. M.
Chaturvedi, Shri S.N.
Gupta, Shri Priya
Jyotishi, Shri J. P.

st TRYITA : IqeAT 73T,
7T 7Y sar § | (Interruptions).
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Sadhu Ram, Shri

Sahg, Dr. S. K.

Sarma, Shri A. T.
Shakuntala Devi, Shrimati
Sharma, Shri A. P.
Shastri, Shri Ramanand
Sheo Narain, Shri
Shyamkumari Devi,
Siddananjappa, Shri
Sidheshwar Prasad, Shri
Singh, Shri K. K.
Singh, Shri R. P.

" Sinha, Shrimati Ramdulari

Sinhasan Singh, Shri
Sivappraghassan, Shri Ku.
Sonavene, Shri

Soy, Shri H.C.

NOES

Mandal, Shri B. N.
Misma, Dr. U.
Mukerjee, Shri H. N.
Nair, Shri Vasudevan

and Allowances of
Memoers of Parliament

(Amendment) Bill
Srinivasan, Dr. P.
Subramanyam, Shri T.
Surya Prasad, Shri
Tiwary, Shri K. N.
Uikey, Shri
Vaishya, Shri M. B.
Valvi ,Shri
Varma, Shri Ravindra
Veerabasappa , Shri
Veerappa, Shri
Verma, Shri Balgovind

12650

Vijaya Ananda, Maharsjkumar

Virbhadra Singh, Shri
Vyas, Shri Radhelal
Wadiwa, Shri

Yadab, Shri N. P.
Yadava, Shri B. P.

Pattnayak, Shri Kishen
Singh, Shri Y. D.
Vidyalankar, Shri A. N.
Yadav, Shri Ram Sewsak

The motion was adopted.

17.08 hrs.

Mr. Deputy Speaker: The result of The Lok Sabha then adjourned till

the Division is: Eleven of the Clock on  Saturday,

Ayes 140. .?gr;cl , 25, 1964/Vaisakha 5, 1886
Noes axa).
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